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LOK SABHA

Tuesday, May 8, 1966/Vaisakha 13,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. Speaker in the Chairl
ORAL ANSWERS TO QUESTIONS

Utilisation of Urban Waste, Sewage
and Sullage

+

*1458. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Hukam Chand

Kachhavaiya:

Shri Bade:
Shri D. D. Puri:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have any
plan to utilise the wurban waste,
sewage and sullage which are dis-
charged into rivers and streams and
if so, the details thereof;

(b) the percentage of it which is
utilised at present for agricultural
production purpose; and

(c) whether its fertility value has
brought any significant change in pro-
duction in areas where it is utilised?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Ceoperation (Shri
Shyam Dhar Misra): (a) to (c). A

14390

statement is laid on the Table of the
House.

STATEMENT

(a) Yes. Utilisation of urban wastes
(garbage, night soil, sewage|sullage)
constitutes an important activity
under the agricultural production
programme of the Ministry of Food
and Agriculture. Schemes for pre-
paration of urban compost from solid
wastes and utilisation of sewage sul-
lage have been in operation since the
First Plan. For implementing these
schemes, grants to the extent of 256%
of the recurring cost, shared equally
by the Ministry of Food and Agricul-
ture and the State Government con-
cerned, are given to the local bodies.
Besides, loans are also advanced to
the State Governments for assisting
the local bodies to (1) acquire the
transport ded for production and
distribution of urban compost and to
(2) finance sewage utilisation schemes.

The programe of utilisation of urban
wastes was given specia] importance
by including it in the Special Develop-

ment Programme for Agriculture
(Crash Programme) launched in
1964-65. Additional funds to the

extent of about Rs. 1.37 crores were
provided to the State Governments,
over and above the State Plan ceil-
ings, to enable them to take up new
schemes for better and fuller utilisa-
tion of urban wastes during the last
two years of the Third Plan.

(b) The maximum quantity of
urban compost that could be pre-
pared from urban wastes is estimated
at 7.88 million tonnes a year. Against
this, the quantity utilised at present
is approximately 8.5 million tonnes
representing about 45.0% of the poten-
tial production. The se |sullage
available in towns and cities is esti-
mated at about 700 million gallons
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per day. As against this, information
received from the State Governments
indicates that nearly 240 million gal-
lons (34%) per day are being utilis-
ed at present.

(c¢) Yes. Effective utilisation of
urban compost and sewage|sullage has
considerably helped in raising vege-
tables, fodder and short duration
crops in the vicinity of towns and
cities.

Shri Subodh Hansda: From the
statement it appears that though the
utilisation of urban waste was started
in the First Five Year Plan only 45
per cent of the total potential of this
urban waste is utilized now when we
are at the end of the Third Plan.
Are Government satisfied with this
progress in view of the fact that the
country is facing a food crisis today
because of shortage of fertilizers?

Shri Shyam Dhar Misra: Out of
the urban waste estimated at 7.86
million tons a year our utilisation in
the last year of the Third Plan was
3.89 million tons. Our programme for
the Fourth Plan is for the utilisation
of 80 per cent. As we are going to
utilize 8 million tons out of 7.88 mil-
lion tons, we are satisfied with the
progress.

Shri Swbodh Hansda: My question
was different. Are Government
satisfled with the present progress of
utilisation of only 45 per cent of the
potential, especially when we are
facing shortage of food?

Mr. Speaker: The Minister says
that in the Fourth Plan the utilisa-
tion will be 80 per cent and, there-
fore, they are satisBed with the pro-
gress.

Swri Subodh Hamada: In answer to
part (¢) of the question I would like
to know whether urban waste is uti-
lized only for production of vege-
tableg etc. or it has been tried for
paddy and wheat cuitivation and, if
#0, with what resalt?

MAY 3, 1966

Oral Answers 14392
Shri Shyam Dhar Misra: As the
statement itself points out clearly,

there are two items—urban compost
and sewage and sullage. Sewage and
sullage are mostly used for vegetable
cultivation in the city areas them-
selves. As far as urban compost is
concerned, it is being wused in the
border areas along the cities for all
crops including paddy. I do not have
separate figures for them with me.

Shri S. C. Samanta: Is it not a fact
that municipalities are getting help
from the State as well as Central
Government for the utilisation of
urban waste. Now how much is
charged from the cultivators by the
municipalities for this? Could it not
be reduced?

Shri Shyam Dhar Misra: As regards

the pattern of assistance for the
impl tati of the sch grant
to the extent of 26 per cent of the

recurring cost is given to the munici-
palities. ‘Besides that, loans for
acquisition of transport required for
production|distribution  of urban
compost and for sewagelsullage uti-
lisation schemes etc. are given. By
and large, the municipalities are not
charging more than necessary from
the cultivators. When we examined
that question we found that it varles
from Rs. 1 to 5 per ton of urban
compost.

Shri P. C. Borooah: May I know
whether any research has been con-
ducted on utilisation of urban waste
for purposes of manure? Has any aid
been sought or guidance obtained
from any source on this subject? What
is the extent to which the crop will
be augmented next year because of
this manure?

Shri Bhyam Dhar Misra: This ques-
tion relates to urban compost. I have
already stated the total figure. Out of
this the utilisable capacity is of the
order of 3.5 million tons of urban
compost. Of couse, we have not been
able to utilize it fully. As I said, 80
per cent will be utilized by the end of
the Fourth Plan.

Sbri D. D. Puri: There are two
types of expenditure involved in
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these schemes—capital expenditure
required for transport etc. and the
running cost. What is the break-up
of these Rs. 1.37 crores? How much
of this is subsidy? May I know
whether the amount allocated for this
purpose has been fully utilized?

Shri Shyam Dhar Misra: I must
make it clear that these Rs. 1.37 crores
are not out of the normal funds. This
was a crush programme taken up to
years back. Within these two years
this was the extra fund that was
placed at the disposal of the State
Governments. This was only for
vegetable cultivation. OQur estimate
for sewage and sullage is 31,600
acres.

st guaTer fey : w7 gEEIC F
7T 3@ aTh T & fF qm F m=T
frmfaar gafoy a7 @ & & fraw
oY g drar Ffadaer ST ¥
Jrar & ) 72 afoRaE gAEr aEqEe
& A & o 37 @rF & TR A AT
T ATLF T FI qFaT § WX
TEq % FT gwar & 1 & arvar A
g fe aorTe 7 xa¥ at § W oed
fear & % @ o7 qray amE oy
oM TRT g AT ¥ 7 aA
iy

it wmwe faw : fegmy amar
T § W g faame iz § fear man
&fs . ...

oW wiw ;. gar Sz §
feqr oy § A 3@ wY gEATT wEA A
I Al ¢

it g fag : 2T 7 fean
¢ e afwzaw gt & @ & gaw
xedvmrer fvar war & 1 & AT Sy
g e vaw ford aoeT ¥ w7 st
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woaw wgww : 2o ¥ fear
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ot aEaTe fog : wEEiE § g T
fear mar & fie 39 g wTAY ey
amg Iy |

Shri Shyam Dhar Misra: I must
make one thing clear. Just now he
has asked a supplementary question
whether the States have enacted
legisiation for this.

‘l‘he Mlnlner of Food, Agriculture,
pment and Oe-

opentlon (Shrl C. Subramaniam):
His question was whether it breeds
disease. This is one of the supersti-
tions. I hope that at least Members
of Parliament will get out of these.

Shri Yashpal Singh: It is a fact.

Shri Kapur Singh: I want to know
whether there is any scientific evi-
dence available with the Government
that the advantage of usage of
sewage and sullage as fertilizer is
almost counter-balanced by its dele-
terious effect on crop vegetation for
which it is used.

Shri Shyam Dhar Misra: Yes, Sir.
Our research centreg have found out
that sewage and sullage have no
adverse effect, in fact have better
effect when used as fertilizer. It is
better than rural compost. It is
inferior to inorganic manure but it
is better than rural compost, because
of its nutrient value.

Shri Kapur Singh: He began by
replying “Yes”. So, I thought he
agreed with my view,

Mr. Speaker: By “Yes” he meant
that an assessment has been made;
not the other thing.

States hit by Drougiht Conditions

*1454. Shri Stree Namayan Das: Will
the Minister of Foed, Agriculture,
Community Development and Oe-
operation be pleased to state:

(a) whether any and if so, which
of the States have been able to con-
duct survey of the problems of the.
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districts which have been badly hit
by the recent drought which might
have affected the credit-worthiness
and staying power of farmers; and

(b) it 8o, whether the results of the
survey are available?

The Deputy Minister in the Mini-
iry of Food, Agriculture, Oommunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

Reports received from the drought
affected States indicate that detailed
surveys of districts have not been
conducted from the point of view of

the credit-worthiness and staying
power of farmers. However, overall
assessments of the scarcity affected

districts in 7 States, viz Andhra Pra-
desh, Gujarat, Maharashtra, Madhya
Pradesh, Mysore, Orissa and Rajasthan
have been made by Central teams
deputed by the Planning Commis-
sion. According to the assessments
made by the Central teams, 127 dis-
tricts in these states have been affect-
ed. General assessments made by
other 3 States, viz. Kerala, Madras
and Punjab, indicate that 6 districts
in Madras and some areas of Punjab
and Kerala have also been affected.
On the basis of these assessments, an
estimate has been made of the likely

extent of conversion of short-term
loans, received by cultivators from
into medium-

cooperative societies,
term loans, so as to defer the process
of repayment and make the culti-
vators eligible for fresh finance. The
requirement is roughly of the order
of Rs. 22 crores.

Shri Shree Narayan Das: From the
statement it appearg that no survey
has been made regarding this prob-
lem. What was the requirement put
foward by the various State Gov-
ernments for converting the short-
term loans into medium-term loans
when the Planning Commission team
visited the States?

MAY 3, 1966
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Shri Shyam Dhar Misra: The total

demand from all the 8 States men-
tioned was Rs. 2233 crores.
Shri Shree Narayan Das; May I

know whether any assessment is now
going to be made, because it has not
been made go far, with regard to such
part of the country as has beea
affected by drought, with regard te
other problems affecting credit-worthi-
ness and staying power of the
farmers?

Shri Shyam Dhar Misra: The team
of the Planning Commission visited 7T
States and reported on the conditions
prevailing there. We are getting
regular reports from the State Gov-
ernments. Of course, it does not
indicate any systematic survey. On
the basis of this survey and based om
reports from the Reserve Bank and
State Governments, we have arrived
at this figure of Rs. 22.33 crores.

Shri Inder J. Malhotra: It is men-
tioned in the statement that a general
vssessment of these areas was made.
Apart from these, I would like te
know whether these teams have re-

ded some per t .
to be taken in this area.

Shri Shyam Dhar Misra: This ques-
tion relates specifically to the con-
version of short-term loans to medium-
term loans because of scarcity condi-
tions. The question asked by the hon.
Members relates to the general
character in respect of action to be
taken for increasing production.
There have been some recommenda-
tions for provision of relief to women
and children, supply of fodder and
drinking water, scarcity relief work
etc. These are being taken care of
by separate schemes.

ot fem qrvaw : wEry aer
ST G & TATHY § A7 T w0 X
stk areft § | 0% 1 17 cATEY WY
¥ fagrd wrandy, foms e & wmay
fm &, aot wind w) oy w7 v
T § W R g s ot frarr @
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§ IT woX dw I T § W AN
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st fe  qzamaw ;g AT §
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¥9 T AN fo Foperar da ¥ oreT §
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NFAT T § 6 @ AT 22 FTT
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T ad ¥ AFT 5 a9 *F IX war WY
aFr

. u’tmomowf:!fmqum'
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RIET (AT TR A Ay § v
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ot "RV e ;s R 4
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Shri Surendranath Dwivedy: May
I know whether the Central team
only conducted a survey for credit-
worthiness or they have gone into
the entire problem of drought-affect-
ed areas and suggested any other
measures? I would also like to know
whether their report tallies with the
reports sent by State Governments
and what is the total population
affected in the country as a whole.

Shri Shyam Dhar Misra: I am sorry
that the statement about the popula-
tion is not before me just now.

Shri Surendranath Dwivedy: How
do they calculate then? They have
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provided Rs. 22 crores. If the popu-
lation figure is not known, how do
they calculate?

Shri Shyam Dhar Misra: I will
attempt to answer it. This question
of providing Rs. 22 crores was gone
into by the Department of Co-opera-
tion, the Reserve Bank which is in
charge of agricultura] credit, State
apex banks, the co-operative struc-
ture in the States and the State Gov-

ernments themselves. As regards
this general question whether this
team went into it, this team also

went into the other four or five
questions which I just now mention-
ed besides this. They have given
a separate scheme which is not con-
nected with this question.

Shri Surendranath Dwivedy: What
about the State Governments’ reports?
Do they tally with the report of the
Central team? He has not replied to
that.

Shri Shyam Dhar Misra: I said, it
tncludes both.

sit ftfer faw : wemer oY, oY e
§ 9% ATEw. A W W | T
7g & fe wgr o g &) T § IF M
= fe|ra & wqqr dtqT @ T &
forg e At & forg oY e 7 S 8,
MygHrag F e &1 ox
teqma Qar ¢ & fag¥ qrg o=
wig) & AT IgH A ¥ fag gFar §
owR Qo femr. foraeY w0 ot @
W A wAgh Wt wTET E o Wy
o fa=r oAt §, X feaw & fag
FTEI § W AN 19 T § W
a7 fararat & forg wam @< g2 sqar ¥
w g fear g ar Fd ?

&t woe fay : v frew & frarar ot
& fora¥ ar@ wT At &

it WM faw : T¢ JvT 29T A
a1 3T ¥ I G F qrew ¥k
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faasy Hfeeadfag @ g 9 39T
a7 fear @ | W T IT wEA F
fag oY fw m09 & 373 oo ohafadtr
ofwr sww arar § faes are &
AT Fr o 7 fogd qre €T
fegr qr WX gt #1 dqE@ IFA
faar a1 | 7% s gAY § WX AreAwR
SR FATE STET H=T FATAT AT

st fmfa faw : mew oY, 7
w1 A% AL wrar + § 1 3¢ goar
g & ot fopar Q% & fir forad ora &
FNT Y IT% fau aewre T I @Y ?
37 frgmt & fag geFT a1 73 @Y §
Y ALY W FT E AT A o Ay
# o fora® arq @ #1 WY T}, ITH
fou w1 AR T @ E?

Shri Shyam Dhar Misra: I can say
that we have a programme of even
crop loans. In the case of those
cultivators who are not credit-worthy
in the sense that they have not gat
their own property, or anything else
to pledge or they cannot mortgage
the land, against the crop itself the
co-operative structure and the Gov-
ernment are going to issue loans
either through the co-operatives or
through the corporations which we
are going to contemplate for weaker
States. That is the plan.

Shrimati Savitri Nigam: How is it
that when it has been published in
all the newspapers that the Banda
district of the Bundelkhand area has
been so badly or so severely hit by
drought that even the wells and the
rivers have dried up and there is a
great water famine with the result
that thousands of cattle and people
are on the verge of water starvation,
Government have not taken any
action to provide some help and some
interest-free loans and subsidies to
the people of that area?

Shri Kapur Singh: We have heard
of water scarcity but not of water
famine and water starvstien.
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Shri Shyam Dhar Mista: I am
sorry I cannot give a very correct
answer for this reason that, as I have
staied these schemes are formulated
after the reqest from the State
Government is made and then it is
examined and then the assistance
is given. If the hon. Member wants
that any scheme in relation to Banda
or Eastern UP should be taken up,
she should approach the UP Gov-
ernment to formulate a scheme and
forward it to the Central Govern-
‘ment. If they do not, then tha Cen-
tral Government do not come in.

Mr. Speaker: Next question.

N aq  fond : werw wEAT, OF
AT AT 4 qoF fy L

TR WY : T AT ST
w1 g4 7% ¢ 9T LAk f9Q q1q WS
faaz &% aw e, w9 fraal &
T S wwATE P

it uy fomd : sroxer wEYeT, T2
I AFAQT qATTE L L.

o wyryt : foad foral § www
THT YT AT qATE A AT ST g 7T
RE AT AN AN I RE L . .

Fodder Banks

+
*1485. Shri 8. C. Samanta:
Shri Karni Singhji:

Will the Minister of Food, Agricu}-
ture, Community Deveiopment and
Cooperation be pleased to state:

(a) whether a scheme for establish-
ing Centrally sponsored fodder banlks
in the various States against reeur-
ring famines has since been imple-
mented;

(b) if- so, the names of places in
Rajasthan where such fodder banks
have been locsted; and

VAISAKHA 13, 1888 (SAKA)

Oral Answers 14402

(c) the criterion on which the
storing capacity of these banks has
been determined?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and C 4 (Shri
Shyam Dhar Misra): (a) to (c). A
Statement is laid on the Table of the
House.

STATEMENT
(a) Yes.

(b) Fodder banks in Rajasthan
have been located at the following
places:—

(i) Guda Endla
(ii) Binjawa
(iii) Kaloo

(iv) Mandherea

(¢) The storing capacity has been
determined on the availability of
fodder grasses, availability of facili-
ties for bailing and storing, proxi-
mity from the rail and road heads
and nearnesg to the areas susceptible
to fodder famines.

Shri §. C. Samanta: May I know
whether the State Governments are
entrusted with the day-to-day work-
ing of these banks, and the Central
Government only supply the fodder
from outside, and if go, whether the
State Governments have been re-
quested to collect the fodder from the
surplus States or from within the
States?

Shri Shyam Dbar Misra: The fodder
bank is to be administered by the
State Government, The collection of
the fodder has to be, by and large,
from the State forests themselves. In
those cases where the States cannot do
so, the question of getting fodder
from other States ariscs, and then we
come into the picture, and we try to
help them.

Shri 8. C. Samanta: May I know
whether railway freight is charged by
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the rallways for the carriage of the
fodder from the surplus to the deficit
‘States?

Shri Shyam Dhar Misra: This ques-
tion has as yet not arisen. Only
Rajasthan has collected a few metric
tonnes of grass under this scheme.
Andhra Pradesh and Bihar have taken
up some schemes. Rajasthan took
some money and th®y are going
ahead. UP and Maharashtra did not
move in the matter at all. Therefore,
the question of transport from one
State to another does not arise as yet.

Shri Subodh Hansda: From the
reply we find that the fodder banks
have been located only in those places
where there is the availability of the
fodder grasses. May I know whether
there is any scheme with Government
to cultivate these fodder grasses and

then to deposit them in the fodder
banks?
Shri Shyam Dbar Misra: That is a

separate scheme altogether, and there
is a scheme , and in all the States, we
are trying to have pasture land and
grass lands and cultivation of fodder

_grasses.

Shri P. C. Boroo®h: Along with the
establishment of this very laudable
project of fodder banks, may I know
whether Government have any pro-
posal to introduce some cattel insu-
rance schemes also for the benefit of
the cattle-owners?

Shri Shyam Dhar Misra: We are al-
ready considering that question, but
we have not been able to do it. We
are starting some pilot projects in
Punjab in two or three blocks, but we
have not been able to take it up.

W GheTC orw AW 2 F 72 JTHAT
wreat § % ag 9 aoee § IR T 3
W AN § Iq%A QA W« o gl
frqr o g ¢ foraey fs srae Tt
g
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ot TR faw : AR, T qaTT
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w1ET ofy & ar? # faad fs gw
T QAT FATH FL AT ¥ TATAZAT )

= A were qERT, W T R
T AT IUT ¥ (ATH &7 747 gaOA 8 7
gFARTIXL . . .

W AR : AT AT A A
AT ¢ AfFT Tt qaTw W dw *
M Y AR BT AT Y Gonra F arey
wr§ = adt &

Shri Narendra Singh Mahida: Fod-
der banks are set up  because of
shortage of fodder. But in my state
of Gujarat there are lands in Pardi
where fodder is being grown, but the
authorities are compelling the farmers
to grow crops instead of fodder. Them
how will the shortage of fodder be
met?
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Shri Shyam Dhar Misra: We are
always trying to have a balance bet-
ween fodder, cash and food crops
because all the three are equally
necessary. Therefore, we are laying
stress on all the three types of crops.

oW wgEw st gEw W4

=it AT g8 gu—

maw ARy : @nit o v &
WY F ATATE I /Y qATS TG FQA
&\ T garer ¥ qavar qr wfET wrw
L LA AN A

=Y R W wEAY ;AT G
FT AT TF W MW § fE Toreqr,
I, TET T2W, To Fro WIT qEITEL
& O TRl & TUHY &7 oy A #
1T 7 faa & wrowr 3oF qEvEAEL &
w1 g & fau wrAr gwar @ WX
3I9% faq st d5g qra 37 gt
HTAT # AT & £ et 9T AreafAad T
gL IF TaT4 F1 faave w@d §
atfe Qe afefefa 7wy fr 9= qaz-

a9 98 7

it srRe faw @ i, ag e @
o wq 2w & aga & gk OF § ogi for
X &Y Y ¢ W I X §6 ¥ gATH
2 foaer fe qradiw agew & o) 9w
faar | x@ gHeT #1 AFT WAT A
a§ g Y a1 § TF FroraT Tk
47 o 37 =2g ¥ 39 W w1 sEg
forar 38 =i gg A AT
gw T gd9adfs AT ¥ TW W
1 W\ Wt @grr w1 faae w7 T
afs M T o T €9 W W
HTaET ALY ¥ 97 7§ & AL WY (AT HrET
EL R

~it g¥R WA WENTT : TSI WYL,
# wra § fraTA & A f e R
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U T IAT AG WEAT | R W W
Wt & w0 gayE™ § T e 97
w123 & fog & 91X § A W1 A §
T § ag aw art @ s o If%
qater wraT ¥ = T faw @ wieg
I gugET & FeA & fag fag or
®E7

sit wye fag : gwram ¥ o
¥ afes & omy oy &)

ot R WA WY : TF § T
g

o Tt faw : geEETy ¥ 0
qy Wt 9y § W ag qup o I § o
o @Y & wihg dur £ oy
TATAT EHA TH FRT &% A &7 1T
ot formis o s &1 g7 8 2w X
IJAHT HIET ISTAT KT G oo F
g A @ & 5T W R w1 v
R aF W w1 wEE Io fraw
Id |

wt gwsfow wrew oWt s
wrET § vy 5 o 8 s
#x o & g7 mifvw off @ &
I aqET g § o wgras e
I PYE7 § 77 wTHOwH FTET ATAr § e
TR ®T AW T BT qgi war §
formay fi6 w1k qo Y & A7 & A
YT qTETT F) a7 Hre7 v ~w
W ¥ & fog wgr oamar & ?

it e faw : sfiwe, e 9
o %31 agi A€ o § ot A Y IEN
ote @ gk & 1 T o fodr & g
fa¥r Y a1 awar 2, oF & ¥ qEQ
Rexramawar 2 | ag afr ¢ fw
o W W A foe et
o AN qgE T gEa wart ff Ed
IawY wifww W) fear qr ¥ agrosg
F Juwr gqanr it aw aft fer §
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Shri Kandappan: 1 would like to
know the steps taken by the Govern-
ment to popularise the improved
varieties of fodder all over India like
the grass fodder?

Shri Shyam Dhar Misra: We have
taken up improved varieties like
Bassein grass and other grasses. They
are spreading out in the blocks and
also in our programme of fodder cul-
tivation, and some of the cultivators
have also taken to such kind of grass.

Shri Basappa: Though the fodder
banks have been established, there are
great difficulties experienced in the
matter of transport. The PWD is not
able to give their lorries, and at the
same time private lorries are not em-
ployed. In this way, there is trans-
port difficulty everywhere to trans
port fodder from one place to another.
As a result, many cattle are dying in
my part of the country also. There-
fore, may I know what effective steps
are being taken to transport fodder to
the various places?

The Minister of Food, Agriculture,
Community Development and Coopera-
tion (Shri C. Subramaniam): This is
mainly the responsibility of the Stat
Governments. We come in for the
purpose of giving financial assistance
for the fodder banks, It is not as if
we are administering all the schemes
from here. Therefore, naturally the
State Goverrment is responsible for
these things. I am sure they are tak-
ing all steps necessary.

Wt TRWOIR . waw wEey,
T ¥ WY Yo Yo AW F A gT Faw
Fr afs 7 daT Y &) A W W gw
% fig oo o AT 9T wATT & a9
T T & oF ewaw § fod e
A TR X AUF P § T Agi
ATy ¥ wnt A fear § frgw fw
T WA F T g7 a0 A ¥ g
g fr agt ¥ weft wgw dor qw
1 TFEETY B ¥ fAay w3
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At warAee fesy : ¥ T T AT
TR mwm A ?

W WERYT ;. FETHY AR T
TeETy & faw a7 W £ v fee
TqF § g3a frar wmd

st wmwT faw : AT @Em
A% fau e & fog

LA.C. Employees

+
*1456. Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether any settlement has
been reached with the LA.C. emplo-
yees Who had adopted “Work to
rule” practice; and

(b) if so, the terms thereof?

The Minister of State in the Minis-
try of Tr rt and Aviati (Shri
C. M. Poonacha): (a) Yes, Sir,

(b) A statement is laid on the Table
of the House. (Placed in Library,
See No. LT-6200'66).

ot vy fomd : maw 7Py,
forferr frdem & 98% (1) 1 (¢) s
() * sz & It sa fewvar g
qre-arq 2 (2) 0 FOT g wrEt
& &g farar § SAY A R e wad
& foame 37w 15 frawa a% firw
st | fer (@) Fewgr mr @ f
6 A% & waE ¥ foarw @ A% @
1965 WT ATET NI FA ¥ qgH
fer ot feT 2 (2) W AT
¢ wwfer faw 80 & WA wiw
ow fafaw feafa ¢ &y mir & 1 I
X # @ farT w1 F w3 31 A,
1966 q% WYAT GEAT F qWAHA
frr 80 & wvarw ¥ | Y & ST g
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g f5 ag A Tt v Ry a
g% @i ¥ wr w@adr w1 g §
wifs gy s Ak & ?

Shri C, M. Poonacha: The broad
agreement reached by the manage-
ment and the employees is indicated
in the reply which gives out the
various clauses of the agreement.
As for the actual implementation, all
the agreed terms are there; so far as
the uniforms are concerned, they have
been supplied and efforlts are being
made to procure the material and get
them stitched and then supply them
before the winter season of 1966.
There has ‘been some difficulty in get-
ting the material. There was dearth
-of material which has to be imported
for the manufacture of this particular
kind of fabric. Therefore, we have
now placed orders after selecting the
suitable material. As and when they
are available, they will be supplied
even before the 1966 winter. That is,
8o far as the winter clothing part of
the agr t is d.

ot vy fomd : sar ST wod W
& ¥ fear § ! wemw wgew, oy
v qg Sy FX R E | ag O
a<h &g @ & fr faare Y fear mar
T gEd aTw gy § fe war W wmé
2 fear may & 1 & frdga s g
g & Sy o etfefes geT wm
wifgq f& 1(1)(T) * v " g,
1 (1) () sToerwT W (2) 2
FT IAT AT &

aar Rpew : fafree awE W
qwt aE wgy fork

it Ay femd : wow AR, o
ag aug 7 g &1 & qww e
wigan § | s wgrm wifafew g
i A €, wfae 7wy iz avAT §
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Shri C, M. Poonaéha: I am happy
that he is so conscious about the
time and therefore, I want to make
my reply as brief as possible.

sty fomd: ghor war 41 Y
q17 qwg famsa §

W RENT &7 WY fafaees
|IgE %1 vATHT &4t fo ag FqT 3w ?

oy fomd . gy fafew witc
wifefes e 3w wfgg

WS AR : R TG CF qE A
T AT T Q@ E 7 AT I AT
ar gv fag

Shri C. M. Poonacha: The terms of
the agreement are being implemented.
The staff have been told about the
various difficulties in  getting the
materials and then fabricating them
within a certain period stipulated.
They have accepted this decision. We
are making the supplies; we are pro-
curing the cloth and stitching them
and making the supplies continuously,
By 1966 winter everybody will. be
supplied with two sets of winter
clothing, That is number 1. No. 2,
there is another matter, These sup-
plies of winter clothing are to Tast
for two years period at a wstretch.
There are certain classes of employ-
ees who have not got their two sets
of cloth. Now they are to get the
second set immediately. Arrange-
ments will be made for the replace-
ment after two years. There are
certain other agreements alsp reach-
ed in this regard. Thig is the overall
agreement that has been reached
with the employees. Everything has
been done; they are fully satisfied;
there is mo complaint on that coumt
now, They recognise the difficulties
of the management in geiting certain
materials and fabricating them in
time to make the supplies because
there are a large number of employ-
ees, mumbering about 6,000, With
regard to Rule 80 issue, the order
has already been passed on 31-3-66
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and I am prepared to place on the
Table of the House the order which
stipulates as to how these various
eategories of personnel and employees
should be fitted into the pay scales
as and when they earn their promb-
tion or at the stage of their being
appointed. That is a longish note gnd
1 am prepared to place it on the Table
of the House for the benefit of Mem-
bers.

it vy fomd : weaw WY, AT
$fay 1 1 (7) ¥ w5z om@w g fr
15 fearae o% & 1 I9F I X wA
T ¥l wmm &1 (@) W

(2) 2 ®r gav &t & gww mar )

e AgRy : fafres §ge X
g1 § fe 15 fegeaca® 3T 971 AR
o fewmeiw 4 | 57 R ¥ grreTiw
W fAwrife & wow ¥ seweefen 7

ot ny fomd : waT Ag 15 fems ®
MAFERY? w87

¥a gEw ww ag & e sfe
Q@R TR % oge gfear
RAWTT & aR { wraawar Wi
W & WY gy sy Ty g,
I gftz & Taw gT W1 W Wl
FRWET & w714 7 I w7 & fAQ
wr§ o wifafa frgeer w3 o faame

Shri C. M. Poonacha: Here is the
demand which they had put up before
the t for a settl and
on the basis of this demand the settle-
ment was reached. Nothing relating
to the mutter mentioned by my hon.
friend is found in this list of demnds.
They raised certain demands relating
to the supply of winter clothing etc.

Mr, Sptaker: Whether there was
anything about corruption.

Shri C. M. Poonacha: No, Sir.

ot g fmd : gud IR ¥ g
& grr AnT W o o ?
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st qwae fag ¢ T TR R
T HY qg q@qT FwAr § fF wr SN
@ AT &7 T T § e g
Ygufeqmgmmgng . . . .

st®o wWYo wwell: gEaTy G
g

Wammm fug : . AR wW
T G &, 9N fraAr geaT ga §
W R ETT AW AT § FHAMA@T F
sfr #r€ T N wEAT @ A gy
o e ?

Shri C. M. Poonacha: This question
relates to the IAC. In so far as the
IAC is concerned, there was no lay-
off. There was some work-to-rule
tactics and then go-slow tactics on
account of which certain services had
to be cancelled. Beyond that, there
has been nothing serious:

Shri 8. M. Banerjee: I would like
to know whether it is a fact that the
whole trouble started only because
the winter clothings are supplied in
summer and the summer clothings
are supplied in winter, and that they
do not get their clothing in time. What
steps do the Government contemplate
to take, to see that the winter cloth-
ing is supplied in winter and the
summer clothing is supplied in sum-
mer?

Shri C. M. P ha: Arr t
are now being made to deliver these
winter clothingg in time before the
on set of 1966 winter,

Shri Joachim Alva: What is being
done about the Class IV employees,
the loaders, who come in and go out
with the luggage? What about their
amenities, about their medical facili-
ties, housing and clothing? The
loaders are expected to come in and
expected to go out with the luggage
of the passengers. What are the
facilities given to them so that they
may get proper amenities to be ot of
temptation altogether and stop expect-
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ing or demanding baksheesh? It is
very important, because a time may
ecome when a plane may be exploded
by any loader being heavily tipped
with baksheesh to do something
wrong.

Mr. S8peaker; Order, order. He is
going away from the question.

Shri C, M. Poonacha: If he puts
a specific question on that matter, 1
will try to give an answer,

Shrimati Renu Chakravartty: In
regard to page 2 of the statement in
respect of the dispute between the
pllot and the air hostesses, may I
Enow why, while the air hostesses
were grounded and ded, the
pilot who had asked them to get off
the plane was allowed to go scot-free
any why this kind of one sided
enquiry is being made?

Shri C. M. Poonacha: The com-
mander is in full charge of the plane
when it takes off, and it is his right
to maintain efficiency and discipline
within the aircraft. So, he has the
authority to judge as to what should
be the best thing for him to operate
that flight. Therefore, he exercised
hig discretion and according to that,
he found that the two air hostesses
were not conforming to the discipli-
nary codes, Therefore, he had off
loaded them. On that, there are cer-
tain complaints and the matter is
being investigated into, and after the
enquiry is completed, I would be able
to give a clearer picture,

Mr. Speaker: Shri D. C. Sharma.

8hri Kapur Singh: The question
that has been put by the hon. lady
Member has not been answered.
Whenever there is g dispute between
officers, it ig always the lower cate-
gory of officers which is suspended
pending the enquiry.

Mr, Speaker: He says that the en-
qQuiry is being made and that he will
place the full facts after that
(Interruption).
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Shrimati Remu Chakravartty: The
only point that I want to have a
clarification upon, is this. Why is it
that the Government only take up the
cause of those who draw thousands
of rupees and not take up the cause
of the underdogs.

Mr, Speaker: Order, order. Shri

D. C. Sharma.

Shri D. C. Sharma: May I know
when the JAC employees started this
very original practice, work-to-rule
practice? What was the date on
which they started this thing? May
I know when the settlement was
arrived at with these persons? May
I also know why there was such a
time-lag between this practice and
the settlement, and whether the Gov-
vernment always waits for people to-
resort to such practices so that they
can arrive at a settlement with them
afterwards?

Shri C, M. Poonacha: The dispute
over the supply of warm clothing
was raised sometime on the 24th
November, 1865, and notice was given
that they would stop work from 1st
December, 1865.

Shrimati Renu Chakravartty: The
negotiationg were going on much
earlier.

Shri C, M. Poonacha; There are
two sets of things. This is with refer-
ence to the dispute relating to the
supply of warm clothing. On the 80th
November, the Chairman of the IAC
met the rcpresentatives of the em-
ployees’ union; on the 2nd December,
a settlement was reached. Again
there was a meeting on the 20th
December and o'her outstanding mat-
ters were also settled. Opn the 30th
itself the strike notice was given and
on the very day a settlement was
reached.

S8hri D. C, Sharma: Why did you
wait till 15th December? Why did
you allow 15 days to lapse before you
had any negotiations with these per-
sons?
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Shri C. M. Poonacha: By the 15th
December, 1965 they were to be sup-
plied with a certain set of clothing.
If that was done, the employees felt
that their demands would have been
fairly met and they were prepared
1o wait for the next stage of supplies
to be effected after 15th Dccember.
But so far as the negotiations and
settlement part of it are concerned,
they were decided on the 2nd Decem-
ber within 2 days.

Farm Price Policy

*1457. Shri Bibhuti Mishra: Will the
Minister of Foed, Agriculture, Com-
-munity Dev and Cooperati
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news-
item published in the Searchlight
published from Patng dated the 30th
December, 1965 under the heading
“plea for incentive elements in farm
_price policy” wherein it has been
‘stressed that the farm prices should
not be fixed on zonal basis and should
‘be integrated; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
‘Shyam Dhar Misra): (a) The news
‘item refers to the Technical Address
delivered by Prof. M. L. Dantwala at
‘the Inaugural Session of the 19th
Annual Conference of the Indian
Society of Agricultural Statistics in
Derember, 1965. In his Address, Prof.
Dantwala had discussed the technical
problems involved in evolving a
balanced and integrated price struc-
ture for agricultural commodities.
The news item did not report any
suggestion that farm prices should
not be fixed on a zonal basis, nor was
such a suggestion made in the techni-
cal address,

(b) Does not arise.
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s feogf st : v g 7 4 B
st grEATaT @A @A AW wey &,
wifs TueT fawmt & o WAy
Fma, feaml &1 avrg SR fear &
qfare &1 St ofeaw omar 8, I
few FwE Wy &, I9@ F 91 qaT
A Aot # &, AN AW F AGY
) 2, wafad & gud tgAr s Tgy ?

The Minister of Food, Agriculture,
C 1 , and Co-
operation (Shri C. Subramaniam):
It is not correct to say that Prof.
Dantwala was not willing to serve on
the Commission because of all these
things. On the other hand, there was
ng difference of opinion between him
and the ministry. He belongs to the
university and the university was
prepared to lend him only for 15
months. So, he had to go back. Even
now he is associated in an honorary
capacity with the working of  the
Agricultural Prices Commission,

ity D "

ot Rrgfa fawy . war T W@ R
fr form @ gra ¥ T /R
fegem ®1 @2z G w1 aW
s &, gew fava faan & f e
R AT AR AT NFANAT T
WTeq & A1gY § IAT K HAS, INHT
wrE & AR feaml & ofa &
s A qfoaw v §, ww % feafa
1 3@ gu IAwr St oy & v,
W ¥ A Ry wnew § 7

Shri C. Subramaniam:
these factors will have
into consideration in #ixing the
price. These factors vary from
place to place and from farmer to
farmer. That is why certain pilot stu-
dies are under way now to find out
what will be the price taking into ac-
count these various factors. As soon as
that study is complete, perhaps we
may be able to have a more scientifte
basis for fixing the prices.

Yes, Sir; all
to be taken
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Shri Sonavane: May 1 know by
what time this integrated price for
the farmers would be determined,
declared and put into operation?

8Shri C. Subramaniam: I am told
these studies would take another one
or two seasons. Perinaps when the
studies covering the coming kharif
and rabi seasons are over, we may be
able to get some data with regard to
the fixing of the price.

Shri C. Subramaniam: Yes, Sir;
there has got to be parity between
what they earn in the industrial occu-
pation and what they earn in the agri-
<cultural occupation. This parity will
have to be kept in mind and on that
basis alone the prices will have to
be fixed.

Shri Surendranath Dwivedy: May
1 know what remains of the Agricul-
tural Prices Commission? The Chair-
san has gone and the other b
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Shri C, Subramanlam: I thought
we had already placeq the Commus-
sion’s Report on the Table. It is only
on that basis the prices have been
fixed. With regard to the fixing of
prices, there are iwo aspects, What
the Commission has recommended is
a price below which the prices should
not be allowed to go. That will be
under normal conditions. But when
there are scarcity conditiong due to
failure of monsoons etc., the recom-
mendation of the Commission is, leav-
ing alone the support price which has
no meaning under the present condi-
tions, we must fix a sufficiently high
purchasing price, and {Lat is how
now we are fixing price, in all the
States, the purchasing price, which
is Rs. 5 to Rs. 7 more per quintial then
what has been recummended by the
Agricultural Prices Commission.

Shri Bishwanath Roy: In view of
the usual smuggling of foodgrains on
the inter-State borders owing to diffe-
rences in prices in liffecrent States
neighbouring those borders, may I
know whether any umformity is un-
der consideration to be enforced to
that that sort of differences in prices
might be removed?

Shri C. Subrammaniam: This is also
one of the matters which is being
considered by the Commiltee which
has been appointed, ang the recome

dations of the C ittee will be
taken into account with regard to
fixing of zones or remouval of zones.

resigned earlier, Does it exist now?

Shri C. Subramaniam: It is func-
tioning. We have got an acting Chair-
man. We are trying to get another
Chairman who will have the status
and stature as far as the Commission
js concerned.

it wo Ao faerdt | ¥y TiwwTAT
wa x ok ey fod & ?
afz € §, @Y w1 FTFIT JAHY AW 9T
<t ¥ far dmT & o T A
foredwer w7

524 (Ai) LSD—2,

Devel t of Tourist Centres

+

*1450. Shri Linga Reddy:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri Labtan Chaudhry:
Shri M. R. Krishna:
Shri R. 8. Pandey:
Shri R. Barua:
Shri Rameshwar Tantia:
Shri Himatsingka:

‘Will the Minister of Transport, Avia-
tien, Shipping and Tourism be pleased
to state:

(a) whether it is g fact that Govern-
ment have proposed fo develop some
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tourist areas in the country under its
integrated tourist development
scheme;

(b) if so, when and the names of
tourist areas to be developed;

(¢) the main features thereof; and

(d) the total amount of expenditure
on the schemes?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M, Poonacha): (a) Yes.

(b) to (d), A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-6201/66].

Shri Linga Reddy: With regard to
the places to be taken up on a 5050
basig by the Central and State Gov-
ernments, about item No, 18 of the
statement—Hassan, Belur and Halebid
area—may I know the scheme that
has been formulated for its develop-
ment as a tourist centre, its estimated
cost and when it will be executed?

Shri C. M. Poonacha: The integrat-
ed programmes of development relate
to the establishment of hotels, restau-
rants, development of roads, medical
facilities, administrative quarters, im-
proving the landscape and beautifying
the place and, if necessary, insta’ling
flood-lights to highlight the impor-
tance and beauty of the monuments
existing there. These are the broad
programmes of the integrated deve-
lopment of centres or areag of tourist
importance, As for the particular
question the hon. Member has asked,
while these are the various things
which have now been proposed, we
are now working out the detailed
schemes in consultation with the State
Governments because in this parti-
cular case it is a scheme which comes
under Scheme (2) wherein the ex-
penditure is shared between the Cen-
ire and the State Government on a
50:50 basis and the State Govern-
ment, to start with, will provide the
first working programme for the
development of this area and thus we
will further. examine the scheme. The
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matter is at the present moment en-
gaging the attention of the State Gov-
ernment,

Shri Linga Reddy: May I know
the reason for the shortfall in expen-
diture on the tourist programmes and
the consequent fall in the foreign ex-
change earnings?

Shri C. M. Poonacha: There has not
been any shortfall as such, but due to
the disturbanceg that we had during
the Indo-Pakistan conflict, there was
a decline in the rate of tourists coming
into India at that time,k It is now
picking up. We are happy to note that
the tourist traffic is picking up and it
is on the steady increase.

st wgEa Wwd - 9y fowe AW
q &t af , 39 ¥ A Aam o9y §,
I ¥ U aga AEAYW W ST
ggpfw ez T Aam A & 1 @
g & uwrie “wfedt”’ s, Y wer
dfeq woew fmox Y &1 9 == &,
fomer e WO ot & A
AT ger ar |

IqF g F TR w1 A T
% | &1 g 9% Frg ¥ faEw
AT ATEAT & AYT AT qEATH FTH
IaF Wawe F a7 wrf Fady
wT adt § ?

Shri C. M. Poonacha: The list that
is before the House indicates a few
areas and centres which we propose to
take up for immediate development.
It is not as if there are not other cen-
tres which are of equal tourist impor-
tance. There are a large number of
them. To start with, we are now trying
to develop these on a phased pro-
gramme, Later on, we would certainly
take up other areas which are equally
important. But all of them could not
been taken up simultaneously in view
of the various limitations we are faced
with.

8bri M. R. Krishna: May I know
why Nagarjunkonda which contaims
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some of the world famous relics has
not been taken in the Central Project
but has been left over to the State?
May I also know whether Kovalam
in Kerala which could be developed
as a world swimming spot will be com.
pleted in the Fourth Five Year Plan
period?

Shri C, M. Poonacha: So far as
Nagarjunasagar and other areas round-
about Hyderabad are concerned, they
come under Scheme No. 2. Of course,
it is quite important. But at the
moment, it is under Part 2 of the
Scheme. 'So far as Kovalam is con-
cerned, we have already taken action.
We have acquired the palace, the
hotel is there and the beach-line is
being improved. Then, we are ac-
quiring some more area to make it
more pleasant. The road is also being
laid and the drainage and water faci-
lities are being attendeq to this year.
‘We have already provided Rs, 10 lakhs
for this particular work in Kovalam.
Apart from taking over the palace and
improving the place, we are construct-
ing a canteen also there.

Shri R. Barua: The Kanjivanga
sanctuary is an important one. But in
recent years, it is seriously threaten-
ed by erosion of the Brahamputra. The
investment will be much bigger than
what is planned. May I know whether
the Government will take particular
interest to protect it from the danger
of erosion of the Brahamputra?

Yes, Sir, We
will  pay

Shri C. M. Poonacha:
are aware of it and we
special attention to that.

Shri Rameshwar Tantia: What was
the total number of tourists last year
and may I know whether our income
was on the declining side or on the
incerase as compared to the year be-
fore?

Shri C. M. Poonacha: Last Year's
overall tourist traffic did decline by
5 per cent. I have given the reasons
why it happened so. Now it is picking
up. So far ag the foreign exchange
earnings are concerned, I would like
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precisely by how much our foreign
exchange earningg went down,

Shri Priya Gupta: May I know if
the name of Bikaner in Rajasthan has
got a place in this list and, if not, is
it because the Chief Minister over
there is not taking a sympathetic view
of the area because most of the legis-
lators are from the non-Congress side?
Even when the foreign tourists come
upto Sikar, a place very near it they
are stopped by Government officials
and they are told not to go to Bikaner
because there is no hotel or restaurant
there to get even food. Not only that,
posters and other things for promoting
tourism cannot be pasted there as there
is no provision for places and emplo-
Vveeg for the purpose for want of funds
and they are sold to bidiwalas and
panwalas. May I know the attitude of
the Government towardg this?

Shri C. M, Poonacha: The questions
relates to a particular attitude of the
Government of Rajasthan, I do net
admit that such a thing would have
happened. Anyhow, I would like to
collect the information for the benefit
of the hon. Member,

Shri Narendra Singh Mahida: There
is the famous Salarjung Museum in
Hyderabad and it is contemplated to
construct a new building. When will
it be ready.

Shri C. M. Poonacha: Hyderabad,
Nagarjunasagar and Visakhapatnam
are the places which have been gelect-
ed in Andhra Pradesh for the develop-
ment of tourism and Salarjung Mus-
eum in Hyderabad is also included
in that.

Natlonal Highways

*1461. Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the total length of the National
Highways in the Country with its
State-wise break-up;

(b) the reasons for the disparities
among the States;

(c) the steps taken to remove the
imbal gst the States; and

to look into the matter, I t say
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(d) the amount proposed to be spent
on the National Highways in the
Fourth Five Year Plan?

The Minister of State in the Ministry
of Transport and Aviation (Shri C. M.
Poonacha): (a) A statement giving
the required information is laid on
the table of the House. [Placed in
Library. See No. LT-6202/66].

(b) ang (c). National Highways are
decided upon on All India basis and
not on regional or local considerations.
The question of removing imbalances
or disparitieg in the length of National
Highways in individual State does not
therefore arise.

(d) About Rs. 230 crores. The pro-
visions for the Fourth Five Year Plan
have, however, not yet been finalised.

Shri Linga Reddy: May I know
whether there is a representation by
the State Government of Mysore that
the road between Bangalore and Man-
galore vwia Mercara, from where the
hon, Minister comes, be converted
into a National Highway as it connects
two State capitals, Madras anq Ban-
galore, and two coasts, the east and
the west?

Shri C. M. Poonacha: There is al-
ready a double carriageway road bet-
ween Bangalore and Mangalore; so,
that would satisfy the requirement of
connecting the port of Madras to the
proposed east coast port of Mangalore.
That facility is already existing there.
As for the other proposition, namely,
th: road from Bangalore via Coorg,
that matter is under examination. 1
do not think there is any possibility

of including that road in the near
future as a National Highway.
Shri Linga Reddy: Though the

West Coast Road has been executed
and is maintained by the Central Gov-
ernment, why is it not made a National
Highway though it connects two
National Highways, one in Maharash-
tra and another in Kerala?

Shri C. M, Poonacha: This road is
of special importance between two or
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three States all along the west coast.
It has not yet been brought under the
National Highways scheme, but the
entire expenditure is met by Govern-
ment. There are similar schemes in
other Stateg also. The matter of in-
cluding that specifically in National
Highways and of accepting the com-
mitment for its maintenance is under
consideration.

Shri Basumatari: In view of the
threat from Pakistan as well as China,
what is the reason that the road from
Gauhati to Upper Assam, up to Digboi,
has not been taken up as a National
Highway?

Shri C, M. Poonacha: That parti-
cular stretch of road is under con-
sideration. We have not yet come to
a decision,

Shri Thi iah: Is Gover t
aware that some of the highways are
not worth the name for want of main-
tenance? What steps have been taken
for their proper maintenance?

Shri C. M, Poonacha: I would not
accept this allegation as such, but I
should admit that there are about 300
miles of missing links in the system of
our National Highways which are
about 15,000 miles in total length.
There are a few missing links that are
now being connected. A few bridges are
yet to be constructed. Out of 215
major bridges which happen to come
under the National Highways system
only about 30 remain to be constructed
and here in these stritches there may
be that difficulty to which my hon.
friend has referred,

ot gwR Wy woATT : WEE AN
*1 78 3N A T AR § | AfwT W™y
Y & GG T §
w1 aoeTT wiaer § A gfeet & wew
TRW ®) AW 2 # fe At samr @
wrer TAqa) w1 Frator st € A
whi?
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Shri C. M, Poonacha: It is not
worked out on a pro rata basis bet-
ween State and State, but even then
for the information of my hon, friend
1 would say that Madhya Pradesh has
the longest stretch of National High-
ways as compared with other States;
it is 1,669 miles, the longest stretch as
compared with other States.

Shrimati Savitri Nigam: May I
know whether the hon. Minister has
ever got the information about the
National Highways in Uttar Pradesh
that at several places the condition of
the road has deteriorated very much
and that the line of shady trees which
used to be a very good feature of these
National Highways is decreasing
gradually? What steps are being
taken to protect those and replant the
shady trees which used to be on both
sides of the National Highways
specially in Uttar Pradesh?

Shri C. M. Poonacha: I must admit
in some stretches of National High-
ways we had to remove the old ave-
nue trees in the process of broadening
them, broadening the culverts and
making all the National Highways
according to the stipulated specifica-
tion and standard. We are also trying
to plant trees on both the sides, It
will take some time, It ig all a ques-
tion of time. As far as the proper
surfacing upto the National Highways

ification and standard ig concern-
ed, I think, we have almost completed
the programme except for the remain-
ing 3000 miles which remains to be
done in various sectors,

WRITTEN ANSWERS TO QUES-
TIONS

Inter-District Movement of Foodgrains

*1458. Shri P. R. Chakraverti: Will
the Minister of Food, Agriculture,
Community Development anqg Co-
operation be pleased to state:

(a) whether Government have per-
suaded the States to stop the practice
of banning inter-district movement of
foodgrains;

14426

(b) whether the Chief Ministers’
Conference accepted the idea of with-
drawing all bans on the inter-district
movement; and

(c) how far the assurance of large-
scale supplies of P.L. 480 wheat from
U.S.A. has helped the States to allow
free movement of indigenous produce
within each State Zone?

The Minister of State in the Ministry
of Food, Agriculture, Cemmuaity
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) No, Sir.

(c) Restrictions on inter-district
movement of foodgrains have been
imposeqd mainly in the interests of
procurement of rice and paddy in
most of the States. Large scale sup-
plies of P.L. 480 wheat have been of
considerable help in improving the
supply position but they have not
obviated the need for indigenous pro-
curement. Consequently, these sup-
plies have not helped in restoring free
movement of foodgrains within each
State.

Survey of Areas in Madhya Pradesh
and Orissa by F.AO.

*1460. Shri P. Venkatasubbatah:
Shri K. C. Pant:

Will the Minister of Food, Agri-
culture, C Devel and
Cooperation be pleased to state:

(a) whether the F.A.O. has agreed
to undertake a pre.investment Aerial
and ground survey of certain areas
in Madya Pradesh and Orissa;

(b) if so.
thereof; and

the salient  features

(c) whether similar gurvey will be
extended to other areas also?

The Deputy Minister in the Min-
tstry of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Mista): (a) Government
of India have undertaken the Project
Pre-investment Survey of Forest
Resources with assistance from the



14427 Written Answers
U.N. Special Fund and F.A.O. This
Project includes parts of the States
of Madhya Pradesh and Orissa in the
areas to be surveyed.

(b) It is proposed t6 survey an
under-developed forest area of about
11,500 sq. miles at a cost about Rs. 131
lakhs. Out of this Government of
India's share will be about Rs. 89:00
lakhs and UNSF  will contribute
Rs. 42.00 lakhs. The Project will
involve investigations into  the
economic  availability of raw
materials for forest industry deve-
lopment in the ~selected areas
included in the Project.

(c) Yes, Sir. It is proposed under
this Project to survey selected areas
in the following States:

Punjab, Himachal Pradesh,
Uttar  Pradesh, Maharashtra,
Andhra Pradesh Orissa, Madhya
Pradesh, Kerala and Mysore,

Road Accidents in Delhi

*1462. Shri Balmikl: Will the Min-
ister of Transport, Aviation, Shipping
and Tourlsm be pleased to state:

(a) whethrer any survey has becn
made in the past indicating that road
accidents in Delhi are caused due to
big advertisement boards displayed
at crossings and due to unlicensed
rehris plying in the thickly populated
areas;

(b) whether g decision was taken
that all such advertisement boards be
removed and the plying of rehris
reduced to the minimum;

(¢) whether it ig also a fact that
the number of advertisement boards
and plying of rehris in Delhi has
increased; and

(d) if so, steps taken in the matter?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) No.

(b) No decision has been taken by
the Delhi Municipal Corporation to
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remove all advertisement boards.
The Corporation, however, propose

small
whose

to gradually rehabilitate in
shops those rehriwalag
licences may be withdrawn.

(¢) The number of advertisement
sites decreased from "204 in 1963-64 to
148 in 1965-66.

Out of 2,208 rehriwalas, to whom
licences were granted after parti-
tion, the rehri licences of 74 persons
have since been withdrawn and shops
allotted to them.

(d) Does not arise.

Curbs on Election Expenses

*1463. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Law be pleas-
ed to refer to the reply given to
Starred Question No. 14 on the 15th
February, 1966 and state:

(a) whether the proposals of the
Election Commission relating to the
curbs on electin expenses have since
been considered by Government; and

(b) if so, the results thereof?

The Minister of State in the Min-
istry of Law (Shri C. R, Pattabhi
Raman): (a) Yes, Sir.

(b) Government has decided not to
accept the recommendation of the
Election Commission relating to elec-
tion expenses.

U.S. Fertilizer Consultants

*1464. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to refer to
the reply given to Unstarred Ques-
tion No. 34 on the 15th February,
1966 and state:

(a) whether the recommendations
of the U.S. Fertiliser Consultants
have since been considered by Gov-
ernment; and
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(b) it so, the decisions taken there-
on?

The Deputy Minister in the Min-
htry of Food Agrlcultnre, Com-

t d
tion (Shrl Shylm Dhar Mlln). (a)
and (b). A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-6203/66].

Soil Testing Programme

*1465. Shri M. Malaichami: Will the
Minister of Food, Agriculture, Com-
munity Develop t and Cooperati
be pleased to state:

(a) whether there is any co-ordi-
nated scheme between the Central
and State Governments Lo implement
soil-testing programme  throughout
the country; and

(b) if not, the steps Government
propose to take to have a scientific
system of soil testing throughout the
country?

The Deputy Minister in the Min-
istry of Food, Agriculture, Oom-
munity Development anq Cooperation
(8hri Shyam Dhar Misra): (a) and
(b). Yes, Sir. A coordinated scheme
for setting up soil testing laboratories
in all the States was implemented
under the Third Plan with the co-
operation of the State Governments.
Under the Fourth Plan the existing
soil-testing laboratories are proposed
to be strengthened so as to cover lar-
ger areas and also to set up new lab-
oratories, particularly to serve the
Intensive Agriculture Areas. The
technical work of all the laboratories
ig co-ordinated at the Indian Agri-
cultural Research Institute, New
Delhi.

Calcutta Port

*1466. Shri Indrajit Gupta:
Shri 8. M. Banerjee:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether large size tankers for
transporting bulk supplies of Russian
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Kerosene oil to India are not
vided with berths regularly
Calcutta Port;

(b) if so, whether
scheme in hand for remedying
deficiency; and

pro-
at

there is any
this

(c) the reasons for not expanding
King George’s Dock to accommodate
large vess®ls carrying ofl and food
grains in bulk?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) In Calcutta Port,
oil tankers are accommodated at the
Petroleum Wharf at Budge Budge. Thig
wharf has eight jetties. It has been
normally taking tankers of upto 563
feet in length. As the moorings were
not sufficiently strong, some diffi-
culty was experienced in the past in
berthing the Russian tankers 611 feet
long. To overcome this difficulty,
some improvised arrangements were
made by the Calcutta Port Commis-
sioners in the months of October,
November and December 1866 as a
very special case under very weak
tidal conditfons.

(b) Similar make shift arrange-
ments are not possible in the current
months as the strength and range of
the tide ig greater. In view of the
sustained traffic in oil expected from
Russia, No. 1 jetty at Budge Budge
has been provided with stronger
moorings to accommodate the longer
tankers. This jetty is in commission
and no difficulty is anticipated in
future jn accommodating thig type of
tankers.

(c) The King George's Dock can
take oil tankers upto 565 feet in
length only, owing to difficulties in
negotiating the Entrance Lock and
turning in the Dock basin. General
cargo ships upto 530 feet only can
berth in King George’s Dock due to
berthing limitations.

When the Haldia Dock is complet-
ed, there will be no such restrictions
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on the size of ships that can be (b) Yes Sir.
berthed.

Employees of Food Department

*1487. Shri S. M. Banerjee:
Shri Mohammagd Elias:
Shri Daji:
Shri Indrajit Gupta:
Shri - Buta Singh:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to refer to
the statement made in reply to the
Calling Attention Notice on the 11th
April, 1966 and state the further
progress made in drawing up the
procedure, the termg and conditions
for the absorption of the employees
of the Department of Food by the
Food Corporation of India?

The Minister of State in the Min-
istry of Food, Agriculture, Community
Develop t and Cooperati (Shri
Govinda Menon): The matter ig still
under consideration.

Agricultural Production

*1468. Shri Chandak: Will the Min-
ister of Food, Agriculture, Com-

ity Devel t and Coopera-
tlon be pleased to state:

(a) whether there is a co-ordination
amongst

the various Departments
concerning the different aspects of
agriculture to  increase food
production;

(b) whether Governmeny follow the
modern method of soil and land use
survey; and

(c) if so, to what extent as com-
pared to US.A. and USSR.

The Deputy Minister in the Min-
istry of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.
Such coordination is ensured at the
highest level through a Committee of
the Cabinet on Food and Agriculture
which deals inter-alia with all pro-

blems relating to  agricultural
production,

(¢) Our soil survey technique has
been evolved after a careful study of
the scientific knowledge available in
the various developed and advanced
countries, with special reference to
those countries which have soil
problems akin to ours.

U.S. Participation in Agro-Industries
in Private Sector

*1469, Shri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Devel t and Cooperation
be pleased to state:

(a) the details and the frame-work
of the reported incentives offered by
Government to the American private
enterprise to participate in the
country’s agro-industries; and

(b) the response from the Ameri-
can entrepreneurs to this offer?

The Deputy Minister in the Min-
istry of Food, Agriculture, Community
Develop t and C i (Shri
Shyam Dhar Misra): (a) No specific
incentives have been offered to
American private enterprise for parti-
cipation in the

country’s agro-
industries.
(b) Does not arise.
Minimum Support Prices of Food-

grains

*1470. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
ity Develop and Cooperatiom

be pleased to state:

y De

(a) whether the Agricultural Prices
Commission has beepn able to evolve
an appropriate criteria for fixing
minimum support prices of cereals

such as wheat, rice, gram etc., for
1966-67 season;

(b) if so, what they are; and

(c) whether the minimum rice of
these foodgrains has been fixed?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperati (Shri
Shyam Dhar Misra): (a) to (¢). In
the absence of reliable and compre-
hensive data needed for the purpose,
the Agricultural Prices Commission
has not yet been able to evolve a
scientific basis for determining the
appropriate criteria for fixing mini-
mum support prices for cereals. Steps
are being taken to organise requisite
studies for collection of relevant in-
formation.

With regard to the 1965-66 rabi
crops (which will be marketed in the
1966-67 season), the Commission has
recommended that the minimum sup-
port prices for wheat and gram which
had been announced for the 1964-65
crop (marketed in 1865-66 season)
should continue for the 1966-67 mar-
keting season also.

The Commission has not as yet
made any recommendations for the
1866-67 kharif crops, which include
paddy.

(Cendral  Secretariat St k
Service

*1471. Shri Hari Vishnu Kamath:
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Unstarred Question No. 3262 on the
5th April, 1966 regarding the Central
Secretariat Stenographers Service and
state:

(a) whether he is aware of any in-
dividual officer not belonging to the
Aviation Department but signing
papers and functioning otherwise too,
as an Officer of the Department and
styling himself as such; and

(b) if so, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) and (b). An
officer of the Central Government on
deputation to India Tourism Hotel

Corporation Ltd., and attached as
Private Secretary to the Chairman of
that Corporation who is also Secre-
tary of the Department of Aviation
and Member—Secretary of the Ad-
ministrative Reforms Commission has
been functioning from the personal
Secretariat of the officer concerned
in the absence of separate private
Secretaries for these different capa-
cities.

Rotting of Gram in Rajasthan

*1472. Shri P. L. Barupal: Will the
Minister of Food, Agriculture, Com-
ity Devel t and C tion

J
be pleaseq to state:

(a) whether it is a fact that the
Rajasthan Government have banned
the inter-state movement of gram;

(b) whether it is also a fact that
as a result of this ban, several thou-
sands of quintals of gram are rotting
in the Mandis in Rajasthan and being
damaged by pests;

(c) whether it is also a fact that
neither the Central Government nor
the Food Corporation are prepared to
buy this gram; and

(d) it so, the steps Government
propose to take to tackle the problem
at the Union level to save the loss of
grams which are urgently needed in
other States to supplement the wheat
consumption?

The Minister of State in the Minis-
try of Food, Agriculture, Community
De t and C /! (S8hri
Govinda Menon): (a) Yes, Sir.

(b) There has been some accumu-
lation of gram in certain mandis of
Rajasthan.

(¢) The Food Corporation of India
is making efforts to purchase the sur-
plus gram available in Rajasthan.

(d) Does not arige.

Starvation Deaths

*1478. 8hri P. C. Borooah:
Shri Ram Sewak Yadav:
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Shri Hukam Chand
Kachhavaiya:

Dr. Ranen Sen:
Shri Yudhvir Singh:
Shri Madhu Limaye;
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Hari Vishnu Kamath:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the UNICEF
.expert’s report about starvation
deaths describing  Government’s
denial about starvation deaths as a
“political statement”;

(b) if so, Government's reaction
thereto; and

(¢) the steps taken to dispel the
impression caused thereby?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes. The Gov-
ernment of India have seen the press
report about the reported statement
of Dr, Donald Faris, a Canadian
national, who was till recently in the
service of the 'UNICEF".

(b) The Government do not agree
with the reported statement.

(c) The correct position about the
scarcity conditions prevailing in the
country has been explained by Gov-
ernment both in and outside Parlia-
ment angd it is not considered neces-
sary to take any special steps in this
particular case.
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Institute of Port Management
at Calcutta

*1475. Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri 8. C, Samanta:
Shri M. L. Dwivedi:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that Gov-
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ernment have established the Insti-
tute of Port Management at Calcutta;

(b) if so, when;

(c) the number of people who will
be trained at a time;

(d) the type of training which will
be given to them; and

(e) whether any other similar In-
stitutes are proposed to be establish-
ed?

The Minister of Transport, Avia-
tion, Shipping anq Tourism (Shri
Sanjiva Reddy): (a) to (e), The Cal-
cutta Port Commissioners have set
up an Institute of Port Management.
The Institute was inaugurated on the
30th December, 1865. Training facili-
ties for about 25 to 30 officers exist
and are confined to newly recruited
officers of the Commissioners. The
training covers lectures by senior offi-
cers of the Commissioners for newly
recruited officers drawn from different
departments to give them a broad un-
derstanding of the various branches
of the port.

The starting of such institutions is
a matter within the administrative
competence of the port authorities
themselves and it is left to the other
port authorities to start similar insti-
tutes, if they so desire.

Cooperative Marketing Socleties

¥1476. Shri P. R, Chakraverti; Will
the Minister of Food, Agriculture,
c ity Devel t and Co-
operation be pleased to state:

(a) the steps taken to gear up the
cooperative marketing societies in the
country;

(b) the administrative and other
measures taken to involve coopera-
tives in foodgrains procurement; and

(c) the progress achievedq in the
last two years relating to marketing
of foodgrains and the target fixed for
thig year?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Devel and Cooperati (Shri
Shyam Dhar Misra): (a) to (¢). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-6204/66).
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Agricultural Preduction

*1478. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
1te Devel ang Cooperati

be pl;ased to state:

(a) the up-to-date progress made
as regards the establishment of the
Inputs Supply Bank to encourage
ryots to increase agricultural produc-
tion in the country; and

(b) the other alternative arrange-
ments made to supply the farmers
with sufficient quantities of agricul-
tural inputs to increase the farm out-
put?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Devel and Cooperati (Shri
Shyam Dhar Misra): (a) There is no
proposal at present for the establish-
ment of the Inputs Supply Bank. The
fertiliser Committee has however,
recommended the establishment of a
National Agricultural Services Cor-
poration to coordinate agricultural
supplies like seeds, fertilisers, pesti-
cides etc. The recommendation is
under examination along with other
proposals.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-6205/66].

Sen Commission on Sugar

*1479, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to refer to the
reply given to Starred Question No.

393 on the 8th March, 1966 and state:

(a) whether the recommendations
of the Sen Commission on Sugar, ex-
cept the recommendation in respect
of minimum cane price for 1965-66,
have since beep examined; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) There are a number of recom-
mendations of the Sen Commission
and decision on a few of them wviz.,
cost schedules, excise rebate ang en-
hancement of the excise duty to meet
the export losses have been taken.
The Cost schedules prepared by the
Commission for calculating the ex-
factory prices, have been accepted
and the ex-factory prices of sugar is
now fixed according to these schedules
with suitable adjustments. It has
been decided that there would be no
need to give rebate in excise duty to
the sugar industry on a long term
basis but it could be considered as and
when need arises, The Central excise
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duty on sugar has been raised by Rs.
8.35 per quintal with effect from 1st
March, 1966 to meet the losses on
sugar exports.

Air Services to Nagpur

“1480, Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to Starred
Question No. 1213 on the 18th April,
1966, and state:

(a) whether the nocturnal! passen-
ger air services to Nagpur will be
resumed;

(b) if so, when; and

(c) if not, the reasons therefor?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) Does not arise.

(c) Since these operations have for
the time being to be carried out with
DC 3 aircraft, it is not considered ad-
visable to carry passengers on Night
Air Mail Service.

New Hotel in Bombay

~1481. Shri P, R. Chakraverti:
Shri M, Rampure:

Will the Minister of Transport,
Aviation, Shipping and Teuwrism be
pleased to state:

(a) Whether Government have ap-
proved a proposal to set up a Rs. 4-
crore hotel in Bombay in collabora-
tion with Hiltons;

(b) the terms of the
and

agreement;

(c) whether the Tatas have entered
into collaboration with the American
Inter-Continental Hotel Corporation
to start Hotels in Bombay and Cal-
cuita?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) An Indian party is carry-
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ing en negotiations with Hiltons for
setting up a luxury hotel in Bombay.
Government approval has not so far
been granted. The matter is under
consideration.

(b) The question does not arise.

(c) No, Sir. A proposal has re-
cently been received by the Tourist
Department from the Indian Hotels
Company Ltd, Bombay for setting up
a hotel and renovation and extension
of the Taj Mahal Hotel at Bombay
in collaboration with Messrs Inter-
Continental Hotels Corporation of
America. The proposal is under con-
sideration.

Supply of Improved Seeds

*1482. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Devel and Coop i
be pleased to state:

(a) the extent to which improved
seeds arc made available to the agri-
culturists in the country;

(b) the steps taken to make the
country self-sufficient in the matter of
supply of improved seeds with a view
to increase the agricultural production;
and

(c) the time needed for the same?

The Deputy Minister in the Ministry
of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shyam Dhar Mista): (a) to (¢c). A
statement i8 placed on the Table of the
House. [Placed in Library. See No.
LT-6206/66].

Mavoor Airport

4738. Shri A. K. Gopalan: Will the
Minister of Transpert, Aviation, Ship-
ping and Tourism will be pl d to
state:

(a) whether the Malabar Chamber
of C ce has req d Govern-
ment to accept the offer of the Birla
Compeny, Mavoor for free use of their
private airport;
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(b) whether they have requested to
extend Bombay-Mangalore Dakota
Service via Kozhikode-Cochin-Coim-
batore; and

(c) whether Government propose to
accept this proposal and extend the
Bombay-Mangalore Dakota Service
using Mavoor Airport?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir.

(c) After a very careful examina-
tion of the proposal, the Government
have come to the conclusion that it
would not be possible from  safety
considerations to operate a scheduled
service even with Dakota aircraft
through Chellari (Mavoor).

Kollthottam Port in Kerala

4739. Shri A. K. Gopalan: Will the
Minister of Transport, Aviation, Ship-
Ping and Tourism be pleased to state:

(a) whether it is a fact that the
Koilthottam Port in Kerala is lacking
berthing facilities and the ships are
anchored half a mile to one mile oft
the shore; and

(b) it so, the steps taken to develop
the Port?

The Minister of Transport, Aviation,
Shipping and Toursm (Shri Sanjiva
Reddy): (a) and (b). Koilthottam is an
open anchorage Port. the Government
of Kerala has intimated that the stea-
mers used to anchor ebout three miles

off the shore in the open sca to lift
the only cargo viz, Ilmenite. The
demand from foreign purchasers for

ilmenite from this Port has virtually
ceased during the last three years. As
the establishment of a lighterage Port
at Neendakara, near Koilthottam at an
estimated cost of Rs. 135.65 lakhs s
in progress, the State Government do
not consider it necessary to develop
Koilthottam Port.
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Development of Minor Ports in Madras

4740. Shri A. K, Gopalan: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the National Harbour
Board has recommended schemes cost-
ing Rs. 105 lakhs for the development
of Minor Ports in Madras as an eme-
regency measure;

(b) the amount provided for the
carry-over projects and for the new
projects; and

(c) the details thereof?

The Minister of Tr rt, Aviatl
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). At its meeting
held at Calcutta in December 1965, the
National Harbour Board decided that
the Fourth Plan proposals made by
the State Governments in respect of
minor and intermediate ports should
be discussed by the Ministry of Trans-
port with the representatives of the
State Governments concerned and that
the Ministry of Transport should then
submit their recommendations to the
Planning Commission. The annual
plan for 1966-67 also forms part of
these proposals. The discussions have
been held and recommendations are
being finalised.

The break-up of the amount propos-

ed by the Madras Government for
1966-87 is as set-out below:—
Rs. in (Rs. in
1(nkhs) lakhs)

(i) New schemes relating to minor Ports :

Cuddalore 32.40
Tuticorin . 16.50
Nagapattinam . . 3.00
Ennore . . . 3.00
Kulasckharapattinam  1.00
56.50 56.50
(ii) Carry-over  Schemes
relating to minor
ports. . . 48.90
105.40
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Cultivation of Land

4741. Shri A. K. Gopalan: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether 87 million acres of land
of different categories remain uncul-
tivated in the country; and

(b) it so, the plan of Government
to bring it under plough?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) According
to the land utilisation statistics of the
country for the year 1864-65, the area
of cultivable waste land is 81:25 mil-
lion acreas, However most of this
recorded area of waste-land cannot be
brought under cultivation at an eco-
nomic cost, Sizeable area has to be
reclaimed before it could be cultivat-
ed.

(b) The distribution of wastelands
is being carried out by the States
under the normal land allotment rules
of the revenue administration and also
under a centrally sponsored scheme of
resettlement of landless agricultural
workers. Under the normal allotment
rules, the State Govts. have so far al-
lotted about 11 million acres of waste
land to the landless families and hol-
ders of uneconomic holdings, Under
the centrally sponsored scheme, where
in a suitable pattern of assistance is
prescribed for reclamation of the
wasteland and for initial financial as-
sistance to the beneficiaries for ex-
peditious utilisation of the lands,
about 3:81 lakh acres have so far
been distributed and brought under
cultivation, - During the Fourth Plan
a target to reclaim 2,09,700 acres of
wasteland to resettle 20,060 families
is envisaged.

Crop Bample Survey

4742. Shri A, K. Gopalan: Will the
Minister of Food, Agriculture, Com-
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munity Development and Coopera-
tion be pleased to state:

(a) whether crop sample surveys
are being conducted in Bengal, Orissa
and Kerala and when these surveys
will be over;

(b) whether it is a fact that the
States have not implemented the re-
commendation to bring the cadastral
surveys up-to-date; and

(c) if so, the action taken thereon?”

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Coop i (Shri
Shyam Dhar Misra): (a) Crop
sample surveys are being conducted
regularly in Kerala, Orissa and West
Bengal as an annual feature.

(b) and (c). No, Sir, State Govern-
ments are taking measures to imple-
ment the recommendation to bring
the cadastral surveys up-to-date.
Schemes for survey of unsurveyed
areas and resurvey of arcas surveyed
long ago are being implemented
either as normal activity of the States
or as a part of State Plans. 50 per
cent financial assistance is offered to
the States in respect of schemes
implemented ag part of Stute Plans.

Payment of Land Rents in Kerala

4743. Shri Vasudevan Nair:
8hri Warior:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether there are many pea-

sants in Kerala who could not pay up
the arrears of rent in instalments as
laid down in the Kerala Land
Reforms Act;

(b) if so, whether there are several
cases pending in the courts;

(¢) whether Government have recei-
ved represcntations for the extension
of time for payment; and

(d) if so, Government's
thereto?

reaction
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The Deputy Minister in the Minis-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-6207/66].

Panchayat Unions in Kerala

4744. Shri Vasudevan Nalr:

Shri Warior:
Will the Minister of Food, Agricul-
ture, C ity Devel and

Cooperation be pleased to state:

(a) the steps proposed to be taken
for the establishment of Panchayat
Unions in Kerala State; and

(b) when the Panchayat Unions will
be established?

The Deputy Minister in the Minis-
try of Food, Agriculture, C ity
Development and Cooperation (Shri
Shinde): (a) and (b). The Bill for the
introduction of Panchayat Union
Councils and Zila Parishads in Kerala
State lapsed consequent on the dissolu-
tion of the State Legislative Assemb-
ly. Pending the finalisation of the
legislation, the State Government have
by executive orders, transferred more
powers and functions to the Block
Development Committees.

Air Strip at Thekkady

4745. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleas-
ed to state:

(a) whether any final decision has
been taken regarding the construction
of an air strip at Thekkady in Kerala
State; and

(b) it so, when the
work will start?

construction

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). A site near
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Thekkady has been inspected and a
report from the C.P.W.D. is awaited.

Assistance to Weaker Section of the
People

4746. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agriculture,
C ity Devel t and Coope-
ration be pleased to state:

(a) the definition given by
State for weaker section;

each

(b) the steps taken in the coopera-
tive sector of Bihar in particular and
other States in general to help the
weaker section during the year 1985-
68; and

(c) the assistance given or assured
by Government to encourage coopera-
tives to serve people of the weaker
section?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) 14 States
have defined ‘weaker section’. The
definition adopted by each State is
given in the Statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6208/66].

(b) In 1865-66 in Bihar cooperatives
of rickshaw pullers and fishermen
were organised and assisted. Coopera-
tives in Gramdan and Bhoodan areas
too were set up.

Generally in the cooperative sector
of all the States these types of socie-
ties have been coming up. Further
cooperatives for scheduled castes and
scheduled tribes, functional societies
like labour cantract and construction
cooperatives and washermen coopera-
tives, and cooperative farming socie-
ties have also been organised to help
the weaker sections, In order to co-
ver the risks involved in financing the
agricultural requirements of the wea-
ker section, scheme for sanctioning
outright grants to central banks and
primary societies, on the basis of
increase in loans issued in a particular
year, is being implemented.
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The Department of Social Welfare
sanctioned a sum of nearly Rs 89
lakhs to the Siate Governments to
assist coopcrativ.s of scheduled cas-
tes, scheduled tribes and other back-
ward classes, while the Department ot
Cooperation sanctioned Rs. 19.23 lakhs
for functional cooperatives, Rs. 93:30
lakhs for cooperative farming socie-
ties and Rs. 18'99 lakhs for cooperati-
ves in Gramdan and Bhoodan areas.

(c) Following steps are being taken
to encourage cooperatives to serve the
weaker sections of the community:-—

(i) Orientation of general pro-
grammes  with  earmarked
funds to ensure that benefits
flow to the weaker section as
defined in the field of dairy,

animal husbandry, fisheries
and housing;
(ii) Organisation of integrated

service cooperatives, primary
marketing cooperatives  and
forcst labour cooperatives for
scheduled tribes; and

Organisation of  functional
cooperatives in an increasing
measure,

Cooperative Marketing

4747. Shrimati Ramdulari Sinha:
‘Will the Minister of Food, Agriculture,
Community Development and Coopera-
tion be pleased to state the State-wise
figures of the progress made in co-
operative marketing with special
refererce to foodgrains in 1965-66?

The Deputy Minister in the Minis-
try of Food. Agriculture, Community
Devel t and C ation (Shri
Shyam Dhar Misra): Complete figures
relating to cooperative marketing for
1965-68 will be available only after
the close of the cooperative year in
June, 1966. Information available in
regard to the Kharif foodgrain crop is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6209/66].

Flshing Boats from Sweden

4748. Shri Vasudevan Nair: Wil
the Minister of Food, Agriculture,
524(Ai)LSD—S.

(iii)

c ity Devel "
ration be pleased to state:

(a) whether the Kerala Fisheries
Department will be getting five fish-
ing boats from Sweden;

(b) if so, the price therefor; and

(c) when the boats will be deli-
vered?

and Coope-

The Minister of State {n the Minis-
try of Food, Agriculture, Community
Devel and Cooperati (Shri
Govinda Menon): (a) to (c¢). Efforts
are being made to finalize an agree-
ment for Swedish credit for the
import of fishing boats. The boats
are likely to cost about Rs. 5 lakhs
each. The dates of delivery, allot-
ment of the boats to States and other
details will be settled after agreement
has been reached in regard to credit.

Bahadurgarh-Central Secretariat Bus
Service

4749. Shri Jagdev Singh Siddhanti:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to Unstar-
red Question No. 2524 on the 22nd
March, 1866 regarding the introduction
of a direct bus service between
Bahadurgarh and Central Secretariat,
New Delhi and state the progress
since made in the matter and when
the said service will be introduced?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): The permit has since been
countersigned by the Regional Trans-
port Authoritiy, Ambala. The propos-
ed service will be operated on Baha-
durgarh-Central Secretariat route as
soon as its fare structure is approved
by the Delhi Municipal Corporation.

Food Gifts from Italy

4751. Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
C ity Devel t and Coope-
ration be pleased to state:

(a) whether the Italian food gifts
arrived in India on the 7th April,
1966; and
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(b) if go, the details of the gifts and
their value?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). A
vessel TRITONE arrived Bombay on
the 6th April, 1866 and was berthed
on the Tth April, 1866, for formal
handing over of the gifts on board.
The vesse] carried about 9372 tonnes
of wheat, 83.2 tonnes of milk powder
and 20 motor vehicles and spare parts
donated by RAI Television, an auto-
nomoug semi-government organisation
of Italy. The value of the food gifts
brought by TRITONE is about Rs. 30
lakhs. RAI-TV had made a collection
of nearly 8 million dollars for relief
of scarcity in India. They have uti-
lised this money for making a gift of
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the following items for relief of
scarcity in India:—
Quantity

Wheat 30,000 tonnes approximately
Whest Flour 10,716 Do,
Rice . 11,500 Do.
Milk powder . 83.2 Do.
Trucks & vehicles 152 Do.

The above figures include gifts
brought by the vesse] TRITONE.

There have been other gifts from

Italy too. Messrs. Snam India Limit-
ed, an Itallan oil firm operating in
India, have donated three Leyland
trucks in working condition. One
Italian firm has offered 25,000 pounds
of Macaroni and another has offered
10,000 bottles of a medicinal syrup.
There have also been small donations
of cash and foodstuffs to our Embassy
in Rome,

Delhi-Damascus Afr Service

4752, Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
gtate:

(a) whether an air service is likely
to be opened between Delhi and
Damascus;
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(b) if so, the details thereof; and

(c) the terms of the agreement?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. The Syrian
Arab Airlines will start an air ser-
vice between Damascus and Delhi
with effect from 3rd May, 1966.

(b) The service will be operated
once a week on the route Damascus-
Doha-Sharjah or Dubai-Karachi-
Delhi.

(c) There is no bilateral air services
agreement between the Government
of India and the Government of the
Syrian Arab Republic but temporary
arrangements for reciprocal operation
of services have been reached between
the Aeronautical Authorities of the
Government of India and the Govern-
ment of the Syrian Arab Republic as
a result of discussions between the
Delegations of the two Governments,
held in New Delhi in February|March,
1966.

Ambalapuzha-Edathua Road in Kerala

4753. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether there is any proposal
for the completion of the Ambala-
puzha-Edathua road in Alleppy Dis-
trict, Kerala State in 1966-67;

(b) if so, the allocation made there-
for; and

(¢) whether Government have re-
ceived representation regarding this
road?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). The Ambalapuzha-
Edathua road is a State road. The
Government of Kerala are, therefore,
primarily concerned with its develop-
ment. The State Chief Engineer has
intimated that they propose to take
in hand during the current financial
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year all the remaining work for the
development of this road and have
made a provision of Rs. 1'50 lakhs for
this work in the budget for 1966-67.
The entire work is, however, not
expected to be completed during the
current financial year. The State
Government have also received a
representation on the subject.

Road Communications to Tribal Areas
in Kerala

Shri Manoharan;
Shri A. V. Raghavan:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

4754.

(a) whether Government of Kerala
have any scheme to provide roads to
the tribal areas; and

(b) if so, the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjlva
Reddy): (a) and (b). Yes, Sir. The
State Chief Engineer has intimated
that provision has been made in the
Fourth Five-Year-Plan proposals of
the State Government for the Con-
struction of 83} miles of roads in the
tribal areas of the State, costing
Rs. 42.20 lakhs. The provisions of
the Fourth Plan have not so far been
finalised.

Aerodrome at Calicut

4755. Shri Manoharan:
Shri A. V. Raghavan:
Shri Mohammed Koya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the nature of works likely to
be undertaken in regard to the con-
struction of a new aerodrome in
Calicut during this year; and

(b) the estimated cost of the pro-
ject?

The Minister of Transport, Aviats

Reddy): (a) and (b) Plans and esti-
mates for the construction of an
aerodrome are being drawn up.
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Food Production

4757. Shri Kishen Pattnayak: Will
tbe Mxmster of Food Agricalture,
and Coope-

P

De
rntlon be plealed to state:

(a) the figures for foodgrains pro-
duced, Statewise in 1865-68;

(b) the corresponding figures for
the previous year; and

(c) the figures of production in
Orissa State of foodgrains other than
paddy in 1964-65 and 1865-66?

The Deputy Minister in the Minis-
try of Pood, Agriculture, Community
and C ation (Shrt

Shipping and Tourism (Shri Sanjiva

Shyam Dhar Misa): (a) to (¢). Two
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Statements (I and II) giving State-
wise tentative estimates of production
for 1965-66 in respect of major kharif
and rabi foodgraing along with final
estimates for 1964-85 are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6210/66]). State-
wise figures in respect of other minor
foodgrains have not yet become avail-
able from all the State Governments.
Tentative estimatcs for these cropsin
the case of Orissa are, however, given
in Statement III, laid on the Table of
the House. [Placed in Library. See
No.LT-6210/66].

Production of Paddy
4758. Shri Kishen Pattnayak:

Dr. Ram Manohar Lohia:
Will the Minister of Food, Agricul-

ture, C ity De P t and
Cnoperation be pleased to state:

(a) the latest estimate in resp of
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Block Development Officers

4759, Shrl Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Minister for Deve-
lopment and Panchayati Raj, Mysore
has stated that the Central and State
Governments are re-thinking on the
question of continuation or otherwise
of the Block Development Officers
and other extension staff in the Com-
munity Development Blocks in the
State;

(b) it so, the reaction of Govern-
ment thereto; and

(c) whether the Government of
Mysore has consulted the Central
Government or the Planning Commis-
sion in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri

piddy production in Orissa State for
1365-66;

(b) the total production of paddy
during 1964-65;

(¢) the total amount of foodgrains
supplied by Orissa to other States
during the last six months; and

(d) whether it is a fact that the
Government of Orissa has taken a
decision not to supply to other States
any more paddy or rice?

The Minister of State in the Minis-

try ol Food, Agriculture, Community

t and Coop 1 (8hri

Govlnd- Menon): (a) About 3249
lakh tonnes in terms of rice.

(b) The total production of paddy
in Orissa during 1964-65 was 44.21
lakh tonnes in terms of rice.

(c) About 86,000 tonnes during the
period 1st November, 1965 to 25th
April, 1966.

(d) Govenment are not aware of
any such decision by the Government
of Orissa.

Shinde): (a) No, Sir. On enquiry,
the State Government have intimated
that the Mysore Minister for Develop-
ment and Panchayati Raj had only
stated that the position of certain
categories of extension staff be re-
viewed in places where the achieve-
ment was not upto the mark.

(b) and (c¢). Do not arise.
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Re-orienting Agricultural System in
India

4761. Shri Yashpal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the press
report appearing in the Hindustan
Times dated the Z7th December, 1065
in which Dr. J. P. Bhattacharjee,
Director of  Evaluation, United
Nations Food and Agriculture Orga-
nisation, stressed the need of Tre-
orienting agricultural system in India;
and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
press report relates to the Presiden-
tial Address delivered by Dr. J. P.
Bhattacharjee at the Annua] Confer-
ence of the Indian Society of Agricul-
tural Ei ics at Allahabad on the
26th December, 1965. The main theme
of his Address was “Theory and Prin-
ciples of agricultural economics.” He
gave his views on the limitations of
the available economic theories in
explaining the practice of agriculture
“in the traditional societies” and in
offering “meaningfu]l guide-lines for
its development” and on some essen-

tial elements which may he kept in
view in building a suitable theory of
development and in organising Te-
search work. These matters are pri-
marily of interest to Economists and
Research Workers in the field of
agricultural economics. The address
also contained a brief reference to the
need for the education and training
of farmers. The importance of pro-
viding education and training to the
farmers in the use of improved imple-
ments and other improved cultural
practices is generally well recognised,
and is being kept in view in the for-
mulation and implementation of pro-
posals under the different Five Year
Plans.

Assessment of Agricultural Waste
Lands

4762. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwived!:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government, have
assessed the agricultura] waste lands
in the country;

(b) if so, the total area of such
land;

(c) the State in which this kind of
land is maximum; and

(d) the total area of waste land
under Government possession?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel and Cooperation (Shri
Shyam Dbar Misra): (a) According
to the Land Utilisation Statistics of
the country for the year 1964-65, the
recorded area of waste lands in the
country is 81.25 million acres. Bulk
of this recorded area of waste land
cannot be brought under cultivation
at an ic cost. Sizeable area
needs reclamation prior to cultiva-
tion. Hence the recorded area of waste
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land has to be categorised and an
assessment of the culturable area of
waste land has to be made. Such
asgessment is currently in progress in
all the States except Andhra Pradesh
under a centrally sponsored scheme.

(b) So far an area of 3.8 million
acres has been Jocated which can be
economically reclaimed and cultivat-
ed.

(¢) Maximum extent of waste land
is likely to be availablbe in Rajasthan
State.

(d) Out of the areas so far survey-
ed and found fit for reclamation and
cultivation as stated at (b) above,
most of the area is Government owned
waste lands, except 1.63 lakhs acres
which are privately owned.

Pilot Projects for Planning

4763. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, C y t and
Cooperation be pleased to state

Dev

(a) whether it is a fact that one or
two Districts in each State were
taken up as pilot projects for plan-
ning from below:

(b) the Districts in each State
which have been taken up for this
purpose; and

(c) the nature of success achieved?

The Deputy Minister in the Minis-
try of Food, Agriculture,
Development and Cooperation (Shri
Shinde): (a) to (c). Under a Central-
ly Spansored Scheme each State has
been asked to select two or three dis-
tricts (one in each of the principal
regions of the State) for preparation
of integrated area plans on the basis
of fleld surveys. The list of districts
where the surveys have been taken

MAY 3, 1966
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up is os in the statement laid on the
Table o the House. [Placed in Lib-
rary. See No. LT-6211/66]. The
districts have been sclected recently
and the surveys are still in progress.
It is too early to indicate results.

Movement of Paddy from West Bengal
to Bihar and Bihar to U.P.

4764. Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Food, Agricul
ture, C i D
Cooperation be pleased to state

(a) whether Government are aware
that there is an absolute ban on the
movement of paddy from West Bengal
into Bihar and from Bihar into Uttar
Pradesh;

(b) whether Government are aware
that large number of agricultural
labourers go from Uttar Pradesh to
the adjoining districts of Bihar at the
time of harves! and are often paid
their wages in the form of paddy;

(¢) whether Government are also
aware that after the reorganisation of
the State borders many residents in
the Kishenganj of Bihar found that
these farms were now in areas which
have been transferred to West Ben-
gal; and

(d) if so, the steps taken by Gov-
ernment to relieve acute distress
caused by the ban on movement of
Paddy for these people?

‘The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Each of the
States of West Bengal, Bihar and U.P.
is constituted into a separate rice
zone and movement of paddy from
and into these States is not allowed
except under permits and subject to
certain exemptions.

(b) Yes, Sir.
(c) Yes, Sir.

(d) Bonafide agricultural labourers
of UP. are allowed to take paddy
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with them on return from Bihar at
the rate of 5 kilograms in weight
each. For the residents of Kishangan]
in Bihar and other similar border
areas, whose farms lie on the other
side of the State borders, arrange-
ments exist by which permits are
granted for the movement of quanti-
ties required for bonafide consump-
tion of such residents and their
families.

Kalimpong I Paddy Seed developed in
West Bengal

4765. Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Food Agricul-
ture, C ity De and
Cooperation be pleased to state

(a) whether Government have car-
ried out any tests with Kalimpong 1
variety of paddy seed developed in
West Bengal; and

(b) if s0, the results of these tests?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Tests are being carried out by the
Central Rice Research Institute,
Cuttack. The results will be known
after the harvest of the second crop
by the end of May 19686.

Primary Marketing Societies

4766. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Mmuur ot M A‘l’ltul-
ture, C
Cooperation be pleased to state:

(a) the number of primary market-
ng societies set up so far during
1965-66, State-wise; and

(b) the number of societies that are
to be set up during 1968-687, State-
wise?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyain Dhar Misra): (a) and (b). A
statement is laid on the Table of the
House. ([Placed in Lubrary. See No.
LT-6212/66].

Seed Farms in U.P.

4767. Shri Vishwa Nath Pandey:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any seed farms were
set up in Uttar Pradesh during 1968-
66;

(b) if so, the details thereof; and

(¢) the amount of the Central
assistance given to that State for the
purpose during the above period?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Develop t and Cooperation (Shrl
Shyam Dhar Misra): (a) and (b).
During 1965-66, one seed farm was
established at Daurala in Meerut
District by the Government of Uttar
Pradesh as an advance action for the
Fourth Five Year Plan under the
Scheme for Multiplication Storage
and Distribution of Improved Seeds.
The farm was set up on the land of
the Daurala Sugar Factory released as
a result of the imposition of ceiling
under Land Holding Act. An expen-
diture of Rs. 2'88 lakhs was sanctioned
tor this farm by the State Govern-
ment for the year 1965-66.

(¢) Under the Scheme for Multipli-
cation and Distribution of lmproved
Seeds, Centra]l Assistance of Rs. 87,600
is admissible as under:—
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For a 25-acre Unit of Seed Multipli-
cation Farm

Item of Total
Bxpen- cost
diture

Rs. Rs. Rs.

Loan Subsidy

1. Cost
of land
@ Rs.
15,00/~
r

acre.

2. Cost
of
Seed
store

37,500 9,375(28 %) 28,125(75%

. store
3. Cost
of ir-
rigation
facili-
ties @
s,

10,000

10,000 2,500(25%) 7,500(75%)

per
farm. 10,000 10,000(1009,) —

MAY 3, 1966

ToTAL  §7,500 21,875 35,625

After the introduction of the revis-
ed procedure for the release of Cen-
tral financial assistance to the States
from 1958-59, sanctions for the release
of Central assistance are issued under
the Heads of Development such as
“Agricultural Production, Minor Irri-
gation and Land Development, etc.”
The issue of scheme-wise sanction had
been dispensed with since 1958-59 on-
wards. It is, therefore, not possible
to indicate separately the Central As-
sistance for setting up of seed farms.
This scheme was included under the
Head of Development Agricultural
Production. A total Central assistance
of Rs. 204.68 lakhs by way of loan
and grant was sanctioned to the Gov-
ernment of Uttar Pradesh during
1965-66 under the above mentioned
Head of Development. It is based on
the anticipated expenditure and is
subject to final adjustment on receipt
of the figure of actual expenditure for
that vear as a whole.
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Growing of Special Foods

4769. Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Devel t and Coop ]
be pleased {o state:

(a) the steps taken to grow special
foods like fruits, vegetables and tubers

to tide over the food crisis in the
country,;
(b) the cost involved on the

schemes; and

(c) the results achieved?

The Deputy Minister in the Ministry
of Food, Agriculture Commaunity Deve-
lopment and Cooperation (Shri Shyam
Dhar Misra): (a) Under the Special
Development (Crash) Programme,
Centrally sponsored schemes with
100% central financial assistance were
sanctioned in almost all the States for
increasing the production of fruits,

and potat Besid

vegetabl



14465 Written Answers VAISAKHA 18, 1888 (SAKA) Written Answers 14466

Under the Emergency Food Produc-
tion Drive during 1965, the States were
asked to bring in increased areas
under potato, tapioca and seweet
puiato and under vegetables in
Kitchen Gardens.

(b) Rs. 67°58 lakhs were sanctioned
to the States during 1964-66 and
1965-66.

(c) An additional area of nearly
3.22 lakh acres under fruits, vegetables
and potato is reported to have been
brought under cultivation in the
States. This has been of substantial
help in a difficult year.

Minor Irrigation Works in Orissa

4770. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, C i Devel t and
Cooperation be pleased to state:

(a) whether Government of Orissa
have requested the Central Govern-
ment for allocation of additional funds
for minor irrigation works in Orissa
Stata during 1966-67, and

(b) it so, the decision taken thereon?

The Deputy Minister in the Minisiry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) An outlay
of Rs. 280 lakhs has been approved for
minor irrigation works in Orissa State
during 1966-67. Besides, a request has
been received from the State Govern-
ment on 27-4-86 for sanction of addi-
tiona] Central assistance amounting to
Rs. 1 crore for undertaking additional
minor irrigation works in the scarcity
areas,

(b) The matter is under considera-
tion,

Assistance for Minor Irrigation
8chemes

4771. Shri Ramachandra Ulaka:
Shri Dhuleshwa Veena:

Will the Minister of Food, Agricul-
ture, Commaunity Development and
Cooperation be pleased to state:

(a) the amount of outlays and allo-
cations for minor irrigation programme

proposed to be made to the various
States during 1966-87;

(b) whether the amount allocated
for 1965-68 has been fully utilised and
its benefits reaped by the farmers for
irrigation purposes; and

(c) the extent to which the produc-
tion has gone up by their use in 1965-
66,

The Deputy Minister in the Ministry
of Food, Agriculture, Commuaity
Development and Cooperation (Shri
Shvam Daar Misra): (a) A statement
showing the outlays approved for
minor irrigation schemes to various
States for the year 1966-67 is laid on
the Table of the House. [Placed in
Library. See No. LT-6213/66].

(b) The total allocation of Rs. 76-27
crores made to the various States for
minor irrigation programme during
the year 1065-68 is expected to be
fully utilised. According to the latest
estimates, an area of about 382 million
acres is expected to be benefited under
minor irrigation during that year,

(c) As the physical inputs in agri-
culture are used in combination, it is
difficult to calculate the extent to
which production is increased by the
use of any single factor of production.
It is, however, broadly estimated that
on an average every additional acre
benefited by minor irrigation scheme
alone contributes about 1/5 ton of
additional foodgrains production

Consumption of Chemical Fertilizers

4712, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agrical-
ture, Community DeveioPpmient and
Cooperation be pleased to state:

(a) whether it is g fact that the
consumption of chemical fertilizers in
the country has considerably gone
down; and

(b) if 8o, the reasons therefor?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) No. On the
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other hand, the consumption of chemi-
cal fertilisers in the country has
gradwally increased as will be seen
from the figures given below:—

MAY 3, 1966

Figures in tonnes
Consumption
Year Nitrogen Po 25 K.20
1961-62  2,42,404 60,000 28,000
1962-63  3,05,805 83.000 36,000
1963-64  3,99,352 1,16,000 51,000
1964-65  5,38,006  1,49,000 69,000
1965-66  6,00,000  1,50,000 40,000
(exp=cted

(b) Does no arise
Cultivable Fallow Lands in Kerala

4773. Shri P. Kunhan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the ucres of cultivable fallow
lands still lying idle in Kerala; and

(b) the steps, if any taken to bring
these land under cultivation?

The Deputy Minister in the Ministry
of Food, Agricuiture, Community
Development ahd CéSperation (Shri
Shyam Dbar Misra): (a) The area
of cultivable fallow land in Kerala
State is about 65,880 acres.

(b) The waste lands are mostly
being utilised for resettlement of land-
less agricultural workers. A scheme
to resettle 7,000 families on 28,000
acres of wastelands in Cannanore Dis-
trict has been recently approved by
the Government of India, The Kerala
Land Utilisation Order is also being
enforced in suitable cases to bring
fallow lands under cultivation.
Schemes have ben prepared to utilise
some of the fallow lands for cultiva-
tion of Sea Island Cotton, paddy or
Tapioca and for planting of Cashew
trees.

Warehouses in Punjab

4714, Shri Daljit Simgh: Will
"Minister of Food, Agriculture,

the
Oem-
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munity Development and Cooperation
be pleased to state:

(a) the number of warehouses at
present in Punjab with their location;
and

(b) the number of warehouses pro-
posed to be opened in the State during
1966-67?

The Minister of State in the Ministry
of Food, Agricultire, Community
Development and Cooperation (Shri
P. Govinda Menon): (a) There are in
all 79 warehouses. Of these, 72 belong
to the Punjab State Warehousing
Corporation and the remaning 7 to
the Centra] Warehousing Corporation.
The locations of these warehouses are
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-6214/66]

(b) The State Warehousing Corpo-
ration proposes to open 6 warehouses
during 1966-67.

Russian Tractors

4715. Shri Suhodh Hansda; Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that tweaty
thousand Russian tractors are engaged
in ploughing our land in the current
year;

(b) whether all these tractors are
in a fit condition for work;

(c) whether spares of these tractors
are not available; and

(d) if so, the arrangements being
made to make them available in the
country?

The Deputy Minister in the Miuistry
of Food, Agriculture, Community
Development andl Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
About 12,000 Russin tractors have so
far been imported, out of which about
10,000 have been sold for agricultural
use. Complete mformanon in regud
to ber actually engaged in p
ing during the current year .nd n‘bout
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the present condition of all these

tractors is not available.

(c) and (d). There is no shortage
of spare parts for Russian tractors.
Spares of the value of 15 per cent of
the C.L.F. cost of the tractors are now
required to be imported compulsorily
along with the tractors. Spares are
also imported on ad hoc basis.

Bridge over River Sarju

4777. Shri Vishwa Nath Pandey:
Shri D. C. Sharma:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
plrased to state:

(a) whether it is a fact that Gov-
ernment have approved a project for
the construction of a permanent road
bridge over the river Sarju between
Barahalganj and Dohrighat in U.P;

(b) if so, when;

(¢) the total amount of expenditure
and Centre’s share in the cost; and

(d) when the work will be complet-
ed?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, across the river
Ghogra at Dohrighat.

(b) April, 1965.

(c) As the bridge falls on National
Highway No, 29 its entire cost es'i-
mated at Rs 163 lakhs will be met by
the Central Government.

(d) The work is expected to be com-
pleted in about threc years’ time after
the award of the contract,

Central Agricultural Staff College

4778. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food. Agricul-
ture, Commaunity Development and
Cooperation be pleased to refer to the

reply given to Unstarred Question
No. 18 on the 15th February, 1966 and
state:

(a) whether the details in regard to
the proposal to set up g Central Staff
College in India during the Fourth
Five Year Plan period have since been
examined by Government; and

(b) if so, the results thereof?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The details of the proposal are still
under examination.

Law on the Adoption of Children

4779. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Law be pleased
to refer to the reply given to Un-
starred Question No. 52 on the 1B8th
February, 1966 and state:

(a) whether the matter in regard Yo
the bringing the Law on the adoption
of children has since been considered;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): (a) and (b). The matter is
still under consideration

Seminar on Fertllizers

4780. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question
No. 57 on the 15th February, 1966 and
state:

(a) whether the recommendations
of the Fertilizer Association of Indi,
Delhi based on the deliberations at the
National Seminar on Fertilisers held
in December, 1965 have sin:e beea
considered by Government; and
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(b) it so, the decisions taken there-
on?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Fertiliser Association of India has not
made any specific recommendations to
Government on the basis of the
deliberations of the Nationa] Seminar
on Fertilsers. The Fertiliser Associa-
tion have informed that they intend
taking up the various recommenda-
tions with the appropriate authorities
of Government. A copy of the recom-
mendations and conclusions of the
seminar was however received from
the Association. A statement contain-
ing the important recommendations
and conclusions concerning the Minis-
try of Food and Agriculture and the
views of Government on these, is laid
on the Table of the House. [Placed in
Library. See No. LT-6215/66].

Report on Third General Elections

4781. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shrimati Ramdulari Sinha:

Will the Minister of Law be pleased
to refer to the reply given to Un-
starred Question No. 68 on the 15th
February, 1965 and state:

(a) whether the

T dations

MAY 3, 1066

Written Answers 14472

A bill to amend the election law to
impl nt these r dati

ions in
s0o far as they require implementation
by legislation, is under preparation,

Transport Coordination Committee

4782. Shri R. S, Pandey:
Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that a com-
mittee has been set up to look into
the problems of coordination of all
forms of transport including civil
aviation in the country;

(b) if so, the composition and terms
of reference of the Committee; and

(c¢) when it will start functioning?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No such Committee has
been set up by the Ministry of Trans-
port, Aviation, Shipping and Tourism.

(b) and (c). Do not arise.

Drilling of Tube-wells in Punjab

4783. Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Devel t and Coop |
be pleased to state the number of tube-

embodied in the Report of the Election
Commission on the Third General
Elections have since been scrutinised
by Government; and

(b) if so, the action taken thereon?
The Minister of State in the Ministry

of Law (Shri C. R. Pattabhi Raman):
(a) Yes, Sir.

(b) Government has accepted Elec-

wells proposed to be installed by the
Central Government during 1966-67
under “Grow More Food” Campaign
for irrigational purposes in Punjab,
district-wise?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Devel t and C ation (Shri
Shyam Dhar Misra): The responsi-
bility for installation of tubewells for
irrigation purposes in that or the State

Governments. However, the Explora-

tion Co 's  rec dations
in regard to (1) Electoral machinery,
(2) Electoral rolls, (3) Election
materials, (4) Election programme (5)
Aspects of electioneering (6) The poll,
(7) Counting of votes; and (8) Elec-
tion petitions.

tory Tubewells Organisation under the
Ministry of Food, Agriculture, Com-
munity Devel t and Cooperation
(Department of Agriculture) under-
takes groundwater exploration in the
States in consultation with the State
Governments to help them in finding
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areas suitable for development by
tubewell irrigation, The responsibility
for exploitation of the proved potential
again rests with the State Govern-
ments. The Organisation has also
been assisting the State Governments
in certain cases in the construction of
production tubewells for irrigation, on
their behalf. In the course of explora-
tion such bores as yield adequate dis-
charge of water are converted into
production tubewells and transferred
to the State Govt. concerned for (its
use. The cost of such tubewells is
recovered from the State Government
bv san-tioning loan.

During 19668-67, the Exploratory
Tubewells Organisation has a pro-
gramme of drilling five exploratory
hores in the Mohindergarh district of
Punjab.

Fucalyptus Cultivation in Kerala

4784. Sh#i Mohammed Koya: Will
the Minister of Food, Agriculture,
C ity Devel t and Co-
operation be pleased to state:

(a) whether the Kottayam Distt
Development Council has requested
Government not to start eucalyptus
cultivation in Thekkadias as it will
affect wild life preservation;

(b) whether Government have
examined this matter; and

(c) if so, the result thereof?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Dev t and C ation (Shri
Shyam Dhar Misra): (a) and (b). Yes,
Sir.

(c) Raising of eucalyptus plantation
in the area will not in any way detri-
mentally affect the wild life but will
only add to the beauty of the sanc~
tuary in addition to providing better
facilities for wild life,
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Publication Entitled “Solls of Indla”

4786. Shri Chandak: Will the Minis-
ter of Food, Agriculture, Commanity
Devel t and Oooperati be
pleased to state:

(a) whether the authors of “Soils
of India” published by the Indian
Council of Agricultural Research were
knowing that the profile descriptions
were incomplete and doubtful accord-
ing to the definitions of the USDA 8oll
Survey Manual;
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(b) whether the information on soils
contained in National Atlas of India
(Hindi edition) of the book entitled
‘Soils of India’ should be taken as
authentic;

(c) whether one is entitled to pub-
lish any wrong soils information on
Government’'s expense; and

(d) if not, whether action will be
taken against the publisher?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The profile
descriptions were complete and not
doubtful according to Indian research
20il scientists,

(b) Both are authentic.
(¢c) No.
(d) Does not arise.

Agricultural Credit

4787. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture, Community Development angd
Cooperation be pleased to state:

(a) whether there is any proposal
to supply credit for agricultural pur-
Poses on massive scale;

(b) if so, the quantum of such allot-
ment in 1966-67, State-wise;

(¢) the machinery through which
the disbursements will be made;

(d) how and by whom such machi-
nery will be set up; and

(e) the percentage of such allot-
ment which will be spent on establish-
ment?

The Deputy Minister in the Ministry
of Food, Agriculture, Communmity
Devel t and C th (Shri
Shyam Dhar Misra): (a) In the con-
text of the need for stepping up agri-
cultural production, all possible mea-
sures are being taken for making
credit for agricultural purposes avail-
able to the farmers in an increasing
measure,

Dev
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(b) A statement showing the ten-
tative State-wise estimate of credit
disbursement through cooperatives
during 1866-87 is laid on the Table
of the House. [Placed in Library.
See No. LT-6216/66].

(c) and (d). The cooperative agency
will continue to be the principal
institutional agency for provision of
agricultural credit. Taccavi loans will
also be given, where necessary. The
question of the setting up of Agricul-
tural Credit Corporations in some
States as a supplementary agency for
provision of credit is also being consi-
dered.

(e) Except in the case of taccavi
loans which are administered by State
Governments, other types ol credit
for agricultural purposes are provided
by institutional agencies. We do not
have definite data indicating the pro-
portion of establishment cost vis-a-vis
the amount of loan provided by diffe-
rent agencies,

Central Engineering Service (Roads)

4788. Shri R, Ramanathan Chettiar:
Will the Minister of Transport, Avia-
tion, Shipping and Touriem be pleased
to state:

(a) whether his Ministry have re-
ceived any representations from the
Central Enginccring Service (Roads)
Class 1 Officers’ Association regarding
the promotion of non-cadre officers to
the service, who had been appointed
against temporary projects posts,
irrespective of the length of service
rendered in the various grades; the
inter se seniority, thus causing consi-
derable hardship to the officers in the
regular cadre; and

(b) if so, the action taken in the
matter?

The Minister of Transport, Avialon,
Shipping and Tourism (Shri Sanjive
Reddy): (a) Yes. Sir.

(b) The points raised in the repre-
sentations were considered and a reply
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to the Central Engineering Service
(Roads) Class I Direct Recruits Asso-
ciation has since been sent to the
effect that the vacancies occuring in
the Administrative (Selection) grade
including higher administrative posts
are normally filled by selection from
among suitable officers working in the
next lower grades in the Department
in accordance with the recruitment
rules on the recommendations of the
Departmental Promotion Committee,

Appointments in Roads Wing

4789. Shri R. Ramanathan Chettiar:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that the
Roads Wing of his Ministry had been
recruiting Officers from outside the
Ministry in large number for appoint-
ment as Assistant Engineer Consul-
tant/Divisional Engineer Consultant|

Planning Officer/Deputy Bridges
Officers  against temporary project
posts:

(b) whether it is ulso a fact that
the number of persons recruited
against such temporary project posts
was far more than the number of per-
sons recruited to the cadre of the Cen-
tral Engineering Service (Roads)
Class I: and

(c) if so. the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Roads Wing
of the Ministry of Transport and Avia-
tion was established in 1943 with a
small staff of 14 officers. The work
of the Roads Wing increased rapidly
since 1961 due to execution of works
financed from the credit advanced by
the International Development Asso-
clation and the works of strategic
importance necessitated by defence
requir ts. The per t strength
in 1961 was 65 officers The sanction-
ed strength now stands at 376 officers

including a large number of temporary
posts, As it was not possible to fill
up these posts from the small number
of permanent officers in the Depart-
ment. a considerable number had te
be recruited from outside the Minis-

try

Centra) Engineering Service (Roads)

4790. Shri R, Ramanathan Chettiar:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that a De-
partmental Promotion Committee 1is
being convened for considering some
Officcrs not borne on the cadre of the
Central Engineering Service (Roads)
Class I for promotion to the higher
grades thus over-riding the claims of
the Officers in the cadre and who are
senior to them; and

(b) if so, the steps being taken to
orotect the interests of the cadre
officers in the matter of promotion to
the higher posts especially when the
Central Enginecring Services (Roads)
Class 1 Recruitment Rules are appli-
cable only to the Cadre posts and
not cover the temporary project posts?

The Mint of T t, Aviati
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). A meeting of

the Departmental Promotion Com-
mittee to consider selection of depart-
mental officers for promotion to higher
grades has since been held. The Com-
mittee considered the suitability of all
eligible officers whether in the regular
or the temporary cadre for promotion.
Al] the technical officers appointed in
the Roads Wing, whether permanent
or temporary, belong to the cadre and
the Central Engineering Service
(Roads) Class I Re.ruitment Rules are
applicable to them. The question of
promotion claims of regular cadre
officers being over-riden does not arise.
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Motor Drivers’

Trading School in
Delhi

4191 Shri P. C. Borooah: Wil]l the
of T t, Aviati Ship-
Ping and Tourism be pleased to state:

(a) whether it is a fact that the
scheme to set up a Molor Drivers’
training school mooted by the Delhi
Transport Authority ten years ago is
yet to be implemented,;

(b) if so, the reasons for this in-
ordinate delay; and

(c) the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). The Delhi Ad-
ministration submitted a scheme to
set up a Motor Drivers' Training
School in Delhi in October, 1863. Th.
scheme involved a non-recurring ex-
penditure of Rs. 1'92 lakhs
and @ recurring expenditure of
Rs. 218 lakhs per year and
provided fo; the training of 1800
drivers of heavy motor vehicles, light
motor vehicles, auto-rickshaws and
scooters per annum. As the require-
ments for drivers can be met at pre-
sent by existing institutions it is not
considered essential to implement this
scheme just now.

Delay in Services of LA.C.

4792, Shri Joachim Alva: Will the
Minister of Transport, Aviation, Ship-
Ping and Tourlsm be pleased to state:

(a) the number of delays above
thirty minutes in the flight of ¢the
scheduled planes of the Indian Air-
lines Corporation during the year
1964-65; and

(b) the measures taken to minimise
the delays?

The Minister of Transport, Aviation,
‘Shipping and Tourism (Shri N. Sanjiva
Reddy): (a) and (b). ‘The total num.
ber of delays exceeding 30 minutes to
Indian Airlines Corporation’s sche-
duled services during 1964-65 was
7349, the total number of take-offs for
the corresponding period being 63,978,
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The break up of the delays is given
below:—

Consequential 8,277
Bad Weather 1,206
Engineering 1,832
Traffic 340
Operations 520
Others 278

The majority of the delays were conse-
quential, resulting from accumulated
delays at intermediate stops. Such
delays can be eliminated or consider-
ably reduced if stand-by aircraft are
rrovided. The Corporation is making
efforts to acquire additional aircraft
but this is dependent on the availabili-
ty of credits for purchasing aircraft
from abroad.

Regarding Engineering Delays, the
Corporation has been making all
efforts to minimise such delays. Train-
ing programmes have been intensified.
In order to improve planning and pro-
du:tion of the Engineering Depart-
ment, certain proposals for re-organi-
sation are contemplated with a view to
securing better planning of schedules
and enforcement of high standards of
quality and control etc. A certain
number of Engineering delays are
however inevitable in airline opera-
tions.

Training programmes have also been
intensified for pilots, traffic staff and
others.

Another factor which needs mention
is the occasional labour agitations
which have been affecting the services,
'I‘he Corpor&hon is trying to enforce

line loyees and I»
taking appropriate action on breaches
of discipline,

Commission paid to Agcnts by Imdian
Airlines Corporation

4783. Shri Joachim Alva: Will the
Minister of Transport, Aviation,
Shipping ani Tourism be pleased 0
state:

(a) the commission paid to agents
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for business secured for the Indian
Airlines Corporation during 1964-65;

(b) the names of agents who were
paid more than Rs. 10,000 as com-
mission; and

(¢) the number of agents who were
paid less than Rs. 10,000 as commis-
sion on business secured by them?

The Minister of Transport, Avia-
tion, Shipplag and Tourism (Shri
Sanjiva Reddy): (av A sum of
Rs. 33.44,258 was paid during 1964-65.

(b) A statement giving the names
of Agents who were paid more than
Rs. 10.000 as commission is 1aid on the
Table of the House. [Placed in Lib-
rary. Se¢ No. LT-6217'66).

of Agents who
10,000 as

(¢) The number
were paid less than Rs.
commission is 53.

Indo-Nepal Air Services

4794. Shri Shree Narayan Das: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the precise terms and conditions
of the agreement made with the Gov-
ernment of Nepal regarding civil
aviation between the two countries;

(b) whether the running of an air
service between Patna and Kathmandu
by the Royal Nepal Air Services with
stopover at Muzaffarpur and Dar-
bhanga has been considered; and

(c¢) if so, with what result?

The Minister of Transport, Aviation,
Shipping and Teurism (Shri Saajiva
Reddy): (a) A copy of the Agreement
between the Government of India and
His Majesty’s Government of Nepal,
relating to air services, which was
signed on the 26th November, 1964, is
available in the Parliament Library.

(b) No, Sir.

(c) Does not arisc.
524 (Ai) LS—4.
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By-pass for National Highway at
Jorhat

4798, Shri R. Barua: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourism be plcased to state:

(a) whether the Dby-pass for
National Highway No. 87 at Jorhat
proposed to be taken some years ago
is likely to be built thix year;

(b) if not, the reasons therefor: and

(¢) the stepgs taken to prevent
mounting road accidents and risks in
the area?

The Minister of Transport, Aviatien,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). A suitable
alignment for the by-pass was approv-
ed recently in April, 1886 after con-
sidering several altcrnatives. The
estimate for the project is to be
prepared by the State Public Works
Department for sanction. The work
will be then taken up for execution.



14487

Written Answers MAY 3.

(c) Until the by-pass is made, the
traffic will be controlled by the Traffic
Police to avoid accidents in the town.

Shippi C

for And
and Nicobar

4799. Shri Panna Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
Sub-Committee of the Shipping Com-
mittee for Andaman and Nicobar
Islands has made suggestions for the
improvement of harbour and Naviga-
tional facilities:

(b) if so, the main recommenda-
tions thereof: and

(¢) the
thereto?

reaction of Government

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). Yes, Sir.
The recommendations of the Sub-
Committee are yet to be examined
by the Shipping Committee who will
make final recommendations for con-
sideration of the Government of India
after having discussed the Sub-Com-
mittee's Report fully at their next
meeting proposed to be held on 5th
May, 1966.

Accommodation for IAC Employees

4800. Shri P, C. Borooah: Will the
Minister of Tranmsport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that the em-
ployees of the Indian Airlines Corpo-
ration are ncither given house rent
allowance nor there is any provision
for Government uaccommodation for
them; and

(b) if so. whether there is some pro-
posal under consideration to give
relief to these employees in respect
of their housing problem?

The Minister of Transport, Aviatien,
Shipping and Tourism (Shri Sanjiva

1966 Written Answers
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Reddy): (a) and (b). In fixing the
wage structure of the employees of
the Indian Airlines Corporation ini-

tially in 1955, the element of
House Rent had been taken into
account. However, the Corporation

have plans for the construction of
housing colonies for their staff at
Delhi, Bombay, Calcutta and Madras,
particularly 1o cover low paid em-
ployees.

Mohanbari Alrport

4801. Shri P. C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the progress made in the cons-
truction work of the Mohanbari Air-
port in Assam; and

(b) when it is likely to be com-
plcted”

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
runway at Mohanbari Airport was
opened for use on the Tth March
1966. 1.A.C. have commenced Viscount
operations through this aerodrome.

Pre-investment Survey of Forest
Resources

4802. Shri A. V. Raghuvan: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
fion be pleased tio state:

(a) the progress made under the
rre-investment survey °fA torest
resources in the Southern Region:

(b) the area and the regions likaly
to be covered; and

(c) when the survey is likely to be
completed?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The survey
has not stated in the Southern Zone
(Kerala and Mysore States).

(b) The Project proposes to survey
an area of about 1800 sq. miles in
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the States of Kerala and Mysore in
the Southern Zone, in addition to
7200 sq. miles in the Central Zone
(MP., Maharashtra, Orissa and
Andhra Pradesh) and 2300 sq. miles
in the Nothern Zone (U.P., Himachal
Pradesh and Punjab).

(c) The project which is of 3}
years duration would be completed by
the end of 1968. While the suvey
has been started in the Central Zone,
and the Northern Zone would be
taken up shortly, no detailed pro-
gramme has been drawn up for the
Southern Zone as yet,
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Ceatral Secretariat Stemographers
Service

4804. Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to-refer to the reply given to Unstar-
red Question No. 3262 ¢n the 5th
April, 1966 and state:

(a) the status of the two Grade I
posts of Central Secretariat Steno-
graphers Service in the Department
of Aviation, their designation ag well
as the designation of the officers to
whem they are attached;

(b) the sanctioned strength of the
Grade I and Grade II posts in the
Aviation Department together with
the effective strength of each Grade:
and

(c) when the two Grade 1 posts fell
vacant, how long they are held as
Grade 11 stenographers and by steno-
graphers belonging to what cadres?

The Minister of Tramsport, Avia-
tion, Shipping and Tourlem (Shri
Sanjiva Reddy): (a) (i) Central Civil
Service. Class ]] Gazetted.

(ii) First P.A. to  Minister of
State.
Private Secretary to Secretary,
Department of Aviation,
(b).  Sanctioned Effective
strength strength
Grade 1 2 1

Grade II 53 53
(c) Never vacant.

First PA.A. from 9-6-1964 to 31-8-1863

by Grade II stenographer of the
Department of Industry.
Privete Secretary to Secretary

from 1-9-1964 to date by a Grade II
Stenographer of the Department of
Food and later of the Department o
Aviation.
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4805. Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to refer to the reply given to Un-
starred Question No, 3262 on the 5th
April, 1966 regarding Central Secre-
tariat Stenographers Service and
state:

(a) whethey the Stenographers with
the status of Grade II are discharging
the higher duties of Grade I posts
satisfactorily;

an interim
selection of

(b) whether this was
arrangement  pending
Grade | officers:

(¢) if so, whether any promotion
has since been made to Grade I and
if so, against which post, from which
cadre and on what date; and

(d) if nol. whether all the eligible
stenographers in the Aviation Depart-
ment were found unsuitable for pro-
motion?

The Minister of Transport,
tion, Shipping and Tourism
Sanjiva Reddy): (a) Yes.

(b) Yes.

Avia-
(Shri

(¢) By appointment against the post
of First P.A. to Minister of State,

from the Department of Transport.
Shipping and Tourism, from 1st
March, 1966.

(d) Does not arise.

oft Wto gwo WA, e W wTw-
atfaw warere

4806. oY wmt
ot fire qewva :
o T wAYT S
s fefw vt 77 ¥ A Fo
i f
(%) wr qg &= & fs faeiY &
& queTEz oY 6o 070 W A fewdy
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¥ 0F W AT AY dlo TWEATHY
WAT ¥ WS ¥ MWW A W7 A
[T HT F AT @@ fazmw w
vt & ot

(w) ¥ ag ot #= £ f ot AR
F &g gl wETena, fase, ¥ o aowrdr
fawe (wrger) & quraT w77 Ty,
3a# ¥ g FTw fww g g, faak
TUT AT TAHT ATCHT 7% A9 * fo¥
femeft asie-wr ofewg (a2 #¥few)
7 yax & foar a1 97 3 wRw ¥
fazg »ft w3 F1 wiw o7 widw
ax-gwr qfvez (sfeas a7 w¥faw)
I W IA TE XY AR AT AT

() 7 gz o 79 # fe damq
# ol % #1E g a0 fnw wf
fear &, foak ofcormeres grart
%1 fafeq) #t ageam # sk g ¥
T wfewfal & w8k 9@ gy,
7 f& 37 A F1 FE W TN T
AT, FTE I T FE@T IS §
i

(w) ofx =t, a1 o w7 w™

89

fuefar wowrer & oo Akt (W wo
o ez T ) : () A A

(®) o 7, o w¥fewr avw gfear
N wawwfw afafr & fefovw &
wae frord o & 9 vA g ¥
sfaa &)

(7) wx #fem wrs gfear F
e ¥ wikw 29 feErAT, 1965 W
frerd & w7 safee oft wgx ®1 3
A=l ®1 AW w7 & fao wqar
auiftA T aN AT I Y
24 ¥TH, 1966 ¥ AT FifAW arw
fom ¢ 51X 18 wiw, 1966 ¥
JewAw [raTAY gr wfiw wnfoa feg
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I T AA HATTAT FT G @ AT
g T i fir 3 oft vz %1 81T O WA
Tifaq & 7 qai < qgF grw AwTfAT
f&x w7 ary qmwAt & faw os T
a¥faw frae w73 % fao £19m fav
EI ]

(7) s & agr ITAT

wTew w1 Wy fawm

1807. WY WeTC ovey dewy : qav
g, gfy, amufes  foerw
WEETC HAT TE qATT &1 FI7 1% 5 :

(%) war ag 7w & f& #vwre &
w7 & amw famwm & ow afee o
aTe & wrer, rweg # frga fea
¥

(&) afx &, a1 =z ¥av w17 w5
L1ed

() w1 IAET AF FW AT
YA 7T ATHRTT  ABT S ¢

ww, pfe smufor fewre aw
WEETT Ao ¥ e st (ot et
WAww) (%) "W A wET § ey
o fom w1 wf wfas fge
a8 fear &

(W) & () : v Y AR I

Wt WA W WA wde

1808, wft WlwTe Ww WX
w1 wn, gfw, "mfos  fewrw aw
WEWIC FAY TE T A AT KT fn

(%) w1 ag 7= ¥ f& 7COI7 A
STATfiTe wTITT a7 agq ¥ wv o
W A w1 ara A fawa
g, wr

(&) afe zi. 1 37w W@ afonw
= i?
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ww, v, s fosw aw
HEWTT AT § IJIEAT (S vETReT
fawr) : (%) 91 gi 20 WA, jue2
®T FROAT GO WIA-ATAHAT 7T &
s wrt (fagre), ramare (afvew
Fma), AR (IF@r) q@r =T
(oY) ¥ WT wmgE FfY wEew
wrt # sqreaT w1y W A7 17 fewwe,
1964 ¥T FETAT Y FEC FAC &
AETT AT (WETTY) S
(%79), a9 (WTFE FXW) A9T qtEQr
(%g7) & 4 w7 arorET s st
FY 7T 1 7 Y | 59 St w1 P\
aF 97 f& gEwT aqT  qdee & wTSEw
PR AT A AT T qvr €7 @
w3 fravar ame |

(@) w88 w717 & s wqrfaq
FT 4 97TARTRT § vk ard ave o fafoaw
fesii & o 3earz o Aw 896 fEete
TR 7 2253 fEaTaTR ¥ w91 8
7 IWTET §F TRGT & NTAG FEE)
T W FATET WIR WY gmAr #
ST 47 | §F G & w7141 w1 mqEAw
VX 9T T AT T £ W P
T TRE AW # 7 AR ART Y
TaA & fag st e A § | 1964~
65 ® sufe & fafqew sml 7wy
3000 ¥A®T ®T yuHT gfr ¥ wH
T w1 AT safwa fear nar

i & (faprr) A9 wger
e (IVrAT) § Fawi aqr  freare
wrawatal 1 sfeww 73 w7 Emiww
wE ET YF B 1 196465 XY wafw
# wrn s (fage) & 53 faomre
sThwaiel ¥ W 90 FEWT, w7 AWy
g sk (Thar) & wmww o0
roxt w1 afwew faar T @@e
& wrrft aYew ¥ rrAvwz ot (afeww
amrer) an s et (qAI) E oo
sesi aqr fymrr wrdwwiar st
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sfagor T w1 w4 wE fear o @
A

IG A 4 AT FH! € qEG §,
agi wrigwaE & we wifa fawra
v 7 Y sfmeror say w1 e far
I |

12 hrs.
CALLING ATTENTION TO

MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) D1srUPTION OF INDO-PAKISTAN TELEL-
PHONE AND TELEGRAPH COMMUNICA-
TIONS

o Aq fewd (FT) 0 wew
R, & sfemwm A wwaE &
Freafafas fasa 0 o 9 F4
w1 frAA g oAt Sar awar g
‘ag e A H uw awrsw ¥

“WrTE TfEERT EETRE A9T a7
AT SyEEqT F WA g I
The Minister of Parliamentary
Affairs” and ~ Comimiinications (Shri
Satya Narayan Simha): I would like
to read the statement in English and
reply to the supplementaries in Hindi
because there are certain ‘teehnical
words in. Hindi and, perhaps, English
words will be understood more easily
than Hindi words.

o R W wow : (2AT) w7
W W wAE AR f oA AT A
w W A wan

W TN (FIR) e
Agrew, WA qERy A fEh se &
a0 o ey Ay avy § ) Ay fod
Y AF A
ot wqv Py (sfuan) o fed
Wil w1 fl & Y Twe ¥ g w0
= $
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off w aromw feg el W
SR AT @ W

Indo-Pakistan telecommunications
had been suspended after the out-
break of the hostilities between Pak-
istan and India. Action to restore
communications was initiated after
the Tashkent Conference through a
Telegram issued from D.GP. & T.
India to D.G.T, & T. Karachi on the
15th January, 1966. The telecom-
munication lines to East Pakistan.
were more or less intact but those
on the Western side had got badly
damaged: The route from Amritsar
to Lmhore was almost completely
destroyed in the area between the
international border upto the cease-
fire line. Though this area lay in
Pakistan territory action was taken
to restorc the lines with the help of
the Indian Army Authorities using
our own telecommunication  stores.
This action was taken in January it-
self. As a result it was possible to
open communications both with West
=:nd East Pakistan with effect from the
11th February, 1866.

2. On the East Pakistan side full
restoration of communication took
place but on the West Pakistan wide
restoration was limited to the
Amritsar-Lahore route. It was not
possible to restore communications
between Jodhpur and Karachi as the
lines had been badly damaged for
several miles near the border, round
about  Munabao. This  damage
occurred in the area then under the
control of the Pakistan Army.
Though the Pakistan Authorities had
been requested to arrange for repairs
to thé lines in the sections within
their control on the same basis as we
had restored the lines between Amrit-
sar and Lahore no action was taken
by them until the 25th February when
all troops pulled back to the positions
existing before the 5th of August
1965. Subsequently, action was taken
by the Indian P. & T. to get the lines
repaired. The area, however, had to
be cleared off all mines by the Army
Authorities. The line repairs on this
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section are expected to be completed
by the first section are expected to
be completed by the first week of May
after which tests will be taken for
resumption to telegraph and tele-
phone traffic to Karachi via Jodhpur.

3. After the communications were
restored on the East and West side
the circuit performance was not too
good due to two reasons. Firstly the
circuits were using obsolete  equip-
ment which had long outlived its life.
The Pakistan Authorities had been
requested to agree to early replace-
mént of this equipment which would
have to be done in a coordinated
manner in both the countries. Modern
equipment required for the purpose
can be manufactured in India and we
would be in a position either to loan
or sell the equipment to Pakistan.
Alternatively. we suggest that the
equipment could be purchased from
any of the regular foreign telecom-
munication manufacturers, Unfortu-
nately there¢ has been no response
from the Pakistan Authorities to this

proposal for replacement of this
equipment even though an Inter-
departmental conference had been

suggested for discussing this matter.

4. The second reason for indiffer-
ent working of the circuits has been
the poor condition of the lines. On
the West Pukistan sid¢ these lines
had been heavily damaged in the
section passing through Pakistan
territory and appararently the lines
had not been sufficiently strengthened
after the initial repairs. On the East
Pakistan side circuits are mostly on
open wire lines, whereas on the
Indian side they have been provided
through underground trunk cables
which are considrably more stable.
In order to settle the question of line
testing it has been propowed to the
Pakistan Authorities that joint tests
can be carried out whenever required
from the border point so as_to enable
quick repairs. No response so far.

! 8. Inspite of continued -courdina-
tion with the Pakistan Authorities
the circuit perlonm}nce continues to

munications (C.A.)

be very poor. In the month of March,
1966 the circuit performance reached
the poorest level being of the order
of 10 to 15 per cent ofily in respect
of telegraph circuits both to Dacca
and Lahore.

6. Attention of Pakistan Telecom.
Authorities have once again been
drawn to these matters and they are
being requested to agree te the eom-
ference already suggested.

oft Wy fowg : W wEET 1 oo
AV AFAT H A KU qAmTg
TTHEAT & FATATHY THATE H qrfaerre
& fr sme Y AFEEW wgamn ur
3IT A AT ¥ ¥ AT AT aee
fra% ov IR werm A A
T A IEE T ) fE qrfesm
9T AT T v €T gy 4
T oAE %R & far W g
AT qr &7 Wt 3% 39 % AT 7
Y ®@adr A T AwD aw
FIA Tl oifeear adtvg § @ |
&0 ¢ & A o 8, T oW 3y
gE e ®7h & A Agre g
ater afwerrs e & av i W e
waa A %7 TR 2 & el g
T AT ATHHE 777 ¥ 68) Uo7 o
Wi feam wwar g1 amewa w1t
7 wifr oY =6 qurmr & fook o anr
¥, &feq aAsEs off w11 & qAemar
w4 fr

“The Prime Minister of India
and the President of Pakistan
have agreed to consider measures
towards the restoration of eco-
nomic and trade relations, com-
munications, as well as cultural
exchanges between India and
Pakistan, and to take measures to-
impl t the isting  agree-
ments between India and Pakis-
tan.”

MO w77 i a; ey fawpw AR R
f& awr  sadr o g speard
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(s 7 fwd )

2 39 g7 gaw fegqr @r | we wEeg
A /YT AHN ZH AT F AIHA REr
¥y @ Aga g 5 10 ami §
T 9T 7 (67 | JgE e
#F7< far, w58 w717 fan, ey 7
1 w07 far, aww= w7 fen
WY T qIfFEA F qC § F1E q0E
w1 Aif7 aq £77 97 w9 fawrT w45
a1 #1€ BT AATHE AT F7 |

off g Avoaer fag @ WA
IR A AT AT AT AT § AT
¥ W%y ¥, a1 & s wvgan 7 fw v
HorHawm g 2, s ad £ 9
IF FISH W3S ATZ F AT & W7 AWl
=7 A1 & i arereee frafve & 20 &
7 %7 @ § o7 9T 77 q9G ¥ HA
Hfer g ewr o g, gwa A @y
qET IT ET AG AT Z ) W9 T w7
fe s § wafaw go gar A
Faaz o q@amn fe A A 1947 8
ST A% feaT #7717 g1 17 1T 7w Ay
W dwTT @, g & A oo A
FfeT 3700 ZR *AOXT ATAATI AR X
EARE AR CABR LG LA SUNN

! gem TR wewa
oA %)

off weq averaw fag ;. &1 dAw
r famar) W wwrw qfen & 39
&1 7F W IANCT WY W7 FGT | T
g & w for fawed &1 g AW
v a7 v T W ¥ 9@ W
i g [ F e & §, W
T ¥ AT AN A |9 W QT AWRT
¥i & sfrat % wgt W AR fAean
€ wro aE & 3w & foir ot du
T wrie b v & T ow,
In & forg ot dreadi s wa oY o=
T |

W FOT
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it wy ford : 7 o g =g A
fe amwz % wow 7 S, gaa &

TR a7 #forg

oft s Arva fay - wsET Ao @
& FT farar @ w1 qa w1 oo ey vy
¢, 3z a1z faw |

ot wa ey (FT) c K ag
AT g § fr AT Ade arwe
feafee #t amr w1 a% g i # @t
T S qoeTe Ay feafr W qgwr e
& ¥rf 29 2w w0 aw Iz ?

oW wEYey : AT TATT A
I ?

ot qgar fag : 3 T AER
o F% IS ?

St e wreraw fag © 19 ST Y
7 & ) w15 wTH FOTAT ATAAL |

ot fewa qrame : Tz & gae
deuwEm §:

“It was not possible to restore
communications between Jodhpur
and Karachi ag the lines had been
badly damaged for several miles
near the border, round about
Munabo. This damage occurred
in the area then under the Con-

trol of the Pakistan Army”,

o & qg ST waa 6 o v
¥ frs e a5 ag BrxgaTAr?

st weq Averaw fug ;. WG &7 AT
Hqmafi Tewar. . ...

ot wep fownd - aaY aft X Awy ?

Wt W averew foy: g 9N §
Ll
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ot fown wwew  (FREQR)
g wgvew, Redz § ag foar § fr
fe vl dfmar s e gt L

ot ww Ao g : oW AR
At & Y waT Awar wifE 77T 8 w6
T E

it foed - wiEwe TgT AT

ot aw Ao fag : 3% &, W
HET A1 wer & 0. (Sawwr) wET
fan @ fe o Ww A% O qeEe
o &t

stogew ww W X oA
g § v e WX & wwla
Forerelt Y @ o gk o Ay ww wfewT
N W # q g ¢, aw A e
A 7 weft F@vET A W AT T &
are # ®W ATER A7 g qTe
formefy ? ﬂ#‘(mﬂ?ﬂﬂ%ftﬁaﬂtﬂ
Aot aw & 37 s 7 qrfesmr
IAET FTIT ARG SATEA W7 ATT AT
wT § & I & feaa @ gt fel §
frdr & o @ AT e W) RS
& faq w7 AT SuY AEEY qrfeeTE
oY o v wOvEr vy # 7

weow WRXG . W19 qT A9 A
A e

ot g wx wwwvw : & daeo g
oy & forr

N wenoew fag: oW w5
fregar gt ¢, IO wwT WY qW
adt § | AT agE X W I
fed ¥ 3w% s owEEAw avdw &
fufres aga 2 7w ¥ 1

o gER W AT : & 1 gfee
& fe afi ?
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off s eAw fAy ;. ¥E W W
sferr &k, ag wnew fafae aw &
I AN wToET FqTAT 5 qgi A A
gt @ WY 3§ Wy I TET wey
firar | s wvar T gy YRer A
T F@T 'w

Y JER W WO © FET AR
& fag qifieam o &7 T W
garmh?

ooy Wiy : Ay N wa §

st wer arew foy : fawT TR
AT Zw A Ardw

it e wrew dow (WET)
gfFema ¥ o7 ar@ ¥ N aTweR
et e arag My e AT AT
qT aTE & W Sfaw Ay Wi @
W7 et 3 qER ) e AT oW
o | &7 vA% e ¥ A7 Aew Tear
f& 7% A & o §1 oA
wqife 37 ZIGTA ATT AATT AT AOERA
74 ¥ arz WY wTH A fen s e
e ¥y faer =y 1 1 A1 & v wngey
g & wron @ @ awr I e
¥V o g% TAT X, wqA T, AT FH
X w, w0 Afer 36 K e
T WTAT AT WTT T TF FOET TAATT
w6 oY I A wra R Pr A AR
0w § wuft Ffamw a5 FwTEHT O
Iy AR ¢

Wt wew wroaw g : wvE™ } fw
AT A7 FT (AR FAET § | O D AT
w1 & 1Y § fe gwrT oY S § Wi
It At &, AfeT 7 AT W oAy §
fF wg wrew ot SR 7

ot TRt (vRYY) - T weww g
f& W wwd sl awi Ao W
Tmr AW
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ot wew wrevaw g ;v ag w7 e
amET w7 fawgw 2z wa @ & @
aé W fie 2z mar | IR wEe
IA § fe 9T a% AW aw T | |
(weverenr)

ot ST wTe qCwT - WY F9 AT
AT FI, qTA A7 AT & AIH A1 6F
we ?

it TR | WEqe HE TR, WAl
st agET 3 vy fr gw Tw fao a9
T ITH! Fg 7% & 7T ag fow iy s
T &, ag gy T 6 ag orrear 47,
a1 9T a7 A THy § f aw oA gaw
At T wRE ag wafAo e foma
aifeens A g FE ATORT qar T
T A IEET AT TR FT AT TS @
R §) TEe &, A s g feg feeen
e quras ¢ e 3 W FEd G,
W FAT Fwn § frerar awa wifa & fam

w6 YO T I E ¢ g
v §Y I9T £ fe e ¥ gw 9Aw agi
el TXw e & | wefao wifew
av gy ot & 1 gEY Ay FraeT I
& or £, ariw W wwd A
qzE fomr ¥ v fomee amy § v
% JuTe waT Ag 3 I=ie ? fe
Ay vy ot TR ) (veweer)

% i WO EF & AT A
forw ?

! RO | werw wEEd, i
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oft gew wr v feat AT
&R ¥y forar & fE e Y A 7

ot TrRTTwR 7T fAs TaeT #Y
e ot for wifr 7 &= W R ¥
fe T g1t 2 AT a7 wraEY wify swAw
ey ?

it gER W CYWW : WL TG A

N & Avew fag ;. # ar fAE
@ A g wfr a3 2
(vawwer) 7 e & wE A Wit A
7 2§ | W w9 S ¥ wify w7 %
¥ oY gw =mfy N w7 FA Ay ¥
a1 8% w1 {6 wrifr £ qgq A AE
ey , wiferT s aeter & avg e
v &, a1 ¥ qeedy 7t ofr & vl W

ot TwTErT ;97 § oW AW
T ax oY wifa T sifze ¢

it wew ATOTw &g g wifa A
#, wcter w78 & Hfew g dfewm
fe .

wft  &wgwr w91 = )

e e I3 3 @ on

it mwit (2775A)

I AT qr AR g w20
g g ot A § v A
W gER WA WWWR . ®H §IXTT

1 forar & a7 7Y wlr a1t ¥ e faen
€faa )
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cations (C.A.)

Shri P. C. Berevah (Sibsagar):
May I know if it is g fact that even
telegramg sent by the High Commis-
sioner of India in Karachi are being
routed through London and treated
as “postal traffic”; if so, may I know
what special steps have been taken
to provide the essential diplomatic
service to our High Commission in
Karachi through an easier route?

Shri Satya Narayan Sinha: 1 am
very sorry to inform the House that
the telegraph line is practically down
and all the telegrams at present arc
being sent by post, what to say by
any route.

14505

Shri P. C. Borooah: I am not satisfied
with the answer.

Wt o®o Wo wwf (FMYR)
TeqeT WEIRY, TATT T HTAY 9 ¥ war
ar i’ :

“The attention of Pakistan
Telecom, Authorities have once
again been drawn to these mat-
ters and they are being request-

ed to agree to the conference al-
ready suggested.”

A1 & ag JrAAT wreew § fw ag ont
FAAT A9 7E ¥ gF wAT fEaTay -
Y, W Ug WA & A gt
qrfieear & aEA 7 I a1 g E o
afe gy £1¢ & TE L1ar A7 &7 TAT
wgRT ¥ I% qfgt w1 o g fear
Y7 IAET wrE oravy wrar ¥ av Ad ¢

oft wew vevaw fag - it 2% sifeat
& Hie g g W AR e g 1 A
oY gERT gEEd F Ay § e
THHR

Shrimati Renu Chakravartty (Bar-
rackpore): May I bring to your notice
that I have just now been informed
that you had outright rejected my
call attention on the CIA intelligence
report on India’s nuclear potential.
This hag been agitating the minds of

VAISAKHA 13, 1888 (SAKA) Re. Adj. M. andr4506
CA.

the whole of India. If need be you
could have held over and called us
to explain why it wag important. |
really do not understand why such a

thing should be completely ruled
out.

Mr. Speaker: There are certain
things which we can defer. This is

not the manner in which it should
be brought.

Shri Bhagwat Jha Asad
pur): It is an important
Everyday it is being done in the
House and it is being raised. At
least we are entitled to have a state-
ment about these things. We are
seriously concerned about it.

(Bhagal-
matter.

Mr. Speaker: That, 1 will consider
but not in this manner.

Shri Bhagwat Jha Azad: In what
manner do you expect us to do that?

Mr. Speaker: By writing to me.

Shri Bhagwat Jha Azad: On many
occasions you imform wus in this
House. . ..

Mr. Speaker: But sometimes I may
not agree; it is not necessary that I
should always agree.

Shri Bhagwat Jha Azad: Call atten-
tion notice was given long time back
and we are just now informed about
it. If we were informed earlier, we
could have approached you in the
Chamber.

Mr. Speaker: Immediately it cannot
be done. I receive notices upto 11
O’'Clock. How is it possible?.. ..
(Interruptions.) He cannot go on

like that.
1280 hrs.
RE. MOTIONS FOR ADJOURN-

MENT AND CALLING ATTEN-
TION NOTICES (Querier)

M. ker: I have d notice
of two adjournment motions. One
is about the starvation deaths in
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[Mr, Speaker]
Orissa, Maharashtra, UP, and the place or the team which has gont

deteriorating food situation in Punjab
and Rajasthan by Shri Bagri, S. M.
Banerjee, Madhu Limaye and Kishen
Pattnayak. The other day we had
discussed it by way of call attention
noticc. Then too we had decided we
will have the discussion.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): On the 1l1th
May we are fixing the day.

Mr. Speaker: Bccause we arc dis-
cussing it.....

8hri 8. M, Banerjee (Kanpur): I
would only request your kind atten-
tion to a news which appcared in the
Statesman of yesterday. I would not
have tabled this adjournment motion
but for this newg which says: that
three million people have become the
victims of not only nature’s vagaries
but also the unimaginative adminis-
tration in Kalahandi and Koraput
region of Orissa.

' Mr. Speaker: Mr. Bancsrjee would
realise that when a discussion has
been fixed it ig rather anticipating the
discussion,

Shri Daji (Indore): Either it is
urgent or it is not urgent.... (Inter-
ruptions.) If it is urgent, why

should we have it after eight days”

Mr. Speaker: I will ask the Leader
of the House whether there could be
an earlier date. 11th means, eight
days from today.

Shri Satya Narayan Sinba: I think
the Food Minister is going to visit
that place and it is better if he him-
sclf goes to the spot,

Shri Surendranath Dwivedy (Ken-
drapara): Does he return by the 11th?

The Minister of Food, Agriculture,
Cemmunity Development and Co-
eperation (Shri C. Subramaniam): I
am going earlier. If any discussion
takes place before either I visit that

there would be able to return and
submit its report, I will have to give
only the report which I had received
from the Orissa Government with
which the hon. Members are not
satisfied. Therefore, 1 would like to
have some time so that the team
which has gone there would be able
to return. I am also visiting the
area.

Shri S. M, Banerjee: A parliamen-
tary delegation should be sent.

Shri C, Subramaniam: After all it
should be possible for me to give
some concrete information on the
basis of our own officers’ report or of
what 1 am able to see there. If we
want to rely merely upon the Orissa
Government's report, all that I have

been able to get, I have already
placed before the House.... (Inter-
ruptions.)

ot ST AT WewT (FrET) C ETE
T Fed frdrmy (vawa)

oo AT ;Y anrE L L

it ay fomd (qa7) :
TaTeT |

wer RpT  gg I Ag

Y wY fowd : oy 7-7 A waraw
7 ¥ are e frwerar & (fure garer
TR seare wd wx e
Ty Ty A §, & v xw ae fade
w77 W | wifer s ¥ fav gw agr
g ?

W AR R TE qrerw A
T ot s g R o W

ot wy fowd : werw wEw, oF
€ BY e f g Avey 1 fear o
Tl & wwg o W a7 ww gur
N e ararEn g g, .

W T AT
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YW AERT: 7T 2T T A A
3 g Y & g7 v AT w7 TE o0
awaT |

=t uy fead : o Twr H A9 A
W Y e
TR EYT ;AT 47 AT KT

ot vy fowd . ag A A7 v @
¥Y A7 97 oy gwv Ov

it et (fgare) 0 & wmo A
fazma # fadma s&m f& F9-qwt
seTy & AU ag awi T § fe el
toferdAne g §ar s faa & 1 #1w
Iw gEATE 39 afdfeafad) &1 aeoT
forrer o g a=9 g1 arn ¥ wran
A ¥ ART | 3A 1wy A fod AT
afer gerTr wrfy el g7 ft g
a7 qEwd ¥ g dm A wE e
W & £ Wl § N g & T
HEAAT 7 FTH-TTHT T2y ¥fAz g1
F AqTY FAL FA 7 Dot ®1 77 FIAT
& | T HTH-TIRT STEATT | | ATH B
¥ T qAT E | FTH-TIRT XRATT AT
F1 JIFT grAT # ATHTT K Afagt v
WAEH &1 AT AT F gy & fragw sww
& w7 a7 qEA 1T HETE T JET
T T FTH-UFT T4 T qFAT § A7
TAAT & W IAET AgH K 4% fagqy g
a1 qg OF T a1 ZON WIT ATHTT K
TNfA *1 Ia% w7 wfer fasfy o
wafee & groy qg fragr s f ag
ag FH-OET AT Y wAfa ¥ 0 &
WY 7 qgud w€m e wTR-TAT
Ty dwE T IEA AW 97
T 2 Ay a1 i wr W

Deteriorating conditions in
Punjab and Rajasthan cannot
form the subject-matter of any

j t Motion. Orissa is
the main subject that is before
us.
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I fa7 7 W aw w1 wfaee
e o 37 far daer fear e qer
fFeewwrar 1 | o ¥ TF T@ Iy AT
T & fr ¥@ 9T grow ¥ feewww grm
At fae = & qarfaw dwariie S
fer 39 a7 A€ T wAT (vEww)

oo AT AR weR WY &
7% FAR W aa § vEfam GEwEET
Ao A B a%aT | ww WY IW
feawma w3 € ava o7 &4 ITT wgr
fFrAiai My aE
TEq 7EY TR AT qEAT § A IR v
feamroga Wt 7@ 7w # Ffew 9w
THA § A AN A T 7OA A
feamif s A gt atray 1178
w1 qg feewwm @3 & fam a7 w0 7
¢ & fe wolT a@T A RGNS WT
1y, Fry A7 € 3 FeAy o Frayd ar oy
o} Tz gz W I Y agt feafy w1
osge A ¥ fam an 73 # wfso we
FHT ATAT & AY IAA ZTIA ¥ FIUAC ¥
it wofir ffamm w1 addr ol
I N ERAVA qgT SEET
Tz g Wk & IW q wWW Al
dfegrge At 2 wT gEE Wi
dfrrere® A %, FTIW IW 97 A
F7T AR AFAT W7 SN A AT gL
¥ fx e aiw $fem wot (feqde
R &7 I W 6 el § o
aT oW A @ ...

st gerwite woat  (fowtr)
o AT wTfEY °7 v aw

e wgw : Aw At R ) ww
# v 97 GEWAHE W w1 41 Y &
T ¥ 77 9N A ferwww qwh §

o oy feed : waw wgwE, wT
e oz ofs wrie ko
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Shri Surendranath Dwivedy: Be-
fore the 11th the Food Minister
would also have visited the area. Is
that \he position?  (Interruptions.)

it wy fomdt s fraw 5 6 % ol
AT HTNG £ | 9 &8 aOF ¥ 3!

“The right to move the adjourn-
ment of the House for the pur-
pose of discussing a definite mat-
ter of urgent public importance
shall be subject to the following
restriations, namely:—

¥ 6 3 917 & 99 &7 eqry frarAn
AEATE | 6 T THT 2

(vi) the motion shall not antici-
pate a matter which has bcen
previously appointed for
consideration. In determin-
ing whether a discussion is
out of order on the ground
of anticipation, regard shall
be had by the Speaker to
the probability of the matter
anticipated being brought be-
fore the House within a rea-
sonable time;".

ot 7 T 7 faw fear & | wa & frdew
For argen § fF ovw faw # ==t ar
TEA FY T X ¥ A B 0 TR
geary oY fawg & araey § faar man
a1 | ;T T yerE w i€ A T ¢, afew
Y ¥ famtfed ¥ S faar man ¢
= fore ag Forarm sy Y v & e ifee
TH AV T AEA 1 A ¥, v v TR
TRT FFATY %7 A% femy o Awar &0
Tz WM T 9EX 1 ger
AT QT A AT AT AT W X AT §
i agw gk, av gy fE agw gnfy
77 977 frdee & 6 ag * -3 weary
TAGHAT ¥ Ty T |

frmaa ¥ us A fl AT ¥
ATHR TqAT Iga &, A1 ww § 2em-
AAam I M T T &Y OF
THT AATH IITAC QT |
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WO WEAY . IW qTRG FT TGE
WTH WIS & *7E qre® 76 2

Y wy femd : 7g oF oreT A1 AT
2, form %1 97 %7 & ooy 9 ww w7
g

# 7 AT ¥ wiwT S T F
I E A AT | wfEETT ST
w7 oW --cifedt W Efae
= TEE Y Afe @ Iy
At g @ 2, ™ fAu ¥ W oA
] 17 T feATT 9@ g o

UM R . T4 WTE AT
g A T aew 3 7w few
39 Y s AF g AFATE 7

st e fomd - gw d%T 7 W@

g 7 xw & fam 3 sifagEen
MR g g,
wOw W ;. Ag ATeg qiET

T HTET ¥ AL WA 2

Wt AY fawq : TH ¥ AEEW
¥ 1 gy ST @9 ¥ wres
twes foar #v% @ | a@ ¥ w
wgr & wE A a gwes
FA | A T AT A TR TR
femr g fe & o ¥ wiv? ™3
af w3 1 a1 wferer g W ?
S F JEIT A WY TEET g wrAr
oA, ...

wow wgew & A e
#rav e wg @ E fE v af
aregw AR & w g W A faag
aff " ?

o vy fem® : W ¥ aWA
% e % wied veed fer am @ 1
FRqE@mam e gera  ar wwrw 3 ?
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o stere W don 0 Iw #
4,22 g wredt qerd & fwere
(A

ww wgwn o oa@ awer
f & grfiy weq M #@  GANTS
¥ qrraz IR e e £ 7 AW
quiz W% wé gw fear &, s
Fg N A W oA W@EF

st T ;TR w1 AIET qIEE
o AT X Z

www Wpwa o g ST g %rg
wege T e 2 K weeEm
aew 1 A AT E | A dT A |

oW www o fom faw @
qEEdr wwm e omar oqr,
frmgédmmgma fEmE w
feerww w37 | vy fow ag o fa=r

524 (Ai) LSD—5
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duer feqr & fo g @ B foew
it far gz e Y T 2

Shri Priya Gupta (Katihar): So
far as the hon. Member's point of
order and your decision arc concern-
ed, it is now the property of the
House. . ..

www e . AT e
FTAE | TR ATRAR L

Shri Priya Gupta: I will obey your
order, but that is not the procedure.
(Interruptions).

Mr. Speaker: There is a second
adjournment motion from Shri Hem
Barua and Shri Surendranath
Dwivedy on the derailment of the 3
Up Assam Mail near Panikhaiti sta-
tion on the Gauhati-Lumding section
on the 30th April, 18966. There have
been three cases and in that regard,
of course, it is quite important. So
far ag the insecurity is concerned,
that is continuing no doubt.  Shri
Hem Barua woulq kindly tell me in a
few words what warrants this ad-
journment motion to be admitted.

Shri D. C, Sharma (Gurdaspur): T
have given a calling attention notice
also.

Mr. Speaker: There are many call-
ing attention notices.

Shri Hem Barua (Gauhati): This is
a very serious matter and I am get-
ting daily telegrams and letters from
Assam. The people there tell me that
there is no security in that State.
What China and Pakistan wanted,
that is, to create trouble in the strate-
gic pockets of our country, has been
materialised by their agents, the
Naga hostiles, in that area. Our
Government have also failed miser-
ably. I have pointed out certain
instances of their failure. The Home
Ministry has failed in its duty. The
first thing is, some incriminating
documents were seized from some
Naga underground. ...
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Mr, Speaker: He may confine him-
self to this adjournment motion,

Shri Hem Barua: I am coming to
that, Sir. I was saying that some
incriminating = documents were cap-
tured from these Naga underground
leaders at Jorhat on 7th March, 1966.
They revealed certain things. They
revealed a grand strategy of the Naga
hostiles to disrupt the rail track in
the Brahmaputra Valley within the
month of April. Secondly, they dis-
closed the names of two persons.
That came up before the House .the
other day. But the most striking
part of this jeep episode in Jorhat is
this. Those documents were seized
from these Naga underground lea-
ders. Then, what did our Govern-
ment do? Our Government ook
photostat copies of those documents,
and, after taking photostat copies of
those documents, the original docu-
ments were returned to the Naga
Underground Government.

An, hon. Member:

Shri Hem Barua: I am sure; hun-
dred per cent sure, and 1 know Shri
Nanda who is a very honest man will
agree that it is so. Now, what our
Government, both at the Centre and
at Shillong, have only the photostat
copies and not the original docu-
ments, the original documents are
safely with the Naga Federal Gov-
ernment at Chedima. Sir, you are
wvery wise. May 1 know whether
even in your wisdom....

Are you sure?

Mr, Speaker: I do not claim that.
He may change his opinion when I
call him to order.

Shri Hem Barua: Even in your
wisdom, Sir, have you ever come
across an ideotic set of people like
this anywhere? Why have they done
it? It ig because the Chief Minister

of Assam, who bhappens to be a
member of the so-called Nagaland
Peace Mission, wanted these origi-

nal documents to be given to the
Naga undeérground Leaders, because
he thought that if we keep these
documents with us that might ham-
per the further progress of the talks
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that the hon. Prime Minister is hav-
ing with the Naga undergréund lea-
derg+in Delhi. That is his epprehen-
sion. May I submit, in this connec-
tion, Sir, it is high time, in the inte-
rest of the nation, that Shri Nanda
or Shrimati Indira Gandhi asks the
Chief Minister of Assam either to
withdraw from his membership of
the Nagaland Peace Mission or with-
draw from the Chief Ministership of"
Assam.

Mr. Speaker:
now.

He might conclude

Shri Hem Barua: I am concluding.
Ag I have already told you, Sir, there
is no sense of responsibility, and 1
am getting lctters from people tell-
ing me that after disrupting the rul
track in the Brahmaputra Valley
they apprchend that the Naga hos-
tiles would disrupt the National High-
way in Assam. These are the two
arteries of communication in Assam.
At the same time, Sir, these people
have started writing threatening
letters. Even they have written a
threatening letter to the Editor of
Assam Tribune. May I just read out
one scntence....

Mr. Speaker: No, no. These are
things that are not relevant to the-
adjournment motion.

Shri Hem Barua: But there is a
very nice adjective given to Shri
Nanda and that is why 1 was inte-
rested in reading it out.

Mr. Speaker: That is not needed.

Shri Hem Barua: Whatever that
may be, Sir, this is a fact that in the
course of one month there have been
as many as three accidents. In spite
of the promise made by the hon.
Prime Minister on the floor of this
House no security has been ensured
to the people living there or to the
travelling public of Assam. There s
loss of life and property also.

Mr. Speaker: He may resume his
seat now. He has explained what he
wanted to say about his adjourn-
ment motion. I will new ask the
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hon. Minister to say what he has to
say on this.

The Minister of Railways (Shri 8.
K, Patil): Mr. Speaker, Sir, the
hon, Member first began with this
derailment, with which, of course,
the Ministry of Railways has infor-
mation, and then he entered into a
higher strata, about somc letters be-
ing intercepted, photostat copieg be-
ing taken of them, etc., which the
House has already discussed. So far
as this particular accident is concern-
ed, it is one of the normal things
which sometimes do happen in the
railways. Because, they nced not
necessarily be connected.... (Inter-
ruptions.) I am still on my legs.
This need not necessarily bc connect-
ed with the first two explosions.

Shri Priya Gupta: What can it be
then?

Shri S. K. Patil: This is a different
type of thing,

Shri Surendranath Dwivedy: How
does he know?

Shri S. K. Patil: Whether it is due
to faulty arrangement of the wagons
etc., is a matter under examination.
1 am merely pointing out the differ-
ence between the two—those which
occurred on 20th and 23rd and the
one of 30th. It is under investiga-
tion as to how this hag happened.
Because there is no loss of life, there-
fore, as I said, this cannot be com-
pared with the other two.

“Shri Hem Barua: What about the
Home Minister making a statement?

. Mir. Speaker: That is a different
thing altogether,

Shri Hem Barua: He should say
something about it.

Mr. Speaker: I will allow some
calling attention notices on this.
There are 13 calling attention notices.
1 will allow them. TIs the Minister
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prepared to answer them this even-
ing?

The Minister of State jn the Minis-
try of Ballways (Dr. Ram Suhbhag
Singh): I can do it just now.

Shri Nath Pai (Rajapur): Sir, may
1 make a very very brief submis-
sion? I think after the explanation
of Shri Patil, Shri Hem Barua has to
wait till the investigations are finish-
ed with regard to the derailment.
But there is another aspect in which
this House, as you can rightly see, is
interested ond about which #t is
agitated and deeply concerned. I am
glad that Shri Nanda is present on
this occasion. We would like to
know whether it is a fact that photo-
stat coples of the incriminating docu-
ments were made and the originals
returned. This also, 1 think, is a
failure on the part of the Government
and we can charge this Government
with dereliction of duty. It will not
do any good to Parliament—I wil}
continue after the Secretary stops his
whispering campaign—if on mere
technical grounds, that two matters
cannot be combined, you are going to
disallow this. Thig will create a
very bad precedent. ] want to sub-
mit that Shri Nanda is called upon
to make a statement, explaining the
position of the Government, The
whole House is very much agitated
about it. When Shri Hem Barua
first mentioned it, I was tempted to
describe it as an allegytion but, it
seems to me, he has stated facts. If
it is true, Shri Nanda is bhound to
give an explanation instead of taking
shelter on the ground that the
subject-matter is different. 1 hope,
Sir, you will sustain my contention.

Mr. Speaker: 1 cannot take that
matter on an adjournment motion on
derailment. When I have got a
notice of an adjournment on a derail-
ment, how can | take that up. How-
ever important and however serious it
might be, hon, Members should realise
that jt cannot be raised in this
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[Mr. Speaker]

nanner; it can be raised in some other
manner.

Shri Suremdranath Dwivedy: Can-
not derailment be on account of lack
of security measures?

Mr, Speaker: That is a different
thing. Now., would the Minister
answer the Calling Attention motion
in  the afternoon today, after
5 O'Clock?

Dr. Ram Subhag Singh: We are
prepared to answer it just now.

Mr. Speaker: It is already 12'45.

Shri Surendranath Dwivedy: Why
could it not be kept pending until the
Home Minister is in a position to tell
us the position?

Shri Hem Barua: Sir, this morning
I wrote a letter to you.

Mr. Speaker: Therefore, 1 have
allowed him to make statement.

Shri Hem Barua: I said that it will
be of great help if you would kindly
ask the Home Minister to be present
on the occasion. Now he is present
here and he is a very nice person.

Mr. Speaker: I have to look into it
whether it is necessary at this
stage

Shri Hem Barua: It is a very serious
matter.

Mr, Speaker: I agree with him that
it is a very serious matter. So, I
will take up this calling attention
notice at 5 O'Clock today.

Shri Hem Barua: Sir, you can take
it up tomorrow. Otherwise, in the
evening they will come with the state-
ment that the investigation is not
completed.

Mr. Speaker: Another calling atten-
tion notice tomorrow” 1 can take
this one tomorrow if he wants,
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Shri Hem Barua: The only thing is
that I do not want the Minister to
come at 5 o'clock anq say that “the
investigation is going on; I am not
in a position to give the reason”.

Mr. Speaker: If it is the desire that
it should be taken up the day after,
1 have no objection.

Shri Harish Chandra Mathar
(Jalore): Why are you blocking an-
other calling attention notice day
after tomorrow. The Minister is pre-
pared to answer it now. The purpose
of the calling attention notice is
defeated if it is not taken up
immediately; it should be answered
immediately. Whepn the Government
is prepared 1o answer it immediately,
1 see absolutely no reason for its
postponement.

Mr, Speaker: Even carlier I was
rather inclined to take it up at
5 O'Clock today rather than the next
day. So I would take it up at
5 O'Clock.

Shri Priya Gupta: Sir, I have got a
small submission to make.

Mr. Speaker: No sub Now,

papers to be laid on the Table.

12.46 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE ESSENTIAL

CoMMODITIES ACT

The Minister of State in the Minis-
try of Food, Agriculture, Community
t and Cooperation (Shri

Govinda Menon): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (6) of
section 3 of the Essential Commodi-

ties Act, 1955:—
(i) The Inter-Zonal Wheat and
Wheat Products (Movement

Control) Second Amendment
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Order, 1866, published in
Notification No. GSR 612, in
Gazette of India dateq the
21st April, 1966.

(ii) The Gram Zone (Movement
Control) Order, 1866, pub-
lished in Notification No.
GSR 613 in Gazette of India
dated the 2lst April, 1866.
[Placed in Library. See No.
LT-6187/66].

REPORT OF THE MANAGING AGENCY
ENQuIRY COMMITTEE

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman) Sir, I beg to lay on the
Table a copy of the Report of the
Managing Agency Enquiry Commit-
tee. [Placed in Library. See No. LT-
6198/66).

Shri S, M. Banerjee (Kanpur): If
1 am not mistaken, item No, 4 relates
to the Report of the Managing Agency
Enquiry Committee. Sir, you will
remember that when some of the
Members herc raised in this Housc
the question of the Finance Minister
reviving or extending the term of
the managing agency of some com-
panies by 5, 10, or even 15 years and
said that in view of the fact that the
report of this Committee is awaited,
you translated our view into action
by asking the question whether the
Minister will revise hig decision, if
necessary, after the submission of the
report by the Committee. I want to
know whether any decision has been
taken to revise the earlier decision.

Shri C. R. Pattabhl Raman: | may
inform the House that when a ques-
tion was asked of the Minister in
charge about the extension of the
managing agency of some companies,
he said that he will look into those
cases. So far as those extensions are
concerned, we are looking into those
cases, This report deals with the
general question of managing agencies
as such. So, in my submission, it is
not connected with the other.
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Mr. Speaker: He says that they are
looking into the matter.

Shri 8. M, Banerjee:- He says that
they are not connected with each
other. May I submit

Mr. Speaker: He hag said that those
cases are being looked into. What
more should I ask him?

12.47 hrs.

COMMITTEE ON PETITIONS
(i) 'MINuTES
Shri Thirumala Rao (Kakinada): §
beg to lay on the Table the Minutes

of the Nineteenth to Twenty-second
sittings of the Committee on Petitions.

(ii) FOURTH REPORT

Shri Thirumala Rao: I beg to pre-
sent the Fourth Report of the Com-
mittec on Petitions.

12.47} hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

TWENTY-FIFTH, TWENTY-SIXTH
TWENTY-SEVENTH Rerorts

AND

Shri D, N. Tiwary (Gopalganj): Sir,
1 beg to present the following Reports
of the Committee on Public Under-
takings:

(1) Twenty-fifth Report on the
Kerala Premo Pipe Factory
Limited, Trivandrum;

(2) Twenty-sixth Report on
Traco Cable Company Limit-
ed, Ernakulam; and

(3) Twenty-seventh Report on
Planning, Management and
Administration of Kerala
State Government Companies.
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12.47% hrs.

‘COMMITTEE ON GOVERNMENT
ASSURANCES

FourtH REePORT

Shri Siddananjappa (Hassan): Sir,
1 beg to present the Fourth Report of
the Committee on Government assur-
ances.

12.48 hrs,

RE. CENTENARY OF
SHRI GOKHALE

Mr, Speaker: 1 have received inti-
nation from the Home Minister that
because of the centenary of Shri
Gokhale, Government arc observing
9th May as holiday and that all Gov-
ernment offices would be closed on
that day. As it is, we are sitting on
the 89th. Now, if it be the desire of
the House that we should also observe
that day as holiday, then we will have
to sit on the 7th.

How
our

Dun):

Shri Tyagi (Dehra
shall

many such centenaries
Hcuse observe?

W werelie el (faaT) ¢
ato 18 %1 Hfodr

Mr. Speaker: It is for the House to
decide what it should do. Because all
the offices of the Central Government
observe it as holiday, 1 should bring
it to the notice of the House. If it
pleases the House

Shri M. R. Krishna (Peddapalli):
Let us work on that day.

Mr, Speaker: There is only one
alternative. Wc cannot lose a day.
Independently of this holiday on the
9th, Shri Chagla has written to me
that he has the Aligarh Muslim Uni-
versity Bill and, therefore, we should
sit on the Tth also. I do not think
we can do that, in addition to our
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sitting on the 9th. He says that we
should sit on the 7th also.

ot T e aro 7 #Y adY

g w=fer
Shri N. Dandeker (Gonda): With
great respect to the memory of Shri
Gopala Krishna Gokhale, 1 do not
think he would desire us not to work.
1 think we ought to work.
All this business of not working be-
cause of somebody’s centenary, some-
body died or somebody was born,—I
think he would be the first person to

object to that.

Mr. Speaker: Then, is it the desire
of the House that we should sit on the
9th?

Some hon. Members: Yes.

Shri Thirumala Rao (Kakinada): I
agree that these holidays need not be
obgerved and work must be there .on
these days. But here we have obser-
ved holidays for the centenaries of
very eminent men in this country and
Shri Gokhale is one of the pioneers
of parliamentary democracy in this
country, who carried the torch of fre-
dom in this country.

Shri Nath Pal (Rajapur): Mr. Spea-
ker, I am one with those who think
that the time has come when we
should evolve prgoper conventions as to
how to honour the brave sons of ours
who are no more. Shri Gokhale was
so great that he might be the only
Indian whom Gandhiji called his guru.
So great was he and his contribution.
Having accepted that so that none of
us is misunderstood I may say that you
and the Government must take a lead
in evolving healthy and proper con-
ventions for honouring the memory of
great sons of India. A time may come
when all the 365 days in the year are
observed as holidays in memory of
great sons of India, because this nation
is going to produce and must produce

-great sons. We are second to none in

having regard for him. I know his
life. We are inspired by that, by the
great noble honoured life of Gokhile.
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But 1 am surprised that I get a letter
just before I come that Government
has decided to observe 9th in his me-
mory and whether I will be a member
of the committee, Just four days be-
“ore they set up a committee: (In-
terruption).

Mr, Speaker: It is not my business.

Shri Nath Pai: It is relevant be-
cause in that the question of this
holiday has been raised. Is this the
only way in which Government can
honour great sons of India, just stop-
ping work? 1 think the time has
come when we must find something
more constructive and  befitting to
honour them than suspending work.
1 hope, the Government will take a
lead in this matter . (Interrup-
tion).

The Minister of Home Affairs (Shri
Nanda): I believe, Sir, that the ideas
and sometimes which have been ex-
pressed here are certainly in harmony
with the needs of the country, that is,
we do more work and pay our homage
1o our great men in a suitable way, 1
think, some scheme should be worked
out on that basis which can do ade-
quate honour to our great men and
et cnable the nation to move forward
with production and work. As to this
particular occasion, I would not be
able to say anything except that some
message has been sent as to what the
intention was.

Mr, Speaker:  Under these circums-
tances, when there is difference, I
would rather stick to the old program-
me, whatever it is. If I were to have
my say, certainly 1 would say that
only Saturdays and Sundays should be
holidays and there should be no fur-
ther holidays. Bt it is for the Gov-
ernment to see.

Mr. Speaker:
take up . . .

Shri S, M. Banerjee
Sir, I wanted to say something
Government assurances,

Mr. Speaker: Now that is finished. I
will give him some other oppertunity
on Friday.

The House will now

(Kanpur): Sir
on
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FINANCE BILL, 1966—contd.
1253 hrs.

Mr. Speaker: Now the House wil}
take up further consideration of the
following  motion moved by Shri
Sachindra  Chaudhuri on the 20th
April 1966, namely:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Gover for the fi 1al
year 1966-87, be taken into consi-
deration.”

Shri Lahtan Chaudhry may conti-
nue his speech.

Shri M, R. Masanl (Rajkot): When
will the hon. Minister be called?

Mr. Speaker: 5 hours and 35 minutes
remain. It is 1 o'clock; so, jt cannot
be concluded today.

Shri Sheo Narain (Bansi): Sir,
want to speak.

we

Mr. Speaker: Would the hon. Minis-
ter like to reply today?

The Miaister
Sachindra Chaudhurt):
if 1 could possibly do so.

of Finance (Shri
On Thurvday,

Mr. Speaker: 1 was told that the
Leader of the House safd that it has
to be passed by the House on the
5th.

Shri Sachindra Chaundhuri: 5th will
be all right, I will reply on the 5th.

Mr. Speaker: All right.

Shri M. R, Masapi: The time allot-
ted for the clause-by-clause considera-
tions and the third reading, 7§ heurs,
should not be reduced. I necd be,
we should sit longer.

Mr. Speaker: But what to do then?
They should have the reply taday
then.
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Shri Sachindra Chaudhuri: In that

ocase we will have to cut down the de-

bate. 1 have li d to such

tous speeches. Let the speeches close

today and I will reply on the Sth,

Shri Hanumanthaiya (Bangalore
City): Sir, 1 could not follow the
programme. What is the programme?

Mr, Speaker: We will continue the
discussion of this today and the Fin-
ance Minister will reply to the consi-
deration debate on the 5th. Shri Lah-
tan Chaudhry,

oft wgen Wiw ("@gTET) @ Weaw
wERg, & g 9w qaEr AR fada
a7 ¥R qgdl A 7w F FEey
¥ v sgmrar | KA wproar fw
dfwe o e Ty foiv
& qarfaw 1956-57 § 57,1 qfwdm
ET WL T | 42,9 wfawA
eré T a1 AW A Ky T Ay
73. 4 Tz dWqUN FETT @ A%
q 128 fam av ¥ dwrc wE g &
T W AiwT AT ALATE | 1950-51
% et g e qw ot o weiw
QAT WE A Y qgw 1
¥ owgr & 195657 ¥ gE av uw
arorT vy amd & aE W A fir saw
-quaeffa QAT & AT T qw ¥ R
R 98T, I A @ ¥ owq
afcads gut N 1950-51 *  feerd
& wafee oY wfered arfonfre v
447 w7 F AR 1956-57 ¥ fearE
& orfaw W 7 437 Wy g oAb
TR AHT T g1 6 I arfeafoe
i 10 w7 W | wfa-=few e
NfE 1950-51 ¥ 104 WA @ Wy
1956-57 & T qgd oo & ame
99. 4 T E 7 1w e
T ¥ 7T 109 AU AW f W fir ow
T FAX e AT EA M w1 wyr
gt e W w9 ogw Afay
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us ¥ dwrd ot 90 few doww wer
AT .6 7 wgwT 128 A WP Ak
R sy A ¥y N AW ww
19 fam ot fy ag agw7 Jos fam &
Arak 1 w¥ wfa gfae A 105 war
qT qF 47 FT 138 AT A W AT
¥ afEr ot 44,5 Tafawa o
FEQHT 63. 9 wfaWA K T |

N9 9 JE 3@ £ w9 AT AT-
s ® fear o @, few AW
T F 37 T4 *) a2z ¥ 1 138
*qaT A A F WA AT 9TV, IAW 136
ST 4 Ay ¥ 1 AN { AAT
w & W Dy it Iw amifer
aETEer & A 1 1950-51 ¥ 0w
w7 foaar a1 MY fF 1956-57 XA
F7 2 FqqT @Y war | & ArAT AmEar
g f& oW waen & @ fromw o
mnfer 97 TR ¥ wW oA W™
7 g%y ¥ | vAOwW WERY, 4%
a ¥ 1956-57 ¥ W W TG
s t Afsw ww wr
F9E W 2, AT wE JEE waedn
Hgue gwr & 7 & wgm o §
fe O ¥ o€ AT FR A A A
Jex g€ ¢ ma ¥ AfeT I ey
aaEy ® watw Wt T gwr & o
AT THET IAET T A W) KT @Y A
gt ® ) afew g7 A ¥ wwgena-
oot Al 2 W wEer
fareeft o Tt & 1 it oRYYEE FRE
#Y o Feaye werforr g€ & 9w & SEA
AN TS W & I W AW W
saror fq arm &0 WA @ @
fr yu fem ¥ gwor foex werg amt
FysWrah e &1 & o off e
i g —

“It is evident that the efforts so
far made have been far from ade-
quate to make any impression on
the problems of rural employment.”
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7g H AT S CRAGHE ¥ A0 2
o9 g A% 1Y 76y § fe 39
* w1 g g N AT woge #
famet qmt g § W Aww A
o i gE &1 g A B AT AR
AU AW A W fagEm ¥
T[EATIA L 38 AW A&
s qTE # ZEE AEw AT & AN
A faa faor 2, 39w & I
#1 we2t § WIFT 9T F7 AT AT §—
“My impression 1s that poverty
in the villages remains much as
wwss  (waty 38w o )
Industrialisation is a priority to at-
tain wealth, but India’s standard of
life will not be raised until that
wealth can be utilised to lift the
millions of villagers. who still re-
main on a subsistence level of
existence.”
TR A7Z A1 A®A F qATEE 38 79
g A IARY gAY 4 wTH 6 Ay
qaral ®I9E ¥ UH AR R Ew A
Jaim s e &1 fom & 7= W
st Y fam T & AT qEn 2,
IA Qo W oA T e R
Fmt W E Eva s wwd
Afw g% foao a4 gam & 7 seTRT
¥ A1 3 nx wpnEEr
W A e 31w agAt e
favafaarag o @ @9 &, 3T
I TN WA ¥ T, A AT
FAAT ¥ HE TWA & A4 AW
oA #1 IWE  FmEr W awfar
aOy 4, aq 7 W awfrar qvE oY
IR gZ ot aFfear TE @ W IEE
T W awfrar 9 2 W o A
q¥fy 1 W1 TSN A ¥ ;T oW
g e %1 Fiforw €7 2 fif 39 7 7 e
afawa avw AR gaga w3
ZaTY wETA wAY A A w2 fw A
T AR w42 W g
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7% TWA ¥ wifrw ¥ & fe IR fwrk
TN W § § pw x § e fo
N EwT GaT ¥ ? O g v g )
az! ag AW v, fragm WX freamm
wT Y ATt T Tgr # Ee fow A
T OT AT O Y | WTo W TR
facilECic IR O (O R
I Q7 TW a%, R @ quAr oy T
et R e g R A
I Aaw faamr-—Am, qan faw
avqr o, far e @ oo dw A
9 AT | W GV 97 IAET "UAT
g4 v ¥ W Al v, qvar A,
T AW A qg W g W
matra@t N ¢ fe aw aw
avE A% f& o oawm # awn
Wy 1 Mquadw g, fag2wa 12
a1 1 & OGN W A & g A
2, 37 = fawwar sy ST AW g, et
FET AT A%AT §, I A AW |1 ITNE
FTARATE | 37 7 AW 871 /18 AFATY
fr ag w1 wfegum &7 ™ ¥ fn
138 hrs.

ZW I AV €Y Iq@T WG RE
w fog fe ag anfer Tl 4, ST & 7
¥ w7 WA i 8, ¥ ford s vt
A7 S 78 1 K ArATE Ag 2
a7 a@ A% ¥ fw A o 39 A 300
w7 W@ ¥ 8w A gan } fr A fafast
it o fond faweet § 30 w9
# fau Sfea g7 d4r0 & 7930 7 qw
T FT 73 § W W A @ET w1
faw. & Tk 77T frard afY wvdn)
& gz argm g f& oz ow d@me
2 zm it fod 1 @ AW ¥ A oW aig-
A w1 g & af g, o gk Tz, N
a7 T w) ot INfT T FT AT
W AT BT AW § | W TH W 6T AT
sarer farre g fagr wrdm A farm 71w
39 K1 fA71on €1 T ATy, W TR
fa 77X IN ¥ WTW & Wy g W,
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I fer fgwm AN fsn [ w7 ma @z ag e, g3 art

AT W qm S, frmema g1 #ifaw, afer fggena & wage

T oWrs 4§ @ wwem @ oxm faw a a9 s 9§, a@ ad

F 13 g wewt fow A feen Y
FrETEST X qET Ara 39 faw fesyeana
ZgT EY g | Y A T & fE 3w
T waT 9T FY oy, wHy Ay s @
va 39 ¥ far 3o frm w3, W
faq & wewTT & wug F qAHAT
ag 39 %W 3o fm A am § =A
& ovaw # 39 & ¥ |

A9 & agy A & 77 qwE A1 ag
-3 for St fafredy & sea o efguw
a7 W ¢ 4T 71 0% qrq a9 famr
Tt &, 38 ¥ wery faear ady, vefeas
AT w1 ¥ Aa7 Y quw-qus fafres
& g 3w wrer fawmr R o
o @ a7 fagw ww ¥ wn foar
oy fir 3w & Aeew ¥ waT QY @7 Y W
| T AY T A yw Wyl @ aren
2 fr mTARATE F-HW) 0F WTT §ATH
& A A 17 & for @R fee
Wt Aae fawmr ¥ wT & Ay AT foR
g fae ¥ €197 7 AT | R S
a1 fafret W wrE FOwTT W Wi
a1 e wae & fore ol vE A

qTH ZW A9 A E F1 agEr ey
3 dx oM oh? ar dw g g
aTH W HNET g & gl vy o &
sra b s WA
¥ gw fam 77 #, 38 %7 97 0 A,
a7 TTAE ¥ W A, @ W 9wy
wy § | afe o & frr, e R T
AT wAr qt AE), WA av T,
o 9y vk o ¥ Y @ ) o e
£ WY § A T TR QU &7
TS IR T IT T
w1 i e gk § | T gl ¥
w o frge W Wl apEn wey

T FFA §, WIT AT FT AT Y 4@
[rwar & 1 @ fag wre GE Bfee Ay
f& wet 21 99y A F A
g TAT 431 1 A% fr w7 A gEwa
orEeTRATE § I # qfT &Y W e
g ¥ oy i w1 gA # ol wwre
&1 5@y I A XA H Y | 7 A
ATY I AGTY ATHAT F WA WA
Y Tfgd | AT EY §T9 99 w1 EEY
T & forr WY W faeaY wrfEgw o
T gAY MY I T W
ITAT WIfgT , AW WIT wwwHTE AT Awm
T qE AN F gAY WK ¥ w7
W WY T | W a gfew & o
wraew § WY AR FEAT AvEAT |

W & arz & fagre € ;g "wen &
AT ATHTT T £qT ATFTT FIAT AEAT
£ 1 Y fapre & @ waT ¥ gw o
=g ¥ g ok 93 w7}
fomit gamar o 2 f& Aw 1965
B 1 e o Ivor fagre # g€ off v
7 QW 43 EATT MfE® 3T &7 Iqw-TH
a7 A 1966 F gE | I Jqw &
Tz Wt 7 1965 # fagre ¥ O ¥w
AT AW EW AW AT & TE ATIH WY
wraeT & | fom A7 A WA ¥ vy
Far gf o, qE At gAY A § W
urx Iw 7 AW 43 A WfE
A N wa Jow gt X, W
¥ ATwTT 7 TRt A Oy o A
faar & et oft wro w1 7 1964
¥ 37 frar 7 AMw 65 xaTr few
1, 1065 ¥ fewr 7 e 6 gWTT
fifrw z, Afer o) aw ¥ W
TR ¥ frar @ dww 1 AW 95 FATT
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qifew T 1 WX 3 wwa I @
AT AT 6 AT Hifew A A% & fawr
Fr wTr JAfE fGeT 7@ N w¥Er 7
AT 43 FATT WfeF v wAN wW G
guT & | 9T 7% WAl W o E, 40
sfmA S ST AT s AT AT F
AT TU ATH § AT 9 AT 9\ 5w
AT wTE & AT W BT IEH 40 ShwE
7Y afg w1 1 & are w4 1 e '
AT 97 wrwfug w77 Wz E e aw
79 auEy A 617 R 7 fawre w7
¥ THAHT ITAT ALY FI | A NG A
wE wEwI A gy 2, fagre & o
TH ATA YWEIT X7 AEFET g1 AT,
oI I TW XY W e Ag faan
T | ga% fag & wi fage sTer
F %Y ¥, SR o g faar w
Tfgq | IFF FX T T 13 AW 48
TN MRF ATFam A wRE w0
| AT 20 BT WYEw TA AAA ®iw
7 | o gfa g+ wfew 1 s wAg
T & MW F 31 7AT 697 Wfew
Z3 WATH ¢ WY {7 ¥ ARTHD §
TR 09 FAT7, 855 NET TTvARr &
W Y AR wA aEr ¥ fagre #®
fan a9 IWT I 9 & IN A
a1 wafadma aw g1 e § ) W
a7 wiferer gfaar 3wy A &
AT A€ AAET AR W AT gL AT
o T F faw awEe w1 weeer
TEr ¥, WTAT afY Azt ot gy F e
o7 7g feafa =iy o, 7z qumwy
foar ST wravw ¥

& o WY AT A W e
YTk &z ATH | W A% IAT fagT .o
Tl T aga frewr gwr an
e wawreTy AgE & A ¥ o
FAR X & w0 R A e af
W AG | AT IW  foww s
AT IM Ty aar7 gon o
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IR ¢ fe wir § 3% om wer
;m@m:ﬁmwm%
Forr emavTem v a0 B e e
fawra ¥ far ow r2aeT 7 q@mar
T I A FT IR NI T M A
T ¥ fagr & fa afer 39 ww-
wHarat ¥ qfF ¥ ane-nme gw gw
STT &1 oY wmay % A& afew gw
AT FUET AW IBT AT A« -
frew=, yoefgamedm, GaT v
T "7 37 faer &7 g v23E Al 9T
39 sa &1 faxfaq w7 ¥ Nfew
w7 | ¥ A T E XN wTHATA KT AW |
R ey # ¥aw @7 17 T w
g STeT AT wifgd 1 T A § Avew
w1 W fger gr wfgw 1 ax ¥z W
wgA ayr ofrar & g v faaar
oY 37 GaT Frm ¥ Az IA4T dHAT
fmn 81 & IwwAT ¥ 61T IHE 99
AEA T HTA %N T K | IW
FT nawEy w1 ¥9 foo 39 dw ®
iz # e witke | v atg &
AT &1 A AR AT ¥ AT AT
AT E |

Shri M. R, Masani: Mr. Speaker,
Sir, in the very limited time at my
disposal, 1 would like to concentrate
only on one aspect of this Budget. My
coll Mr. Dandeker, has already
drawn the attention of the House to
the tremendous proportion of the
social ‘dividend that {hix Budget
seeks to divert from the pockets of
the people to the Tremsury of the
Government.
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[Shri M. R. Masani]

The thing 1 am concerned with is
the extent to which, as a consequence,
this Budget seeks to dump on the
shoulders of the foreigner the greater
part of the entire burden of develop-
ment of this country. In gross terms,
India is asking for 75 per cent more
economic aid for the Fourth Five
Year Plan than it did for the Third.
What is interesting is that the share
of the United States and the World
Bank in the totality of economic aid
is to go up, if the Government's
wishes are responded to, from 2|3 to
3/4ths of the total.

Prof. Shenoy, one of our most able
economists, has calculated that if the
aid received is valued, as it should
be, in terms of the real conversion
value of the rupee which is today 9
rupees to the dollar, then the support
that this Budget demands from for-
eign aid is around 2/3rds of the capi-
tal outlay-for the year and about 1/3rd
of the total budgetary disbursements.
Prof. Shenoy goes on to make a re-
mark, which is startling, that “ex-
cept for a year or so in the case of
one or two countries, at no time of
the post-war reconstruction phase did
any of the Marshall Aid countries re-
ceive aid in such massive propor-
tions”. As has been said. Sir, it is a
h that we
on the

it is dalous,
should be that Jependent
crutches of foreign aid.

Let us make it clear that we on
this side of the benches are not
against international co-operation and
acceptance of foreign capital. Far
from it, Sir, we are very much for
it. But we are against excessive de-

d on Gover t-to-G n-
ment loans. We look upon the Gov-
Gover t loans as a
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drug, if not a poison, a drug that has
to be taken in very small quantities
and for very specific purposes, while
we look upon equity capital as vita-
mins, as putrition, as something that
can be taken in as large proportions
as possible with benefit to the body
politic. We think that the Govern-
ment-to-Government loans are only
valid and legitimate if given for in-

fra-structure purposes, for limited
purposes like education, irrigation,
power, transportation, communica-

tions but nothing else,
1312 hrs.
[MR. DrpUTY-SPEAKER in the Chair)

There are three reasons why Gov-
ernment-to-Government loans, which
our Government is pursuing today in
Washington and New York, are bad
for this country. It is a fallacy first
of all to suggest, as was done thc
other day in a press communique aris-
ing out of the Prime Minister's dis-
cussions with industrialists, that loans
are cheaper than equity capital.
Nothing of the kind. The inere fact
that loans are available at a lower
rate of interest does not make them
cheaper. In deciding what is cheap
or expensive it is the rate of return
yuu get on that capital which is
more important. The fact is that tre
soverument cannot us: these loans or
capital remuneratively, and in fact
this Government has not done so over
the last several years. We know of
the colossal misdirection of resources
specially in the State sector, which
has been taking place during the Se-
cond and the Third Plan.

Let me give just one example, the
Heavy Engineering Corporation at
Ranchi.

With a capital of Rs. 176 crores in-
vested in that plant, the output is a
miserable Rs. 3.62 crores per annum.
In other wards, the return on capital
is in the ratio of 1:47. In the Heavy
Engineering Industry, the normal re-
turn should be in the ratio of 1:1.
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The Heavy Engineeing Corporation
is not giving a return more than
1i47th of what a normal productive
plant in that industry should be giv-
ing. This is how we have been using
our foreign add until now. Yet we
have the effrontery to ask the coun-
try to accept more and others to give
more.

The latest example of this kind of
«criminal waste is Bokaro. We are told
that it would be ungracious to the
poor dear Russians to reject that
offer, eo let us foot the bill at the
expense of the poor taxpayer! This
is one reason why foreign loans are
bad.

The second reason is that the Gov-
ernment-to-Government loans come
at our risk. However, badly our Gov-
ernment invested this money, India
‘has to repay the capital and interest.
“This is not so when the private capi-
tal comeg in. When a private investor
comes to invest his money, he comes
at his own risk. If he makes profit,
he can take his profit back. If he
mauakes a loss, he leaves the money in
‘this country and goes back empty-
handed. The Government and this
country have not to pay for his
‘{ailure.

A third consideration is the political
strings that Government-to-Govern-
ment loans have; they are full of im-
‘plications of a political nature. This
is not just hindsight on our past. In
‘the Election Manifesto of my Party
published in 1962, we had said this
on this subject.

“The Congresg Party’s pattern
of planning is based on extensive
foreign aid that hangs on the
slender thread of international
peace which may snap any day.
The Swatantra Party is totally
opposed to the policy of huge for-
eign debts being incurred with-
out any plan or prospect of ade-
quate exports to engble India to
discharge these obligations, The
Party will endeavour its best to
‘halt  this grievous programme
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without damage to the national
reputation. The Party will sup-
port and encourage the flow of
foreign capital into private enter-
prises in India which would con-
tribute to rapid industrial pro-
gress.”

As I said. ours is not mere hind-
sight. We were prophetic in a sense.
Last year, in August-September, what
we foretold, that this foreign aid
would dry up as soon as war took
place, actually happened. Today. cur
Planning Minister is ther» in
Washington pleading that the sus-
pended aid should be revived. We
think thay this is altogether undesir-
able from the point of view of the
country.

Therefore we come to this con-
clusion that, wunless this Govern-
ment's policies, which we have been
fighting for six years, are radically
changed, the effect of any more in-
ternationa) assistance in Government-
al loans will be to bolster the rottan
planning and the bad economic polic-
ies of this Government and, as Rajait
has rightly pointed out, to give this
mis-Government, for that is what it
is, another lease of life by propping
it with political support and thus
interfering in our interna] affairs.

Now, people will ask, is there not
a change for the better? Is there not
a more pragmatic approach to these
questions? Is not the Government un-
der pressure from the World Bank.
change its policies? It is true that re-
cent statements of the Prime Minia-
ter have shown a fresh and pragmatic
approach. In her ‘person to person’
broadcast, for instance, ghe said that
socislism should not be “a book of
words nor a bundle of high-soundi~g
promises.” 1 congratulate the hon.
Prime Minister on this unintended
but very accurate description of the
policies of the Governments of the
two Prime Ministers who preceded
her!

In her reply to her critics in har
Servants of the People society speech
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{Shri M. R. Masani]
on April 30, there are many encour-
aging things. Encouraging in parti-
cular is her reference to the successful
recovery of Germany and Japan with
the help of US. aid. We hdve al-
ways said these two countries should
have been our example, not the wre-

tehed Soviet Union. They are a
model to this country.
Dr. M. 8. Aney (Nagpur): Eam

Germany or West Germany?

Shri M. R. Masani: West Germany.
It is obvious. 1 am very grateful to
my hon. friend for making jt clcar.

Then she went on to say that “this
is & changing world where new pro-
blems keep cropping up and these
have to be solved in a new way.”
She has also stated that ‘‘policies are
not a stone edict which cannot be
changed, Policies are there to serve
the people. If they do not do good
to the people, we shall change them.”
And finally she stated that “Govern-
ment rules and regulations cannoti
change the ills of the country. It is
the people who can do it.” An ex-
cellent sentiment. This sentiment
might well have been picked from
the Manifesto of my Party.

I want to assure the hon. Prime
Minister that if she vpursues this
pragmatic, fresh line of thought. the
younger people throughout the coun-
try will rally behind her and the
whole country will support her.

Unfortunately, the one party from
which she has not got any support is
her own Party and her own Govern-
ment. It is perhaps natural that the
two former Ministers who were re-
moved from office for improper he-
haviour or unfitness to hold office by
their own Prime Minister, who was
a personal friend of both of them.
should léad the attack on the Prime
Minister with the ridiculous idea
that the Government is out to sell
the country. This is not unexpected
from two Communist fellow-travel-
lers of their ilk. What is surprising
# that so many good members of
the Congress Party have not come
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forward to say a word in contradic-
tion.

For instance, Mr, Krishna Menon
spoke with a jibe and a jeer about
that great and friendly country,
Brazil, three times as big as our coun-
try. While he was making that cheap
jibe here, the Brazilian Ambassador
in India announced at the
same time that his country was
in a position to give us a free gift of
500 tons of rice to help our country
out of the mess to which this Gov-
ernment hag brought us. Though it
is a small gift, they are in a position
to give, and we have to accepr it.
That is the main point. It is hardly
a country at which a finger can be
pointed.

No doubt, Mr. Malaviya and
Mr. Menon would want us to follow
the example of Nkrumah and
Sukarno, two gentlemen very much
of the same kidney, who in their own
countries they have been thrown out
of power or in the process of being
thrown out of power. Any day Brazil
is a better example than the Ghana
and  Indonesia of Nkrumah and
Sukarno, which they would want this
country to emulale.

But what is amazing is that, apart
from the Prime Minister there has
been no fighting response from any
member of this Government or any
member of this party. On the con-
trary, there are apologetic noises. and
the Government is entirely on the
defensive. Recently, Cabinet Minis-
ters have one after another madc
these apologetic statements. Let me
give some examples.

Shri T. N. Singh wants to reopen
the ‘turn-key’ job given to the Bri-
tish Consortium for the expansion of
Durgapur by his predecessor, Shri
N. Sanjiva Reddy, and on May 1, he
publicly criticiseq the cry for the li-
beralisation of import palicy. The Fin-
ance Minister, I am sorry to say. on
Febraury 27, was extremety weak and
apologetic in replying to an attack
from certain quarters about forcig:
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capital coming into India He sound-
ed as if it was some kind of necessary
evil which had to be tolerated to the
minimum  extent instead of someth-
ing which we want desperately and
which was not coming but which would
«ome in if we go vl and get nto
this country. Shri D. Sanjivavyva
echoed Mr. Barve; both of them said
on the 27th April that there had been
overreadiness to enter into collabo-
ration agreements and from now on
these must be more rigidly screened.
And finally we are told that the In-
dustrial Policy Resolution needs no
revision. All this is the old autarchic
brand o thinking of the Second and
Third Plans. 1 fail to see any new
leadership, any new thinking ir this
Government, with the exception of
the Prime Minister,

The fact is that a drastic change in
overall policy is necessary if India is
to survive, and this needs to be
frankly admitted. Let me qucie a
sentence from Shri Mulgaonkur's
article in The Hindustan Times of
April 27 to show that we are not the
only people who notice this cowaidly
apologetic attitude on the part of this
Government in the face of the chal-
lenge from the crypto-Communists
and Communists. He wrote:

“The challenge of the Malaviyas
is easy to meet on the facts. And
that is exactly how it is not be-
ing met. The Government, far
too often, givegs the impression
of being on the defensive, ofdeny-
ing that a change is sought, of la-
boriously searching 7or loopholes
in the wording of past policy
declarations to justify what it
knows to be compelling reasons to
alter course it total bankrutcy is
to be avoided.”.

I must regretfully say that I see no
indication that Mr. Mulgaonkar's
goed advice is going to be taxen.

On the contrary, I want te draw
the attention of the Finance Minister
to a UNT Report on May 1, wkich
raid bluntly that the proposad !ndo-
US Educational Foundatiin wag not
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able future, according to authorta-
tive indications.

Shri N. Dandeker (Gonda): Shame!

Shri M, R. Masani: I un not pre-
pared to accept the truth of this re-
port, but the' fact remains that for
three days it has not been contradict-
ed. I hope that the Finance Minis~
ter, when he speaks this evening or
on Thursday, will say that this is not
true, But if it is not contradicted,
then we shall be entitled to assunie
that this Government, which was try-
ing to do a most harmless and in-
nocent act, has been stampeded :nd
pressurised by the cryto-Communist
lobby in its own rank into a cowntd-
ly surrender and a scuttle of that
policy.

Let us assume, Sir, that even if
foreign loans are undesirable in a
big way, we are in such a plight tc-
day that this Government had to send
my friend Shri Asoka Mehta or wnut
may be called a fire-brigade opera-
tion. Let us assume that that may be
justifiable as a short-term  expedi-
ent. But what is the way they urc
going about? Our needs are urgent.
The essential supplies for industries
are running out. If they are not
available jn the next few months th~
wheels of our enterprises will grind
to a stop. But the Government is so
handling this matter that the out-
look is that there will be no dcei-
sion by the Consortium till Octoher,
and after the Consortium makes its
recommendation, the US Congres
will be asked to consider wha! ap-
propriations to make. For the six
months’ delay which will thus ‘nke
place, we should have nobodv to
thank but our owpn Government.

I feel that the Prime Minister's
mission to Washington was cadly
misconceived. 1 would like to com:-
pliment her on the grace und the
charm with which she behaved. the
dignity which she showed and the
hearts that she won. That was a very
good thing. and we were all very
happy. But between establishing an
intéllectual rapport and getting the



14543 Finance MAY 3, 1966 Brtt, 1966 14544
[Shri M. R. Masani]

:assistance that this country needs value of my currency. ....What

there is a great difference. Fair we do with our rupee is a matter

words, it has been said, butter no
parsnips. She, unfortunately, an-
nounced before she went there that
she did not want to talk business or
to ask for aid, and President Lyndon
-Johnson took her at her word, quite
rightly and naturally, from his point
of view, although it does not suit us.
He took her at her word and said
“Fine, in that case, please send some-
.one to talk 10 the World Bank’, or
in American parlance, he passed the
buck, and he was perfectly entitled
‘to, because we gave him the oppor-
‘tunity.

1 think the Prime Minister should
have gone properly equipped with
the necessary people, accompanied by
my friend, the Finance Minister, to
talk business with the American
Government and come back with
some concrete proposition. When
Mr. Macmillan or Mr. Wilson or
Gen DeGaulle cross the Atlantic,
they do not go just to establish a
rapport. When Dr. Erhard goes from
‘Germany, he goes to discuss hard
concrete business, and he comes back
and reports to his people what he
has brought back. I think that, if the
Prime Minister had done that, she
«could certainly have got very good
dividends.

And now, what happens is that this
‘Government can find no more suit-
able person to send to negotiate this
very delicate businesg than the author
-of that egregious Saugar speech, with
its many follies and its howlers. Was
that the best person for this Govern-
ment to send in order to inspire con-
‘fidence in the economic realism of
this country?

Shri N. Dandeker: No.

Shri M. R. Masani: And what does
he do? On April 21, in The iIndian
Express, he is quoted as saying:

“I have not travelled 10,000 miles
in order to discuss the exchange

for the Government of India to
decide. We shall not discuss it
with anybody....”

What impertinence! You ask people
to take a rupee and say ‘This is 20
cents; give us 20 cents warth of goods’,
and they say to you ‘But this is not 20
cents; your paper rupee is worth only
10 cents’. Therefore, let us discuss
what is to be done about the fact that
you have by your inflationary policies
brought your rupee to half its value.
You can answer them; you can say
‘We do not believe in devaluation’,
nor do we. But you cannot say that
you will not discuss it. The value of
the rupee, like the value of the rouble
or the pound, is a matter of interna-
tional concern. When you do inter-
national business and try to sell your
rupee and get goods in return or other
currency in return then it is every-
one'’s business, particularly that of the
World Bank, to say that your rupee
is not worth what you pretend. And
to sent a person who makes this kind
of egregious remark. which must have
made a painful impression anywhere
outside this country, except amongst
these limited ranks, is something that
is a matter for worry. In other words,
this Government is following a policy
which has been well described by a
journal as a “combination of subser-
vience and bluff”. This is not the
kind of policy that is going to win the
regard or the friendship or the help
of the world. It makes such a pain-
ful impression in India that one can
only wonder what kind of impression
this Government is making abroad.

Therefore, Sir. the point is this. This
budget has thrown the greater part
of the burden of the development of
this country on foreign shoulders.
Instead of going out for foreign capi-
tal, which would be productive, they
want to go in for more and more
Government-to-Government loans,
thus mortgaging further the economic
future of this country, And they are
going about it jn a most inept way.
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I frankly do not see any hope for
this country unless another Govern-
ment, which is more pragmatic, which
is more open-minded and which is
less doctrinaire, can take its place and
face the world on more equal terms.

Shri Hajarnavis (Bhandara): It is
four months since the Finance Minis-
ter took over charge of the flnancial
affairs of this country. Twice during his
tenure he has brought forward pro-
posals which are new and welcome.
The first was when immediately after
he took over as the Finance Minister,
where reliet was needed, he had
afforded relief, which was small but
certainly welcome. Secondly during
the last eight wesks, we have been

idering this budget, he has lost
no time and he has made gome fur-
ther improvements in the budget,
which, of course, I would again say,
are not enough. And that is as it
should be. He knows:

ST S franrdw atd
HE fw ¥y qQAT R

“The clan of Finance Ministers is not
noted for political longevity, There-
fore, writ large on the portals or in
the hearts of every Finance Minister
must be the words Now or Never' I
am glad that he has used his brief
tenure to make what I have said to
be some healthy changes, though
small.

The first one, of course, is that by
which he has raised the exemption
limit for the individual and the Hindu
Undivided Family. But there the
exemption to Hindu undivided family,
if I may say so, lacks the basis of
logic, According to the very defini-
tion in the Act, there must be in each
HUF at least two adults capable of
partition. If, therefore, he has allow-
ed Rs. 4,000 as the exemption limit for
the individual, then logic and justice
would demand that the HUF exemp-
tion limit should at least be set at
Rs. 8,000. I hope he will take the
opportunity when we reach the clause
by clause consideration stage to get

524(Ai)LSD—8.

1888 (SAKA) Bill, 1966

14546
rid of this lacuna and complete illo-
gicality in the Bill,

The second thing, which again is
welcome, is a relief given to the lower
middle class, which was due to them
and which he has given by the neces-
sary amendment for deductions for
what is called the Pure Endowment
Assurance policies. Everybody buys
an insurance policy to make a provi-
sion for his old age. The main attrac-
tion is that he might get a deduction
in his tax liability, Reports about de-
cisions in courts disclosed that policies
in this form would not qualify for
exemption. I am very happy that the
Finance Minister has lost no time
whatsoever in coming forward with
the necessary amendment so that all
insurance policies, whatever their
form, would certainly be entitied to
exemption, I will revert to this at a
later stage.

The third is a small thing. It is the
allowance to be made to investment
companies, Courts have held that in-
vestment companies were liable to be
taxed, though they were investment
compenies, on account of the trade
which might be an insignificant part
of their activity; if they actually car-
ried on the business activity, they
were liable to be taxed under what
previously was sec. 10. Now the corol-
lary, logic and justic of it would
demand that if these investment com-
pandes carried on activities which
otherwise will qualify for investment,
that is to say if they carry on the
approved industrial activities, they
should also be exempted from penal
taxation. That, again, is a good ed-
dition, a logical addition, to the
statute-book, a relief to which the
investment companies are entitled. :

But the main point which has struck
me in the amendments which he has
brought forward, for which, I think,
the Finance Minister is entitled to ¢
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great deal of credit, is the simplifica-
tion which he has effected within this
short time in the annuity scheme. It
does look ominous that the word
‘penal’ occurred more than once. This
word has emotive overtones which
conjures up images of repeated hear-
ings before the income tax officer in
which large fines are imposed. I would
beseech the Finance Minister through
you to consider whether the word
‘penal’ ought not to be replaced by
the words ‘additional taxation’, Why
1 say this is that what is called ~the
penal tax or the additional tax is so
small that any income tax adviser
would tell an assessee who makes an
income above Rs. 60,000—70,000, Pay
the additional tax, penal tax; do not
pay the annuity at all’. But it cer-
tainly is of great advantage to incomes
which are upto Rs. 50,000—60 000.
What was necessary was to simplify
the administration of the measure; and
that is what has been done in a large
measure.

I was very happy to read this me-
morandum which shares the charac-
teristics of the speech which the
Finance Minister delivered in intro-
ducing the budget proposals because
the speech was lucid and was also
couched in simple terms. I do not
know why the language of High
Finance must read as if it was the
language of an esoteric cult. There-
fore, I would request the Finance
Minister to follow this up by a small
brochure bringing out the advantages
of the annuity scheme. It certainly
is a great relief to middle class asses-
sees. A sizeable taxable income of his
is paid back to him by way of instal-
ments. Of course, it is added to his
annual income so that in the higher
regions, the relief is not very notice-
able, but it certainly is substantial in
the middle class group. What I would
suggest to the Finance Minister is that
he might consider bringing out in each
regional language a brochure ex-
plaining the ity sch to the
wvarious assessees so that, I am quite
dure, if there is a lingering prejudice
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or doubt which exists about this
scheme, it shall certainly be removed,
and the scheme will get the credit it
deserves,

So far the bouquets. Now I intend
to heave a brick at the Finance Min-
ister, and 1 am afraid it is a very
large one.

Shri Sonavane (Pandharpur): Do
it gently.
Shri Hajaranavis: That concerns

the provision relating to surcharge
There is no justification whatsoever
for the surcharge provision. If it is
the claim of revenue that they have
given relief on the one hand, they
have reduced the level of taxation,
where is the justification for the
surcharge? Reading the two speechs
of the Finance Minisfer, first at the
beginning and one now, I have found
nothing which would show that he has
not taken away by one hand what he
has given with the other.

But there are very serious implica-
tions of this surcharge so far as the
distribution of income-tax to the
States is concerned. The House is
aware that under art. 270 there is a
provision for a divisible pool of in-
come tax. That has to be divided in
accordance with the recommendations
made by the Finance Commission
which are embodied in the Presidential
Order. There have been, I think, four
Finance Commissions so far. The first
one started with 55 per cent as the
percentage out of the divisible pool
which should be distributed to the
States. From 55, it went to 60 and
from that to 66-3|3; now it has gone
up to 75 per cent.

What has happened? When the
States cast their budgeéts and project
their own financial schemes, they have
a right to assume that what they get
under these awards will substantially
be the same, in any case there will be
no drastic redv What happened
in 1839 was that when we went over
from income tax to corporation tax,
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when we gave up the system of what
is called grossing up, when sec. 16(2)
of the Income-tax Act was removed,
the income tax paid by the company
was no longer included in the
dividend; and the whole of what the
company paid became corporation tax.
The result of this was that the share
which was distributed to the States
was substantially reduced without any
compensation whatsoever to the States.
Now certainly the States were entitled
to complain, ‘For five years we were
entitied to a certain sum, X, and if
at all we could expect a change, it
should be in the upward direction’.
Yet, what was found as a result of the
process of simplification was that ac-
tually the share due to the States,
because of the reduction in the amount
of the divisible pool, was reduced. I
would beg of the Finance Minister to
consider whether the Reserve Bank is
justified under these circumstances in
complaining that the States have not
been able to make up their overdraits.
How can they make up their over-
drafts when what they legitimately
expected, what was given to them
under the Finance Commission, was
suddenly taken away from them,
whether intended or unintended as a
result of the change in the taxation
structure of the corporations? That
was one.

-

The second is the addition that is
being made to the Central finances,
the Central exchequer, the Central
fisc, by way of surcharge. Surcharge
is governed by article 270. The tax
is the same, the tax base is the same,
the persons are the same, yet, what
happens is that in one case it is called
surcharge and in another case it is
called a tax, If you call it a surcharge,
then it does not remain divisible. The
10 per cent surcharge would amount
to about Rs. 60 crores of revenue out
of the same taxable base which would
pertain to the State divisitdde pool,
and yet. because it is called a sur-
charge, it is being retained by the
Centre,

1 wonder whether mv figures are
correct, the Finence Minister may
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correct me if they are wrong. At
present the field of the Corporation
tax 1s about Rs. 350 crores, and thad
Wwhicn is not so is about Rs. 250 crores.
The whole of this Rs. 350 crores now
belongs to the Centre, and whatever
division is to be made among the
States is out of Rs. 250 crores. When
there is an addition of about Rs. 60
crores to the Centre in the guise of
a surcharge, nothing of it goes to the
States, The States could rightly com-
plain, I submit they would have a just
grievance if they say, that while they
are being loaded with more and more
welfare activities, they are deprived
of their legitimate share of revenues,
It is they who have got to find money
for education, for building roads, for
salaries to the teachers. In every way,
the first impact of all welfare acti-
vities, of administration, of law and
order, falls upon the States, and yet
you are taking away from them under
the guise of either surcharge or
simplifying taxation, the revenues
which rightfully belong to them,
which the Finance Commission said
were theirs,

ot gfer W don (W)
IqTenw wERY, FATT Ty & faw qw
0 @ § afe fvr o wror TR,
W wre W w3, W ag €
<@ ?

Mr. Deputy-Speaker: The bell s
being rung....Now there is quorum.

8hri Hajarnavis: [ was suggesting
to the Finance Minister to convince
himself whether justice has been done
to the States under the Constitution,
whether they have got their rightful
share in the divisible income-tax pool.
T would ask him to plot a curve show-
ing the income of the Central revenues
from income-tax and corporation tax,
and also plot against that the curve
showing the revenue of the States. T
am quite sure at a very early point
the curve of the Central revenues will
cross the curve of the share allotted
to the States and sweep upwards.
Therefore, this aspect of the divisible
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pool ought to be taken into considera-
tion. 1 suggest that if such a thing is
not to happen again, if the States are
not to feel that they have been un-
justly treated, whenever we have to
make a radical change in the income-
tax structure, it would be necessary
for us to have consultations with the

States, so that they can give their
opinion as to how, i¢ the intended
amendment affects them adversely;

they could otherwise be compensated.

-1 have indicated what, to my mind,
is the main result. Whether it is in-
tended or unintended, I do not know.
But certainly if it is not intended,
then I do hope the Finance Minister
who comes from a State which im-
ports capital, but exports a great deal
of capital talent and managerial
skills, will"certainly see to it that the
States are provided with enough
sinews to run their administration pro-
‘perly.

The last suggestion which I would
‘make to him—ang he might start the
examination, consideration of that
<question in trail as early as possible—
is this. Before 1888 agriculture was
liable to be taxed as any other income.
‘In 1886 agriculture was exempted be-
cause it was represented that in
Bengal the State itself was imposing
a cess under the Bengal Cess Act,
which was equivalent to a tax on
agricultural income. Now agricultural
income-tax falls within the State
sector. There are many States which
have imposed income-tax; others have
not done so. So, may I suggest that
we immediately undertake an exami-
nation as to whether we could not
have—of course, with the necessary
constitutional procedure being under-
taken with the consent of the States—
one integrated Income-Tax Act in
which the same taxing officer, the
same assessing officer, assesses the
agricultural income-tax as well as the
non-agricultural income-tax, This has
not led to the reduction of overall
expenditure or better collection of
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revenue. It is sometimes suggested, I
do not know whther it is true, I can-
not say without evidence, that agri-
cultural activities are undertaken
with a view to escape tax on non-
agriculture enterprises. In any case
it would be necessary to have one in-
tegrated picture of a man’s income.
So far as agriculture income-tax is
concerned, it can be levied by the
state legislature but certainly it could
be given over as we do in the case of
taxes under article 268 and the other
article,

Mr. Deputy-Speaker:
Member should conclude,

The hon.

Shri Hajarnavis: One more point.
If the finance minister has a mind to
re-examine the structure one of the
important questions which he might
consider should be the propriety of
taxing co-operatives. In the end I
must say that the finance minister has
shown within the small period he
has been in charge that he has an
alert mind, an open mind and also a
sympathetic mind, and that I expect
much from him.

Y gen aw woAw (¥ETE)
FTET Y N AHferat § § a3 daqet &)
Foee # Aifeat o § w1 ava g€
& o wff oo wwar & oA gH
T AT § 1 gy aTeTT X fagwy
¥ T F W AW ® FIC W WY
& T I T AT & g 1 wT AT
A Wt @ v w6 fEw Tw ¥ wEw AT
qUfY, ag A€ % AT AWAT R | WA
& wa W 2w & wfew ¢ W A
T A @A ufgE v F 0’7
Tar fear & ) gy 3@ & wr s
W & fog W Wt gE A ¥ wiwr
qear §

foet watg werg ®IA ¥ W%
T W & 9T QA W | gH X
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™ M A A fam s @
g iy a1 s e droemd g A
w3 fow ¥ qoee A 2w ) e )
& Mo 1A Frorard &) Y qwey Y )
37 & & W #Y qorT AW oA FHA
q1 | 9T 3§ WK FIFT & a9 &
wdt ma
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a1 I E | EEE I H) a7 Afagi
#T @ AW ool S & oFvo @
wgm agdl Ar T & | WIEIC H
arfed a1 fr @@ 79X ag @ fammr
& e A g A ag g W
xa® *E w0 § | % w07 AT AT &
f& o0 & mwwia & w0 IWTEA
form aeg o1 wH QT § JEE TW @
ITE ¥ ) KEE WX AT WA W
darT &, dAar IEEY wrnE & AR
@ S Ay ¥ fag e
a0 s g7 § f§ st gma
¥ gATavgE ®7 ¥ agré A §
@ e & W, & wean §
el g qer Tifgy wf EE
AT FTHTT K w74 wfgy | frww
FTIOT W12 N WG-[ITGT § | ATE K
IT TIT AT AT ¥ AT I w7 § A
qgTE q@A § | T JATAAT A
wfiee g w o wfgy | &
wigar g f6 goe @ A e #§
AT fawdrgor 73 & forg favhew fazrr
a7 fe ofras 2w & war & ) Tqr
gt Aw & WYy Qe wifgdr 19y
qTeTT ¥ faed warrg awl ¥ @ A
w1k sar A fear & 1 & g § e
FEHTT T (AT S Ay |

TR AW & AR FHTY WY Tyt ov
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N naa ffaat § 1 T T B @
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W # o dwrh @ @ e A
s ATy ? & ey gy L .

Shri Chandak (Chindwara): There

is no quorum in the House,

Mr. Deputy-Speaker: Let the Bell
be rung—now there is quorum,

ot gew uw v § &g @@
fe @ 2w & vt arw sTe AW
1 FTMT § A TTER A A
i & s 0T £ 1 wwT
Y o7 Nfad F s § FErQ Fo
gt T Rw W ¥ Q-G iR
a1 off & fo% T ¢ aw ¥ ufa e
T R @ § & gF IEE™
& wrgar g 1 & qwwn g fe qee
g TERT WA W AR W
e fwr o F g o e
@ | AGT I AT FT7 AWAT I
€1 9% qTETC A QAT & o

ot fasfe faw (sifergrdy) © ol
a6 ey § 7

f g o www o ey §
97 Ot wrgd & fe foa & AWt wr
ST T X ®TH K w1 fax o
AW W AN-AE A A g g

ot wereltn o Segwr (g et
wTRAIT) R wAT At AT Ay 7

ot gem WX www  wAET w
T g FE T e my A
axa §, (fguma ) @ mwm 2
MR AT Fer it §
& 91T W EY qv w0 ) 7w T W

qOeTT 7 AW TF oftew
e & foq a1 w7 ok & wefy
for w1 avar 3w & @ ) e i
A1 FT I AAA W oo § W
o T ITEY A A} T & 1 xEer
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[t gww vz F@aTd)
[ w AR F 7 A 197 AT K WA
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T 2 A FA@ 0 pfw A
IFA AW A O ¥ Tz R, A ¥ AT
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N1 T W9 OF T
g1 g1 6 ¥ 7oA qg w1 H310 QN F
AT 7 HT@T ) W EH A9 QAT
HaY Y qr Y 7, S qwrE Jgar
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weey §, 591 Yo ¥Yo 7%, W o HroTHo,
IAY AT HY A | A ATE Y 25 FRAQY,
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@ AR § AT ¥ w9 R ) ag
oY aTeTdr gt § W IR 9 A
& @y § & qua ¥ @i g &
W AT G E | IR v
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qaT 1A & Afen nfe-genfa s
AAHY ¥ QT | 9=y TE wTaT A g
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IFN @ @E & dE F RN q@wn
@ T § T A WA AR A qgan
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24 hrs.
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& ¥ wrgn  fr oy g w@ww
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Y AT YT IA A Y AVGAT Q@
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o @ A ¥ A R oy oo
faer ot Y ¥ wrvaw fear wr f
0 AT wrE k@ I ag w5 W
st 3aR 1T yo fste FiR o Iwe
art ¥ wrw Teeqw A gardt g ¥
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AT v & a1z § 2 froi &R
T IR WA W= I o ¢ W
& T8 aw ¥ frvarw gun 0 & wg
W § fe & ag s g we
WA g fF WY EW 8 WY qe ¥ W
stferly 1 g e & g A Ay & €
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T Y wrE e N o af
€, ot 9 g I o e oR
T a7 A Y TRE FwR ¥ )| /Y
€ aw i Y weg A o % dEd
afufr g4 9 fr @ @ W T R
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frrr |TW R | SR g §Y ag Bk
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TTHTT O oY 2w oY & IwwY
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R ET A Y| Oy AW AW
W N TOw a7 & Ak ¥ ek qan
wifreTdt waw wt ST famd AT
w7 fvara qad T QY Wi g e
qORTT IAE fAd aweT TR WX AT
W e T www X i wrr §
aAaT w1 39 q¢ 2§ WY fawarw §

W a2 & e W g fw
N FHA ] w7 oW s g
a7 qey & & wdArQ § ag fow v
¥ ST ¥ FgT wgrefAar = ¥ o
@ JTETw qt & g wgeg €
HTHA AT AEATE | 28 ATQW WY
fa® qug qa WGRT 7 T JAT W
mree fear 99 %1 §3 398 qor fe
N A gwAr I wfwerd &x
ITH FIC I€ w1 Fraarg v § W
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sk, e m v faarmar ¢
a7 I & G s A 5 IAx
i fear | IxgTyr ¥ fay & qaen
wgm g fr ma Dfad fe fed & wx
T PTIT Jra AT § A B ¥ A
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gfem aolY s v & Sw
o AT Ay gfaw wfawrd & @
¢ f-gErd wr Srar @ fra
Fa o Y, A &g < wigsra A
HaTg AT, T qg i A, @
¢ BT WA | A IAF FEX &
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Iud grer o s feqn omar § 4 &
faey & fawfon 7 sT @ g, # @
HIE TF W THE FT @1 E WK q@q@qT
1 § W wefy oft Y fF gy wea
B & & oY ggi A% FgA & (A%
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L R U G
& o o1 ¥w dww ¥ WW @R8N
T o WX a% 9@ =) 93
ey ey § fe g @A T T
W gN %Y oy &R g faers fed
SETT ¥ Friant A w6 W
a6 O & qH W A e W
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& wgar g fr N W oA
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g, AT TR T wTX A
=TT 9, 9TE A IQW ATAT G AT
wré o g, s SyTeey WY awlt § ey
7y Tga Ay AT § W @
w WX fadw w7 o

# FORTT A OF WX a1 FEAT AUEAT
f | g AW & W uT agT ¥ o
T § 9 g W ww F et foeeft
AT T § | ETETT R G W 9wt
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AT LY | FF CF AT W AT AN
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T T T T IS 919 B AiEd )
FUTSATE FT ATH AT qet & & qon
argaT § f ag Y s § 3w F W
IEH! FFR 6w TE ¥ T AN
AW ¥ YR FEE N g ;R )
wTETHTT #7 FEWT fara gy T o
o ¢ @ ey | " A dee
BY @Y § | WY Faq £ % g9 az-ad
g T F, gw fader @ w@d,
T IETF FT I F4, AfFT wr w
WO QAT ®19 WA FT A
wfed | gEA A T A fr
) g IR #fewes awd ¥ &
® qATE are & fora® s geand

oA Ag Wi | af e ) s
& @t ¥ Qo Ay & At ww
g W oo ¥ gfu, oErel %

el T Tfed wi F @ 2 A v
wTfgd | W IEEF T AT @ AA
# oWy wwder § Afed w@rogen
AT I IAE AT AT A AN I
T | WY ¥qd A AR A A®
AT T IQFLARAE | @ ®
Tz 37 T ¥ wAT = Hav § A
¢

& Wt WPy ¥ fragw % f§
M T &Y gETT & qAN e §
fairewx g @ fm & @ §,
ITG g F WA g M [ Ay
g g g 1 & wwan § fe R fad
@ § Fg @i g oo

Shri Inder J. Malhotra: Sir, at the
very outset 1 would like to say a few
words regarding the situation in
Jammu snd Kashmir. During the
past few days, reference hag been
made to the working of the present
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Government o Jammu and Kashmir
and the politica] situation prevailing
there. It is true that during and after
the war with Pakistan, the people of
Jammu and Kashmir suffered the
most. Especially in Jammu area, we
had a very acute problem of the re-
habilitation of the refugees who came
from Chhamb-Jaurian and other
areas. With the support and active
help of the Centre, the Jammu and
Kashmir Government had been to a
very large extent successful in reha-
bilitating those refugees. But apart
from the financial help given to them,
the problem of making proper secu-
rity arrangements aghinst border in-
trusions from the PakKistan side still
remains. I would like the Central
Government to look into this prob-
lem from a long-term view. Some
measures should be taken on a perma-
nent basis, so that if in future Pakistan
again decides to have another adven-
ture as it did last Scptember, the
people, the government and all other
agencies will be fully prepared to
meet that kind of invasion.

It is a fact that whatever govern-
ments have been there in Jammu and
Kashmir, eftorts have been made to
improve the economic condition of
the people. But unfortunately if
within the spamn of a year or two we
make a little headway in the econo-
mic fleld, certain political factors come
in and create uncertainties ag a result
of which we have gain to retard back.
During the last two or three years,
the Kash Valley especially suffer-
ed very heavily due to the tlct that
tourists did not come there. The
factors responsible for this are very
well known and I would not go into
those details.

There are certain people in our
country who have still got a  soft
corner or a strange kind of liking
for Sheikh Abdullah. 1: i; true that
he had been the leader of the Kash-
miris, 1 have also worked under his
leadership for the complete integra-
tion of Jammu and Kashmir with the

rest of India and for upholdfn¢ the
id
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down by Manatma (fandhl When
Shejkh Abdullah departed from those
principles, it was the people of Jammu
and Kashmir who took action against
him and denounced him, saying he is
no more our leader. During the last
12 or 13 years time and again it has
been proved that the people of Jammu
and Kashmir uphold the basic prin-
ciples of secular democracy of this
country and they very much like that
whatever legal or constitutional dis-
crepancies are existing between
Jammu " Kashmir and the rest of
Inuiy, taese should be speedily re-
moved.

Some day back during the discus-
sion on the abrogation of article 370,
reference was made by an hon. mem-
ber to the gtand taken by Mr. Sadiq
regarding article 370. I know that
since the day he has taken charge of
the government and even before that,
Mr. Sadiq was one of those people
who believe that the sooner we in-
tegrate Jammu and Kashmir with the
rest of India, the better it would be
for the country. As far as I know—
I can claim that I have a little know-
ledge about that—1 can say without
fear of contradiction that Mr. Sadiq
has not changed as far as his basic
stand is concerned. He still holds
that whenever the appropriate time
comes, article 370 should be abrogated
and no legal and constitutiona] dis-
crepancies should exist between
Jammu and Kashmir and the rest of
India.

We would like that our State should
develop industrially and economically.
Instead of thousands and lakhs, we
want that millions of people not only
from this country but from all over
the world should come to Kashmir as
tourists. For the development of
tourism the State Government has
taken certain steps. This ycar, it
has been a very good start and we
are hoping that this is going to be a
very important and significant yecar
so far as tourist traffic is concerned.

Regarding industries, since inde-

secular and atic pri lai

d the work of linkimg Jammu
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{Shri Inder J. Malhotra]

‘with Pathankot by rail was taken.
After 12 years the rail hag reached
Katua headquarters, which is my
home-town. The distance that has
been covered is hardly 8 miles. 1 am
confused, becauge in 12 years we
could cover only 8 miles. From
Pathankot to Udhampur the distance
would be about 70 miles. Keeping
in view the rate of progress and
achievement of the Railway Ministry
in 12 years, I do not think in my
life-time I will Be able to travel by
rail from Pathankot to Udhampur.
So, this work should be undertaken
immediately and I would very much
like that during the fourth plan, at
least hdlf of that distance should be
covered, if not the whole. Unless the
railway communicatfons are improv-
ed, it wilM ot be possible to set up
any big or even medium-scale indus-
tries in those areas.

I would like to make a reference to
snother point after having said this
regarding the politica] and economic
situation in Jammu and Kashmir. It
is very fortunate and we welcome it
that in the next general elections the
people of Jammu and Kashmir would
be able to choose their representa-
tives for the Lok Sabha through elec-
tions. While the delimitation work
of the Assembly and Lok Sabha cons-
tituencies has almost been completed
or at least partially if not wholly in
all other States, unfortunately noth-
ing has been done by the central
Election Commission for appointing a
delimitation committee or taking up
this work in hand so far as Jammu
and Kashmir is cancerned. We know
that such work takes quite a long
time. I appeal to the Centrul Gov-
ernment that the sooner the delimi-
tation work is taken in hand, the
better it would be. It would really
facilitate the work of the Central
Election Commnission in holding the
elections in Jammu and Kashmir at
the same time as in other States.

There has been talk, from time to
time, regarding dismembermeat of
;the Jewmu and Eashmir Valley. I
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come from the Jammu area. I feel
that in certain respects the people
of Jammu have been ignored. It may
not be deliberately, but undeliberate-
ly certain things have been done. For
example, there is a very basic thing,
that the language spoken in the
Jammu area is Dogri. That language
is not only the language of Jammu
area but it extends to parts of Punjab,
Kangra, Kulu and Himachal Pradesh.
Now, we have been making pleas be-
fore the Central Government that
this language should be recognised as
one of the regional languages, as
other languages have been recognised,
so that this language can also be
developed. I do not agree with those
friends who say that Dogri language
can only develop when Jammu s
separated fromi the Kashmir Valley.
I think that Jammu and Kashmir as
one unit is a shining example of the
secular democratic principle in action,
which we and the whole country be-
lieve in Jammu and Keshmir State
as a whole, on the basis of popula-
tion becomes a Muslim majority State.
We are very happy about that. I am
in a minoriy there, but it has never
occurred to my mind that it is a
Muslim majority State and that I am
living there as a minority man. It
was Mahatma Gandhi who first said
that it he could see the light of
secular principles in action it was in
the State of Jammu and Kashmir and
not only in the Kashmir Valley. If you
separate Kashmir Valley from Jammu
where is the secular character of that
State. If only the Jammu region and
the Kashmir Valley exist as one ad-
ministrative unit, as one State, then
only we can say that whatever prin-
ciples of secular democracy we have
been preaching, those principles of
secularism exist in action in the
Jammu and Kashmir State.

In the end, Sir, I would like to
say that it ig high time that our
central leadership pays more atten-
tion to the political economic
social problems of Jammu and Kash-
mir State. It is not the time to just
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sleep over the problems. It is not the
time to let the problems solve them-
selves, but now it is the time for
action, and fhe people of Jammu and
Kashmir very much want that the
central leadership should devote more
time to solve the political, economic
and social problems of that state.

i e (TwE)
TSN AR, &  wTOeT wTeTd
fie oI W® 1966-67 % fawr fags
X FINA FT WA 9T foqT | @y
qg &Y & ag wgAT wg fiv o 2000-
2500 (T T ¥ FWE G THET
IawT Wt gE ard oy &
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T goeTh A o et sl @
wg aga € §aw i farErd & wat
WX fm domm & fag o &ur
fraffa & 37 dommat o7 § xx
dar wd @ AT rrmTETC W AT
Fagurwa o ¢ fF N qw &
fraffea w7 & dyommi & fav 37
qrETeY ¥ wg dar @ A T
MR aga a1 day &wT wow wrv § o
W T A e & fag 9w WAy
9% a8y e fgar Wiz sy g wfgd
g wW aqwa w7 R § fF o §
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t
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RSk cE R RN S
¥ agt YN ¥ apy wf A amf o
N wrew ¥ xw A sfwfedz g



Finance

14567
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1 g gAR TAT VW AN AE
AT T9T 97 @ &, Forw A qorg ¥ gAY
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[q T FY EuT qTT WY Y g
Shri J. N, Hazarika (Dibrugarh):
Mr. Deputy-Speaker, Sir, I congratu-
late the Minister of Finance for com-
ing forward with fie fresh amend-

ments to give tax relief to the middle-
income group.

His proposal to raise the tax ex-
emptionn 1imit from Rs. 8500 to
Rs. 4000 in the case of individuals
and to Rs. 7000 in the case of joint
Hindu family is a welcome step which
he has taken in consideration of the
criticism of the Parliament which has
been discussing the Budget proposals
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for the last two months or so.
I further congratulate him for giving
other tax concessions. I do not think
the Finance Minister can do more
than what he has been doing.

The beginning of our Third Plan
was followed by the Chinese aggres-
sion and its end preceded by the
Pakistani aggression. This year'’s
Budget for the Plan has been cut by
a big slice and under the circumst-
ances I do not think it will be fair
to criticise him for not giving more
tax relaxation, I hope the Swatantra
Party Member, Mr. Dandekar, who
spoke earlier on, would appreciate
these difficulties which the Govern-
ment is facing.

15 hrs.
[SHrRr S. L. SARAF in the Chair)

Having said this, I also appreciate
the difficulties which the Govern-
ment is facing in the case of foreign
exchange resources as well as inter-
nal resources. Under the circumst-
unces I do not know what alterna-
tive will be left to the Government,
if it does not accept foreign aid.
BEvery Member demands thai we
should be developed and at the same
time we must also defend our coun-
try. If both these things have to go
together, it will be not in the interest
of the country not to accept foreign
aid. Shri Indrajit Gupta stated that
our Government is falling in the
hands of American capitalists and 1t
ig going to be sunk by the Octopus.
I do not think that our Government
will be so weak and careless to get
sunk by any Octopus, let alone the
American Octopus, in the voyage of
our development.

Frankly speaking, Sir, I cannot ap-
preciate certain reductions in the
case of Revenues. Op the whole, our
country is increasing the Revenue
resourcegs and more particularly the
tax revenues. In the non-tax Reve-
nues, though it has been increased,
I find that there has been some dec-
rease in the case of industries. In
1962-63 the Revenue from the indus-



14581 Finance
tries was Rs. 35.04 crores, in 1963-64
Rs, 16.05 crores and in  1964-65
Rs. 12.72 crores. There is a fal} of
Rs. 2252 crores in this. I hope that
my friend, Shri Bhagat, or his senior
colleague will explain this decrease to
our gatisiaction, especially how the
revenue from the industries has gone
down like this.

Apart from the Revenues from in-
dustries, we have also lost revenues
in the case of forests. Forests in our
country are growing and there is
every possibility of getting more re-
sources from the forests. In spite of
this, there is a decrease within three
years of' Rs. 220 crores under this
head.

There has also been no appreciable
increase in the case of dividends from
the commercial and other undertak-
ings; by undertakings I mean public
sector undertakings. I do not know
what are the difficulties which our
public undertakings, either industrial
undertaking or commercial under-
taking or financlal undertaking, are
facing. They are not giving sufficient
dividends to the country,

Among the commercial undertak-
ings, the State Trading Corporation
is there, but it is not growing in all
its dimensions. If we have to reduce
taxes on the people, then we must
resort to non-tax revenue resources.
We cannot go on like this. We must
develop industries in the public sec-
tor or we have to nationalise some
industries. We may also have to esta-
blish financial and other institutions
through which we can earn more re-
venues and give tax relief to the
public. I do not know why Rs. 100
crores more is not put in the STC
and make it a profitable undertaking
#0 that more relief can be given to
the people. These are the things, I
hope, the Government will consider
in due course.

With regard to Income-tax, there
have been some exemptions under Sec-
tion 10. There are also so many clauses
under which taxes have been exempt-
ed. These tax exemptions should be
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reviewed from time to time. For ex-
ample, I may just mention that in
the case of a member belonging to
the scheduled tribe living in Part A
or Part B of the scheduled or auto-
nomous districts of Assam and als)»
in the Union Territories of Manipur
and Tripura and earning out of busi-
ness within this area he does not pay
any income-tax though he earns lakhs
and crores of rupees, whatever it
may be. But the poor Government
servant belonging to the scheduled
tribes in these areas have to pay in-
come-tax. 8o the exemption under
Section 10 of the Indian Income-tax
Act should be amended in due ourse.
I am suggesting this for the conside-
ration of Government,

Having said this, I want to say a
few words with regard to develop-
mental problems in Assam, There
are so many other problems too. The
House appreciates the Naga problem
and the other problems created by
the Mizo rebels. Therefore, special
attention has to be given to
Assam by this Parliament snd by
the Government. I am glad that the
Planning Commission hag approached
these problems in quite a reasonable
way. They have adopted the policy of
area development approach and by
this I am hopeful that all the hill
areas of Assam and other backward
areas of the country will be deve-
loped. This area development ap-
proach may be applied to all other
backward areas of the country so
that they may be brought to the
level of other countries.

I am sorry to poiat out that the
Planning C issi hag reduced
the plan size for 1086-67 submitted
bv the Government o° Assam. The
Government of Assam came with a
plan outlay of Rs. 34 crores only for
19066-67. It has been cut by about
Rs. 8 crores. It has been reduced to
Rs. 2645 crores. The total reduction
in the plan size for 1966-67 on the
cqn-ﬂrv"u?ﬂ-\ |».-n| i P lf“ crovee,
Our provision for the whole country
for 1966-67 was Rs. 2,068 crores. Our
outlay tor 1865-66 was Rs. 2,250
crores.




Finance

14583

[Shri J. N. Hazarika]

This shows that there is a reduction
of Rs. 164 crores in the plan outlay
for the whole of the country. When
we compare the ratio of reduction for
this year, we will find that there is &
reduction of about 7% in the case of
countrywide allocation of plan outlay
and in the case of Assam it has gone
up to 13.33% or so. I mean there is
more reduction in the case of plan
outlay for Assam. That means that
while Assam deserves to get more
finance and help from the Planning
Commission, it is getting less and less.

In the Fourth Five Year Plan also,
the Government of Assam submitted
a plan for a total outlay of Rs. 375
crores, but the Government of India
have given only Rs. 26 crores for the
first year of the Fourth Plan. Even
if it is raised to Rs. 30 crores, it will
not be more than Rs. 150 crores in
five years’ time. With this money I
do not know how Assam could be
developed to the extent needed.
Therefore, I would request the Gov-
ernment of India, particularly our
Finance Minister here to consider
whether Assam’s original demand of
Rs, 34 crores for 1966-67 for the Plan
should not be granted even at this late
stage, and whether they should not
accept a plan with at least an outlay
of Rs. 300 crores in the next five years
or so. With this money, the Govern-
ment of Assam would be able to
develop industrially as well as by other
means,

As you know, no private capital
could be attracted to Assam in view of
so many difficulties. So, if industry
has to be developed, only the public
sector industry could be set up there.
But the Government of Assam has no
money for this purpose.

I am glad that the Government of
Assam has constituted a body known
as the Major Industrial Enterprises
Corporation and through that corpo-
ration, the Government of Assam
wants to set up a cement factory with
a capacity of 1800 tons daily at
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Bokajan and also a paper and pulp
Iactory Wwilth u capaclty oI 3U0 tons
per day in the Cachar district. On
the industrial side at least, the Gov-
ernment of Assam should be enabled
by the Planning Commission to get
these two projects done so that Assam
may have its own resources in the
future. When Assam goes to the
Planning Commission, Assam is told
that it must have its own resources.
Before industry and mineral wealth
are deve'oped, if Assam is asked to
have its own resources, it will be just
like putting the cart before the horse.
Therefore, I would submit that the
Governmeont of Assam deserves grea-
ter help from the Central Government,

The Government of Assam has also
set up a Mineral Development Cor-
poration to exploit the iron deposits
in Goalpara, Kamrup and the United
Khasi and Jaintia Hills districts, to
harness gl d and felspar deposits
founq in the Kamrup district and the
Garo Hills, to exploit gypsum in the
Garo Hills and goldbearing rocks in
the United Khasi and Jaintia Hills
District . . .

Mr. Chairman: The hon. Member
should try to conclude now.

Shri J. N. Hazarika: I  hardly
speak here and if I do not get
enough time I feel that it is better
not to speak . . .

Mr. Chairman: I am glad that he
is speaking.

Shri J. N. Hazarika: The Govern-
ment of Assam should also be enabled
to harness the pyrite deposits and
limestone in the Mikir Hills and North
Cachar District, For this, the Assam
Government requires generous help
from the Planning Commission.

I now come to the general problem
of law and order in the State of
Assam_ Everyone of us, and in fact,
the whole country, is concerned at the
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developments taking place in Assam
where unprecedented things are go-
ing on. I do not want to comment on
them, ang I would only pray that
Government should come forward
with a stern hand and finish all
lawlessness in that region., 1 also
want to warn the Government against
one thing. The Pataskar Commission
has suggested that the Mizo Hills
should be separated from Assam and
created as a new unit 'ike the other
Union Territories. I do not subscribe
to this view, and I rather protest
agains; it, because if Government go
on like this separating one district
from another piece by piece and in a
piece-meal way, then I am afraid that
the other hills also will claim such a
thing, and in due course of time, the
tribes in the plains also would come
forward and ask for such separation.
Therefore, it will not be in the in-
terests of the country to separate one
hill district from another or one hili
district from the entire body of Assam.
Therefore, I would warn Government
that they should go forward with
these things with a little caution.

Shri Thimmaiah (Kolar): I thank
you for the opportunity given to me
to speak on the Finance Bill. We have
completed three Five Year Plans and
we are at the beginning of the Fourth
Five Year Plan. If we have a retros-
pective outlook at the achievement
and the progress that the count-
try has made, we shall find that there
is no doubt that the country has
achieved a lot of progress in the eco-
nomic fleld. But if we look at the
lot of the common people in this
country we find that these three
Plans have not contributed to the
desired extent to the welfare of
these common people. These Plans
have created wealth, no doubt, but
that wealth is concentrated in a few
hands in society and there is dispa-
rity of wealth. We speak of bringing
about equality of wealth, but every
day we go on creating more and more
disparitv of wealth because the
meang of earning wealth is concen-
trated in a few hands in society. This
is due to the defective implementa-
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tion of the development schemes and
also the approach of the Government
which is not socialistic in principle.
Under the development schemes, a Jot
of works are undertaken in the form
of contract, in the form of trade, and
in the from of business etc. but these
are all monopolised only by the rich
people. Any contract under the deve-
lopment scheme, whether i* be @
small contract for the export of some-
thing or an import licence and so on,
is the monopoly of the rich people,
and it is not possible for the acw
persons who want to enter into these
ventures or into such business of
export or import ele. to do so.

Shri M, R. Krishna: Now, the hon.
Member has got his own Minister,
and he may ask him now to help.

Shri Thimmaiah: Thereforc, 1
would submit that the rules and re-
gulationg under which the import
licences are to be given should be
broad-based so that more and more
people could enter the flield and earn,
and the wealth and economic power
may be distributed among more and
more people and more and more peo~
ple may get the economic power. (In~
terruptions).

Mr. Chairman: His hon. ‘riend
Shri M. R. Krishna does not seem to
agree with him.

Shri Thimmajah: He is agreeing
with me.

Shri M. R, Krishna: We wer: tuge-
ther for long, and we are agreed on
every point.

Shri Thimmalah: The very outlook
of the Government in regard to the
giving of these licences and the per-
mits should be changed, and the in-
tention should be that a larger num-
ber of people should share this eco-
nomic power and shave this wealth,
I hope Government would not fol-
low the same principles and rules that
were followed during the British pe-
riod. The rules and regulations
should be changed in the interests ot
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the socialistic pattern of society
which is the object of our party and
Plans. Take, for example, a road con-
tract or a big building contract. Even
the small contracts which are under-
taken under the development schemes
happen to be the monpoly of the rich
people. If that is the position, then
how can wealth be distributed among
the rural population for whose bene-
fit, of course, the development works
are undetaken? What I mean is that
the development works which are
undertaken in the rural parts in the
form of contracts and in form of
many other things should be given to
the local people from the rural areas,
so that the rural people could be
benefited and they could also earn
wealth, and their purchasing power
also could be increased thereby.

Today what do we see? There is
excess purchasing power in the hands
of a few people and no purchasing
power in the hands of the rural
population. Still we say we want to
bring about equality of wealth and
usher in a socialistic patlern of s~-
ciety. 1 think under the Fourth Plan
at least Government should change
their approach and outlook and see
that the wealth that is earned is dis-

tributed among and shared by a
larger number of people in the
society.

Coming to the food problem, the
Food Minister, who is one of our able
Ministers today, is struggling hard
to solve it. In my humble opinion,
to some extent this food problem is
an antificial one and the food scarcity
an artificial scarcity. There are hoar-
ders both among merchants and also
the big farmers, The big farmers and
big agriculturists hoard for some pur-
pose, while the merchants hoard to
earn more profit. Today thc farmer
hoards foodgrains because he does rot
get g T ative price, b he
is not sure of the future.
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The Minister of Industry (Shrl

D. Sanjivayya): The farmer only
holds, not hoards.

Shri Thimmalah: All right, he

holds because he is not sure of the
future.

Shri Sezhiyan (Peramblur): Who
is not sure of the future, the farmer
or the Minister?

Shri Thimmaiah: Both. Do not
worry.

So we should create conddence in
the minds of the farmers that they
will get a remunerative price for
their foodgrains. We should sece that
the future is not dark for them. They
must feel that Government is there
to safeguard their interest in the
future. We have to have this phycho-
logical approach among the rural
parts, among the farmers, which is
very essential. That way we could
have much more foodgrains in the
country and we would ngt have to
import large quantities of foodgrains
from abroad.

To my mind, the Food Minister has
failed to assess the correct position
of the foodstocks. He cannot assess
the position of the foodstocks in the
rural parts. The big farmers evade
their responsibility and do not dec-
lare their stocks: the merchants also
do the same.

Coming to production of food, there
is a tendency today among the rural
ryots to switch on from food crops to
commercial crops. This is because
they want to make money as quickly
as possible, Therefore, my suggestion
is that the block development official
who have not much work to do and
who have a lot of time to spare should
see that the ryots grow only food
crops and not commercial crops in
their flelds. Not only that. There is
a lot of funds available today for
agricultural produaction in the form of
loans, subsidy, irrigation loan and so
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on, It is the duty of Government to
see that this money is properly uti-
lised, for the purpose for which it is
given.

Some of the ryots who get loans
for construction of irrigation works,
for example, spend it for some other
purpose. Taccavi loans or any other
loans given for the development of
agricultural land gre used for s-me-
thing else. Government should be
vigilant and see that the farmer uses
the loans for the purpose for which it
is given. Then we ensure that the
ryots produce more foodgrains in this
country.

Coming to minor irrigation, the pre-
sent systemi of minor irrigation is not
without some defects. Money given
for sinking irrigation wells is misus-
ed. Sometimes a farmer gets a
loan for digging a well. But he does
not know where water is available;
sometimes the land will be rocky and
he is not able to sink a well, The
farmer does not have any technical
know-how, He takes his own time to
dig a well in an area where God
alone knows whether there will be
water found.

Another defect is that small land-
holders who require loans for irriga-
tion wells do not come under the
purview of this scheme. The gecurity
that he has to give by way of pledg-
ing his lanq is not considered suffi-
cient for the amount of loan asked for.
A small farmer may have 3 acres
worth Rs. 3,000 and he may want a
loan of that amount. But the officer
who is giving the loan assesses the
worth of the fand at less than Rs.
3,000. Therefore, the farmer does uot
become eligible for the loan. which
he may require for sinking irrigation
‘wells etc. 1 suggest that in such
cases Government themselves should
sink common wells in areas which
are subject to constant famine or
drought conditions. By doing so, the
small landholders will benefit. They
may be charged for the water they
use of irrigatlon purposes, This |is
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a proposal Government should con-
sider in the interest of the small land-
holders. Otherwise, all the loan given
which is given for such purposes will
be swallowed or used up by the big
farmers and influential ryots and the
smal]l ryots will not have anything to
grow food.

While on this subject of food pro-
duection, it is all right that we have
taken a lot of steps for growing more
foodgrains. But I sincerely feel that
the family planning scheme is not
effectively implemented. Even the
Government have not taken it serious-
ly. This should be well-propagated
throughout the country, particularly
in the rural areas, who will of
course not be prepared to receive it
well at first. We must have an effec-
tive propaganda machine for this
purpose.

Shri Sheo Narain: How many
children has he,

Shri Thimmaiah: The services of
gram sevikag can be utilised for
family planning propaganda among
the rural population.

Coming to my own constituency,
Ko'ar, 1 must say that it has become
a most forsaken district. There are
only gold mines there which are com-
pletely depleted.

Shri Sheo Narain: He is a ‘golden’
man,

Shri Thimmaiah: There is no big
river nor any big tank, What we
have are only small tanks and also
minor irrigation. 1 request Govern-
ment to allot a large amount of money
to my district for minor irrigation

purposes.

In my constituency, as I said, there
are gold mines which are under the
control of the Finance Ministry. Very
recently there was a dispute between
abour and management. I thank Shri
Bhagat and the Chairman of the Kolar
Gold Mines who intervened and
solved it very amicably in the interest
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of labour. But the decisions taken in
the conciliation proceedings are not
yet implemented. This concerns the
dearness allowance to labour which
was agreed to be enhanced to the
level of Central Government em-
ployees, class IV. I hope when the
Finance Minister replies, he will be
able to tell us what decision has been
taken and when it will be implement-
ed. Even when the Mysore Government
was owing the mines, bonus was paid
not on g profit basis but on compassio
nate basis, of three or four months.
Last year, when the Government took
over, the labour agitated for bonus.
The hon, Minister, Shri Sanjivayya,
who was then in charge of labour,
referred it to adjudication. I beg of
the Finance Minister to see that it is
withdrawn from adjudication and that
on compassionate grounds some bonus
is paid to the labourers, and that they
are helped by the generosity of Mr.
Bhagat who has always a good, sym-
pathetic attitude towards the KGF
labourers.

Mr, Chairman: Mr.
minutes.

Swell. Nine

Shri Swell (Assam-Autonomous
Districts): I was told by the Speaker
this sworning in his chamber that six
minutes more will be given to me.

Mr. Chairman: You speak, we will
see.

Shri 8well: May I request the Min-
ister of State for Finance to pay
attention. I feel that I am not
speaking to anybody, it he does not
listen at all.

A discussion on the Finance Bill
provides one an opportunity to make
a reference not only to the provisions
ot the Bill itself, but also to certain
aspects of the administration with
which the finances of the country are
so vitally connected.

Within the very limited time at my
disposal, 1 would confine myself to
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certain matters relating to the area
from where I come, which, for no
better nomenclature, I would call the
northeastern part of India. I feel that
this whole nation, this whole Govern-
ment is on trial in this matter, that
certain things are happening there
which are a challenge to the wisdam
of this Government. I would make a
quick reference to a number of things.

The partition of the country has.
left that part of the country, which is
about one-twelfth of the entire land
mass of the country, altogether isolat-
ed, connected to the rest of the coun-
try by only a tenous corridor, with
Bhutan in the North and East Pakis-
tan in the South. :

Then you have the Naga problem:
which has been there for the last 15
years or so, and, as far as I can see,
will remain with us for many years
more.

In 1962, we had the Chinese aggres-
sion, and we could not anticipate what
would happen if the Chinese had not
stopped at the fringes of the heartlang
of Assam at that time. Then, 3 month
or two months ago, we had the explo-
sion in the Mizo Hills, followed by
certain happenings in the heartland of
Assam itself,—the two bomb blasts at
Lumding end Diphu on the 20th and
23rd of last month, followed by a train
derailment only two or three days ago.

I would like to draw the attentiom
of the Government to the fact that
these are not isolated happenings, that
it would be wrong altogether to try
to identify this problem only with the
Nagas or the Mizos. As far as we are
concerned, it would appear that there
is a much bigger, @ much wider,.
strategy which would subvert that en-
tire acea to begin with, and may be
the entire country. I have said that if
this Government cannot tackle this
problem, then it would meen that it
would not be able to tackle the other
problems that are facing this country.
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What is to be done, what should be
done? May I submit this, that the
things that have happened in that
part of the country are not entirely
things that have been forced upon us.
Certain things have floweq from cer-
tain policies which we have followed,
and, therefore, if we are going to
solve this problem, the first thing that
is to be done by the Government is
to discontinue ccrtain policies which
they have fo.lowed.

There has been some amount of dis-
cussion in this House about the situa-
tion in the Mizo Hills. I do not want
to go into details, but 1 would Iike
to take this opportunity to mention be-
fore this hon. House about the develop-
ments that have led to the present
situation in the Mizo Hills,

Very often it has been heard in this
House that the situation in the Mizo
Hills is very allied or similar to the
situation in the Naga Hills. I think
that is a wrong approach, and a wrong
analogy to make. In the Naga Hills,
right from 1947 the Nagas have been
placing the demand for secession from
the country, have been fighting for the
right for self determination and, in
their terminology, have been saying
that they were fighting in defence of
their sovereignty. The Naga People’s
Convention came into existence only
in 1064, two or three years after vio-
lance had broken out in the Naga
Hills, and a separate State to the Naga
Hills was given by this Government
not on the asking of the Nagas who
started the trouble, but as a form of
compromise in order to win the Nagas
away from the path of secession.

In the Mizo Hills, it is the other way
about, When independence came in
1947, the Mizos were co-operating
tully not only with India, but also with
the State of Assam. The representa-
tives from the Mizo Hills not only ful-
ly participated in the Assembly of
Assam_ but they also joined the Con-
gress Parliamentary Perty and took
part in their little way in running the
administration, But the State of
Assam, 1 am sure with the knowledge
and perhaps the connivence of the
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Central Government, took this co-
operation, this grace, from the Mizo
people in its stride, paid very little
attention to them, neglected them, and
created a situation in which the Mizo
people and the people of the hill areas
were made to fee] that they were al-
ways at the receiving end of the line,
and that they had only to take what-
ever the State Government had to give
to them. Many things could be given
to them, but they were not given;
there were many other things which
were given to them, which irritated
them. And the last thing that was
given to them, in 1960-61 was the
Assamese language as the sole official
language for the whole State of Assam.
This is a matter of history.

As a reaction to all this negligence,
this highhandedness by the State Gov-
ernment and the unresponsivencss of
the Central Government, the Mizo
people, together with all the other hill
people, rose to a man and demanded a
rightful place within the nation of
India, by taking out the hill people
from Asam and constituting them into
a separate State of their own.

My hon, friend Shri Hazarika who
spoke just now had strongly objected
to the proposal given by Mr. Pataskar
that the Mizo Hills should be taken out
from Assam and put directly under
the charge of the Central Government.
Now, Mr, Hazarika comes from the
plains of Assam; he is a part of the
state government and the state gov-
ernment is a party in this dispute. Mr.
Pataskar iz a third party, q leader of
this country who has gone to that area
and hag studied the situation objec-
tively. In 1962, the people of the
hil] areas took the opportunity of giv-
ing expression to their aspirations
constitutionally and democratically
and the people of the hill areas proper
returned all the candidates in the
basis of the creation of & separate
state for the hill areas. In the Mizo
hill area, more than 70 per cent of
the Mizo people voted for the Mizo
hill and the hill areas of Assam going
out of Assam and their constitution
into a separate state. In 1962, the
Mizo national front which is now
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conducting the rebellion in the Mizo
hills was nowhere in the picture. But
the government did not pay any at-
tention to these matters and ag a re-
sult of this unresponsive attitude of
the government both at the siate and
cenira] level, the extremist elements
among the Mizos starteq thinking in
terms of secession. People got frustrat-
ed; they fell victims to the propa-
ganda of gecession. What happened
after that in 1963 is news to this
country and to this House, Byelec-
tions to the state assembly were heid
in 1963, byelections which werpe caus-
ed by the resignations of tte hill
members from the state assembly.
May I tell you that in May, .963 thu
MNF came forward and participated
in these elections on the clear platform
'of secession from the country. I shell
read out an extract from their elcc-
tion manifesto. (An hon Member:
Are you a party to it?) 1 am not a
parcty; it says:

“With our prayer tec God and
beseeching the prayer with more
vigour, let us be up and doing
and if we win this election we
can tell the world that the Mizo
people are for independence.”

The whole trouble over Kashmir cen-
treq round the right of self-determi-
nation which would give the people
the right to go out of India. But here
in the Mizo hills in 1963, the govern-
ment allowed a party to come for-
ward and fight elections on this very
basis of secession. The results of this
elections were that the MNF return-
ed their condidates to the  state
assembly. I am sorry to say that I
personally along with my colleagues
drew the pointed attention of the
Prime Minister of India at that time
to this manifesto and the sinister

ignifi of that mov t. But
the government did not pay any
attention. Instead of paying serious
attention to things like this, the gov-
ernment of Assam and the state con-
gress of Assam gloated over the vic-
tories and began a period of honey-
moon with the MNF. Funds and finan-
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ceg were funnelled into the develop-
ment of the area through MNF. The
leaders of the MNF were patronised
in many ways and the result of all
this unholy alliance and hon:ymoon is
the present trouble in the Mizo hills. I
do not have the time to develop the
point. May I say one word lastly?
Even now it is not too late. We had
made the suggestion to the govern-
ment here; even now, when the area
is in flames, there is a danger of the
trouble spreading that they should
take some steps in the matter, cail
the leaders of the hill areas and meet
them in a conference and take coun-
sel with them and see what best can
be done within the frame work of the
unity of India to bring to end all
these troubles internally. I am sorry
that this government till now has
not given any indication of its res-
ponsiveness to thig proposal.

Shri Krishna Menon (Bombay City
North): Mr. Chairman, it need hardly
be said that in a modern budget
the budget debates go far beyond the
terms set out in either the king's or
queen’s speech in England or the
President’s address over here about
a statement of revenue and expendi-
ture. The tradition that arose from
the moment having to ask Parliament
for money in the way of grants
phrased “we give and grant to your
Majesty” does not apply to us his-
torically or in fact. In India we
have now more or less consolidated
it in procedural form by the Minister
prY ting a st on E ic
Policy along with the budget. It
so happeng also that the Finance
Minister is also the ‘minister of Eco-
nomic Affairs. Within the time that I
have, I do not intend to go into the
question, important as they are,
whether certain taxes or duties have
been raised or lowered and so on but
into the economic policies. In this
context, I would like to offer my
congratulations to the Finance Minis-
ter, though belatedly for several
though not many statements he has
made in his speach reiterating the
goal and policy of this Government
and the country. This is not said as
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an empty phrase or as a formality.
If there was an overt departure from
establisheq basis of policy, it would
cause us even more concern than the
departures in practice. There are no
announced basic changes in this res-
pect. I think it {3 very necessary
that neither electoral considerations
nor considerations of opposing for
the purpose of opposition should
blind any of us to the fact that there
are no express basic changes in the
economic policy of our government
which is sustained by the majority
party. Add to this another considera-
tion, that this government, by which
I mean government in a political
sense, has continued in this House
for the last 19 years. When it First
cams as a government, it did not
come without any background. It
came with an economic policy to
which jt was committed for at least
twenty years before independence.
We are therefore deeply committed
to well known and reiterated econo-
mic goals in this country. I think,
without going into much earlier
statements, I will refer to a state-
ment made by Pandit Jawaharlal
Nehru in 1946 in which year he be-
came vice-president of the Viceroy's
executive council. He gaid:

“The principal objective of
planning the national economy
should be to attain national self-
sufficiency to avoid economic im-
perialism.”

Economic imperialism i8 not an
epithet. It is a description of a state
of economic relations between coun-
tries where the result would be the
imposition of domination by one
country over the other. We have dur-
ing all these years in various forms
stated that gocialism and a socialist
economy alone can achieve our jo8ls.
Therefore, despite what the colum-
nists in our newspapers may say that
socialism is out of date—one wonders
whether it was ‘in date’ with some
of them at any time!—despite that,
socialist economy alone provideg the
method and hope of reaching econo-
mic independence. In thy, conlext
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again, I am grateful to the Prime
Minister for the current reitera-
tion; in spite of odd statements that
may come from other countries or
from our own, she has repeatedly
said in the last two or three months
that there could be no change in
regard to basic policies. Then the
question arises; what are these basic
policies? Therefore we address our-
selves to the statements made by the
finance minister and the two docu-
ments that are before us. The state-
ment on economic affairs and the
Budgot speech. In  doing that we
ought to have in mind the reitera-
tions by the Finance Minister himself,
of the objective of his policy. I can-
not read all the things that he has
said in this connection but I think it
is only right that I should say this
much, viz., He prefaced his speech
saying that—

“No self-respecting nation can
look upon externa] assistance as
a continuous feature of its eco-
nomy.”

We must take this statement as that
of the government was though there

may have been somewhat different
statements from some individual
Ministers. Having said that, we go

on to examine what our policies have
been. These policies have been laid
down as centralised planning of hu-
man and material resources. Now,
Mr. Chairman, I want to say this.
Centralised planning means planning
of human and material resources of
the country taken as a whole,

It covers priorities and other fea-
tures. On the basis of self-develop-
ment, we try to emply these for the
creation of goods and services.
Perhaps, I should interpolate here
that the Minister of Planning, in our
system so far as I know it, is answer-
able in Parliament for the Plamming
o ission; the |

1ot

are the responsibility of the Minister
of Economic Affairs.

Therefore, if any Minister, be it
Minister of Planning or anyone else,
makes a statement on economic affairs,
the responsibility must be accepted by
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the Minister of Finance. When we to say, the gap between the rich and

have centralised planning as our est-
ablished policy on the one hand, and
we heard on the other hand—and we
heard only two days ago—the state-
ment by the Minister of Planning in
the United States, that we should
have “guided planning,” that is, not
centralised planning, but a guided
economy. A guided economy unfor-
tunately leaves a bad taste in the
mouth. We had a guided democracy
in some other country, which came
to grief. So, a guided economy some
times becomes misguided in relation
to our objective.

The second thing relates to the pri-
vate and public sectors. I think we
have been guilty somewhat of mak-
ing too sharp a difference between
these two, and placing undue impor-

tance on these words. The main
consideration however is this,
whether public or private, sectors

are intended to serve the country’s
interest and not the interests of
groups or individuals. Therefore,
whatever it is, whether it be public
sector or private sector, if there is
mismanagement, it does not serve the
purpose. If it is the private sector,
that, too, has to be in tune with and
gshould be dovetailed with the con-
ception of centrslised planning and
also the country’s interests. This

that the maint of what
may be called a controlled economy,
becomes inevitable, This today is not
the case in our country alone. There
is no country in the world without
some kind of a controlled economy.
When a controlled economy becomes
inevitable, the concern that must
arise in the mind of the people, when
repeated demands are made, that
either no controls can be taken away
or all controls must be taken away or
there must be relaxation of controls.
‘When such statement comes not from
Parliament, not from the Govern-
ment, but from somewhere else, it
causes concern.

The third question is with regard
to the reduction of disparities that is

the poor. The economic facts are
that not only in this country but
everywhere in the world the dispa-
rities as between the rich and poor
remain or increase. As between rich
countries and the poor countries, the
rich countries are becoming richer
and the poor countries are becoming
poorer. We may therefore roughly
divide the countries of the world into
two classes: those countries with a
per capita income of over a thousand
dollars a year, and those with a hun-
dred dollars and less. Those with
above a thousand dollars a year tak-
ing somewhere about, or less than,
one-third of the population of the
world, while the others are the
greater in number have the larger
population,

The fourth factor relating to the
goal of our economy is the elimina-
tion of monopolies. If the House will
permit me, I think it is important for
us that we should consider these
things also in relation to their control.

We speak of non- alignment in rela-
tion to foreign affairs. It has become
an oft-repeated epithet or something
like that. The country, or the party
that sustains the Government and has
the confidence of the country has
repeatedly pr d itself on
monopolies and also on economic
policies. I will not go through the
various statements—there are many
of them—but I will just take six or
seven of them of the years 1940, 1042,
1950, 1955, 1963 and 1964.

In 1840, the Congress appointed a
sub-committee which was presided
over by Shri Ambalal Sarabhai. In
those days, the national interests of
not allowing foreign cotton to come
in coincided with the interests of the
textile industry in this country. The
committee states that “we are oppos-
ed to monopolies in private hands;
and therefore, all things which are
injurious to public interests or whose
acquisition is beneficial to public in-
terests, should be acquired by the
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State.” That statement was made 26
years ago. Then comes 1842 when,

at Jaipur, we declared that our aim
was ‘“to bring about a just social
order, it is necessary to bring about
equitable distribution of existing in-
come and wealth.” We also said that
“new undertakings in the nature of
monopolies serving the country as a
whole or covering more than one
province should be run on the basis
of public ownership.” This is very
important today, because, there is a
shift in some State Governments from
public ownership to private hands.
Andhra Pradesh, and Mysore are
recent examples in thig respect. Then,
in 1850, we enshrined these objectives
in our Constitution in its directive
principles. This is not a court of Law,
and therefore we need not go into the
question whether the Directive Prini-
ciples have the same quality as the
articles of the Constitution. In
political terms, they have as good or
nearly as good a binding import as
the rest of the Constitution. The
directive principles said that ‘“owner-
ship and control of the materia) re-
sources should subserve the common
good” and that the economic system
does not lead to concentration of
wealth.

Then we come to 1955, when the
Congress met at Avadi, and set its
goa] as “a socialist pattern of society”
perhaps because certain people were
allergic to the word socialism. At
Avadi we said, “Where the principal
means of production are under social
ownership or control and there is
equitable distribution of national
wealth.” That is to say, this is more
or less classic deflnition of socizlism,
the control of production and distri-
bution, etc., was accepted by us and
indeed by all modern economists.

Then, in 1956, we laid down the
industrial policy Resolution. I will
come to that later. But I may here
mention that it said:

“It is urgent to reduce disparit-
jes in income and wealth which
exist today to prevent private

VAISAKHA 13, 1888 (SAKA)

Bill, 1966 14602
monopolies and the concentration

of economic power in the hands

of a small number of individuals.

The State will therefore progres-

sively assume a predominant and

direct responsibility for setting

up new industrial undertakings

and undertake state trading on

an increasing scale”,

Then we come to more recent times.
In 1863, at Jaipur, we have reiterated
the position, of reducing disparities
and build socialism; we spoke in terms
of ceiling on incomes. Then finally
we come to 1964; at Bhubaneshwar,
we laid down that incomes and pro
perty in private handg should be
limited; that a large share ol capital
gains should be taken by the State
and a large proportion of unearned
income should come into the hands
of Government,

This is long history. It shows that
we have not changed our basic policy
during the last 19 years. We have
reiterated it time after time, and three
or four times a year in this Parliament
also ip diffcrent ways and contexts
We should now look as to how this
policy has been sought to be imple-
mented. I should also have said that
those monopolies have again been
emphasised by two important com-
miteer, the Maholanobis Committee
and the recent Monopolies Inquiry
Commission are very familiar to this
House. [ do not at present want to
go into the question of the economic
evils that arise from Monopolies in
the industrial system of which one of
the main features which is the manag-
ing agency system which nevcer seems
to die. It is a peculiar system in
this country.

In the present context, we have to
consider what is being done. This
leaves me rather confused. I think
however that with the enormous
amount of expertisc available to the
Finance Minister and with his greater
know'edge of business affairs ard
company administrations perhaps he
will enlighten us on some of these
matters which appear to us incong-
ruous. He has said that our objectives
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are to be achieved at present by the
‘“creation of a framework in which the
running enterprises, whether in agri-
culture or industry, can respond with
flexibility to changing situation”. This
has got an onomatopoeic ring about
it. But what he means really is this:
the framework is there a'ready and
it is in that, the enterprises have
been built and continue to bz built in
the main. It should not be forgotten
that the framework is not the frame-
work of any political body or of the
Congress or of the present Planning
Commission. The framework is the
capitalist framework inherited from
an empire, from the old feudal condi-
tions and so on. Therefore, if it is
meant literally it simply means that
you will try to get a degree of social
we!fare or something like that. There-
fore, we find some of the big business
people going today to the United
States and saying that we want a
social welfare State. (Interruption)
A Socia) welfare Btate is not a Soci-
list State. It would not necessarily
lead to a socialist State, and may even
lead away from it. So, the present
situation as presented by the Finance
Minister is that no capital is forth-
coming. There is no capital forth-
coming by wey of rises in investments
in the industry as such, and therefore,
the banking sector has to finance
our industries. The immediate ques-
tion that arises is, when the banking
sector thus does the main financing
of our industry, the industries in the
public sector also, then, why should
not the Government have control
over banking altogether? The actual
paid by capital of these banks is but
one per cent of the deposits which
is what goes to finance industry. It
is public money is being played with,
by the few people who control the
banks, with capacity to decide on
priorities, decide individuals and also
decide on the location of the institu-
tions. The dependence has been on
the banking sector. Next comes PL
480. If I have time, I will come to
it later to PL 480, to that part of it,
calley the rupee counterpart funds
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So far as we know, there js a great
deal of mystery about PL 480 finance
So far as we are able to gather, the
Rupee mumey works out, I believe,
somewhere about 30 dollars—I have
forgotten the exact amount. In 1963-
64 they took only Rs. 45 crores out
of this for the Budget. In 1964-65
they took Rs. 140 crores and in 1965-
66 they took Rs. 190 crores. This
year it is Rs. 230 crores.

18 hrs.

The requirement of capital for
investment in industry is sought to
be met by banks and foreign loans.
Foreign loans are guaranteed by the
government Foreign loans, therefore,
have a position of privilege over the
indigenous investor. Coming to the
use of PL 480 money, we were told
it was blocked rupees; that is to say,
they were not to be used for any

purpose. [ have already shown how
over five years, they have become
part of the budget-resources and

increasingly so. I do not want to go
into the question of the Indo-Ameri-
can Education Fungq so-called just
now, but the Fund has this implica-
tion. If the fund’s resource is block-
ed money, it cannot be put into cir-
culation. If however it i3 put into
circulation, it adds to the volume of
our currency. It is no answer to say
these are moneys coming from the
sale of goods and therefore must be
paid to the vendors. 1. is not paid
into the U.S. account. The sale pro-
ceeds goes to the general way of
investment and expenditure. There-
fore, when blocked money is un-
blocked, the total volume of currency
goes up. Mr. Krishnamachari told
this House that they were invested
Special Securities i.e., securities that
do not earn the interest on Govern-
ment se-urities. A special security is
therefore like a pro-note. That is all
thore is. The money for the fund is
transferred to government securities.
Briefly, the import of this is this. If
as a result of putting Rs. 150 crores
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o~ 300 crores of PL. 480 money into
the Fund, and the Government
securities  yield 6 per cent, that
interast comes from taxation. That
is ‘0 say, the so-called Fund is paid
for by the tax-payer.

The various methods proposed by
the Minister are no doubt well-meant.
After all, it must be taken into ac-
count that he has had only a few
months to deal with it. But in those
few months, he has made vast chang-
es. The first of these is the abolition
of the dividend tax up to, 1 believe,
10 per cent. That is to say on shares
which derive a dividend under 10 per
cent is less do not pay any income tax,
That is a concession to the corporate
sector. It is true a few small indivi-
duals will benefit by that also. If
that stood alone, it is bad enough.
But then comes something else. He
allowed the issue of what are called
bonus shar2s. What is the effect of
it? If a share today pays a dividend
of 12} per cent, it has to pay income-
tax. If he broadens the base of the,
shareholding the 12} per cent may
come down to 9 per cent or less, If a
company issues bonus shares, thereby
its capital holding is increased and
profits have to be distributeq over a
larger number of shares. Therefore,
a larger number of corporate sector
concerns which would have to pay
income-tax in the past now by this
device would escape income-tax. It
is inte-esting to notice that in 2 or 3
days after the budget speech, Rs. 98
crores wo~th of bonus shares were
issued. We find from the financial
papers that this goes on day after day,
with the result it is now not a ques-
tion of iali and ialisma.
But it is a question of imposing addi-
tional burdeng on the tax-payer, be-
cause when this tax does not come in,
the resources have to be formed in
some othe, way by shifting the
burdens elsewhere. Tax-worthy
shares are made non-tax-worthy and
12} per cent is converted to 9 per
cent or less by broadening the base
thus escaping income-tax. I think
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this is not a measure that makes for
socialism. What is more, it will make
it very difficult in the fulure to
nationalise these instiiutions.

The third is the abolition of ex-
penditure tax. There are many
people here who have strong views
about it, who say that expenditure
tax is vexacious, it yields very little
money and so it must be abolished.
I think that it is a confession of in-
capacity on the part of the adminis-
tration in the matter of collection of
taxation and administration. But the
real social significance is this. When
you abolish expenditure tax, it is
possible for corporations to go on in
a less limited way with regard to their
expenditure accounts. Formerly when
the expenditure tax was there, they
had to account for their expenditure
in the returns. So, this way g great
deal of moncy escapes taxation by the
abolition of expenditure tax.

The fourth is the rebate on planta-
tions. 85 per cent of tea plantations
are owned by the British. The fifth
is that capital gains tax on bonus
shares is payable only on realisation
after sale and not on their issue, the
Government loses the reserve.

The budget speech came on 28th
February. On the 3rd February, the
President of the Stock Exchange
presented 3 memorandum o the
Finance Minister, which contains
most of his proposals to which they
have referred. I am glad that minis-
ters take advice, but they may take
it not only from one section, but from
all sections of people. The President
of the Stock Exchange sends a memo-
randum to the Finance Minister on
8rd February and practically all the
proposal in the budget

Shri Himatsingka: What about the
addition of 10 per cent?

Shri Krishna Menon: The addition
of 10 per ceny is for taking away
other surcharges.
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(Shri Krishna Menon.)

Very soon it will not be 5 questicn
of monopolies affecting small people;
it will be a question of monopoly
affecting limiteq size  industries
where the power of the monopolists
will be more effective than even the
government in every way.

Finance

This brings us to some other pro-
blems. Mr. Bhagat yesterday or the
day before rightly appealed to the
ceuniry for small savings to the
extent of Rs. 1,000 crores. Ty achieve
this, it is best for him to consider
doing something about the banking
system whereby small savings can be
gathered in the normal way of invest-
ment. ]t cannot be done merely by
going and saying thar the country is
in danger and so on. Secondly, if
he collects Rs, 1,000 crores, there
must be some assurance that it does
not go into profiteering industries.

The government, for good reason
0, otherwise, is allergic to pressures
from outside. It is a very good thing
to say that we will not yield to pres-
sure. The Prime Minister has repeat-
ed it many times and I believe that
it is her firm intention. But the fact
is that there are pressures. It is
natural for other governments to
exert pressures. It is their interest
to exert pressures to get things done
their way. Within the short time at
my disposal, all that I can do is to
read out what the New York Times
has said on this. Of course, it is not
4 povernment statement. This is
what the New York Times says:

“Much of the changes in Indian
economic policies was the result
of steady pressure from the USA
and the World Bank, the New
York Times said yesterday.”

In the analysis of news from
New Delhi, the New York Times
said US pressure had been parti-
cularly effective because the USA
provided the largest part of the
foreign exchange needed to
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finance India’s development and
keep her industry moving.

Whether these were called
‘strings’ or ‘conditions’, the paper
said, “India has little choice now
but to agree to many of the terms
the World Bank is putting on its
aid. For, India has nowhere else
to go.”

The World Bank proposals are based
upon the Bell Report. I have not
seen it; but it has leaked out to a
certain extent. I cannot ask the
Finance Minister to lay the Bell
Report on the Table, because it is not
a report of our Government. But if
government has any information
about it, that information must bLe
available to the public; because it is
the basis of the World Bank's policy.
That policy is one which wants tu
change the structure of our economy
and administration. Probably it may
come as news to many that the World
Bank has never challengeq the targets
of fertilisers and so on in the fourth
plan. All they have said is, you must
have fertilisers and everything else,
but you must do it in private enter-
prise.

The second point 1 want to speak
about is ‘his. Shri Asoka Mehta,
speaking in New York two days ago,
said that the Americans did not
understand the “virtues of back-seat
driving”. With great respect, Mr,
Chairman, to tell another coun-
try that they should take to fooling
our people is too much, What he has
said is, you use the Indian people as
a frcat. He says So in so many
words. He says, then you will get
on better, you will solve many pro-
blems by using the Indian people as
fronts. He said: “You must know
the virtues of back-seat driving”.
This, if I may say so, Mr. Chairman,
is not a new policy so far as the Min-
ister of Planning is concerned. The
Asoka Mehta Committee wrote ag far
back as 1957:

“We would like to emphasize
that it will not be possible for the
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country either to build up neces-
sary reserve siocks or to meet
the requirements of the vulner-
able groups of the population
without substantial imports dur-
ing the next few years. Our food
supplies will continue to be mar-
ginal for a long time to come and
an annual import of the order of
2 to 3 million tons will be re-
quired for some time to come.
From the point of view of food
administration, import has a cer-
tain advantage over procurement.
All the imported grain comes into
the hands of the authorities....".

“Then he goes on top say:

“That assured supply of food-
grains from abroad would enable
the formulation of a stable and
long term food policy needs no
.emphasis. In fact, assurance of
continued  imports of certain
~quantities of foodgrains will con-
stitute the very basis of a suc-
cessful food policy for some
years to come.”

That is to say, the dependence on
foreign aid, imports and So on has
‘been a part of his belief for a long
time even when the Government's
policy was very different.

Fina'ly, I want to say, 1 do not join
with those peopls who use such
words as “sell out”. This country
<cannot be sold out by any onc of us—
there are too many people here to
be sold. But, ag the same time, it is
useful for us to see whether the
ehanges in our policy are of a charac-
ter where the terms of economic rela-
tions will so change that he who pays
the piper will call the tune. Only
two days ago it was stated in America
that their policy is to see that Ceylon,
Nepal, Burma and India—and Pakis-
tan is not included there—come
under the economic domination of the
United States. Once the economic
domination has been established, the
political domination will follow. In
the case of Ceylon, Senanaike. the
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Prime Minister said: “If you pull
your gtrings too tight, my Government
will fall’. In the case of UAR, Nasser
said: “Go and drink the salt water
in the Mediterranean”. It is quite
truc that we require foreign aid. Bu?
he.¢ ugain, another fallacy must be

laid at rest. This country, this
Parliament, this Government, and the
previous Governments have never

been against foreign aid. We are al-
ways speaking of foreign aid. We re-
quire it, but that foreign aid must be
in conditions wher: we and not the
donors dominate our economy. ] do
not want (o go into the fertiliser
question here. It has got mixed up
with slogans and that kind of thing.
But I have been told a couple of days
back that a Central Fishery Corpora-
tion will be set up or has been set up
with majority participation of private
interests of the United States. That
Central Corporation is to have 25 per
cent of the catch as a priority and the
remainder profit is to be divided hauf
and half between the management
and the interests. That Central Cor-
poration, therefore, will control or
dominate the State Corporation of
Bengal, Orissa and Kerala.

Over and above that, if one looks ai
this foreign exchange collaboration,
there are two things to be said. One
is for us to realise that the Johnson
policy is different from the Kennedy
policy, th» Kennedy policy was for
rapid industrialisation of underdeve-
loped countries. President Johnson
is resurrecting the Truman Point
Four Plan. That was dropped in
Kennedy's time anq the Kennedy's
Plan took its place. Very little of
this latter remains now. Now it is
more or less a resurrection of the
Point Four Plan whereby we pre hed
on the short leash with the supplies
and promises about seed and fertili-
zers. That is why I said the other day
that we have becn pushed back in our
economy. A tew professors of Ha.-
vard at g meeting of theirs put ‘o--
ward the proposition before the world
that Pakistan has done exceedinglv
well in agriculture compared to India
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and that therefore, India must adopt
the policy of Pakistan, Naturally, we
were all impressed by it because they
are academic people, but on an exami-
nation it is found that these favour-
able results are yielded by the man-
agement of statistical data in a con-
venicnt way where the basic year
selected docg not represent the true
change ip, the basic year, The real p.c-
ture will then emerge.

When we speak about foreign col-
laboration it is important for us to
realise that that foreign collaboration
give must us the experlise and add to
our resources. We see that in the six
years, between 1956 and 1961, the net
gain of foreign exchange for this
country was about Rs. 8 crores a
year. The export of capital ang pro-
fits to foreign countries under the
existing arrangement has gone up to
Rs. 98 crores in 1965 and the bulk
of it js in royalties, and fees for
various expertise and so on which
give little or no gain to the country at
all. Therefore, it is not a question of
some people using the wordg “sell out”
Nothing is gained or clarified by it.
It is not a question of sell out. It is a
question of the terms of economic
relations undergo both qualitative and
quantitative change, we would in a
few years reach the point of no re-
turn. A man may be given a tonic,
but when the tonic becomes so toxic
that he would not survive or there is
no chance of his survival, then natur-
ally he, or those concerned, hag a
right to resist against that tonic. That
is to say, even if the pill is bittar,
maybe better for us to swallow it to
accept the smaller evil to ward off
a bigger one. But if the tonic is such
that the quantity of it changes the
quality and become too toxic it is
neccssary to resist, We have come to
a position where the centre of deci-
sion appears to be undergoing vast
change with the result that the morale
of the people gets upset. This Parlia-
ment has to be the centre of decision.
1 am not saying for a moment that
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the resistence is not put up by the
Government. It is my limited experi-
ence that unless you stand up to these
people they will not listen to you.
President Johnson says that he is
going to set up a Board for primary
and secondary education in India, not
to talk of other things. I could say a
great deal more about this.

Therefore, in the taking of aid as
such, it is no use merely talking about
strings. Strings will always be there,
but the question is what kind of
string is it and how much can be
endured. Not only that, even if the
string is rather pulled tight and it
may become uncomfortable, we must
be sure that it does not suffocate us.
We must also take into account the
environment that exists. We have a
different situation in the world re-
garding Indonesia. We have also @
different situation in our country. It
is said that the rupee is not de-valued
and it will not be de-valued. T think
all governments say so prior to de-
valuation. The British said it firmly
and they de-valued the pound after
three days. It is also no use throw-
ing the word “dogma” at us. There-
is no dogma in this matter. Dogma
is something where your belief cannot
be scientifically tested. where it does
not stand the test of experience. If
changeg are of a character where the
terms of economic relations undergo
vast changes we must see Wwhat its
effects are. We have to take intc
account the political and other set of
circumstances that follow and cer-
tainly in regard to our capacity to
defend ourselves. If the productive
apparatus—it i not necessarily
Defence production alone—of the
country is tied up to somebody else,
they would be able to pull it up any
time.

ot frmw wer €5 (T2T) : wTETAT
Wl miew, v & www ¥
¥ urr e ¥ qger § ww o
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40-50 FIUT TATT qH § AT WA
& 7.7 wwF g g v et 5% =
WA F AT TFIATH T WG T H
QT eI EF AV I @I AT JT HATH
Y Iy FAY A A1 Fearf AT

aafa wHT ;- qrAAT q3Ew w1
gy FATEI LT

ot fors wex €5 & sarar AT A
qaT

aavafa wve : o7 - faae &)
Q, d¥ faz i gt ama & Ay

it fas W 63 oA wTY AW
¥ o1 uF grewTiesy ¥ WY § IqET
FZATT A |

T XY .1 OGO F qgf w4y
& & AfTT TowT AT 707 § oA
FGIA TAT FT 2 I aefeafy § sqwT
faege farewow w7 faar 8 1 3w &
NZT TF YIEFIfTh wrg evee g q A
& 5 w3t wmar w12 e A & &Y
I ¥ 1 FRYT WX ¥y & Gav
A {rat § fie a7 N e ¥ sE g
o ¥gFT W9 F qIHA TeA@ THr
AR AT AT T R e At W
oI 421 W1 I9% arx fwe o< fedt
& a1 &1 f76 T a7 33 Aot ganfaw
A7 7 FY swawqr Aoy | ot gar
qg ¥ for < fedt & qre & Freerar
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¢ w1 T wfe & gy F gwer
AT & J1 $§ T [HFLHT WAF 9 AT
qaar 3 qfcry wg gar & fe 7 a9
feRY qrzy ¥4, 7 THST AT WM
W 7 & a8 {F T AT ¥ ) WA
faet ¥ e 3o i fwsr O gawT
AqweAr avt 7 FeaAr Tifoq A €
g= & wr fawer & wfer ok
gararT ;mfaw 17 o< ar W wfig

FAGH A WA W T § TR
ez iy g A ¥ ArrHaTe afaw g
2 el Wt T W1 w0 ¥ AWM H
ATHTRATE TET § | WX WY FRTH 2T
T A Y SYAEYT FT A_A & a1 W
# A g w7 Ay @ o
oo gk AT feward et &

TH% 919 8§1q & ow ¥ £ W
HTHER &1 64T fewmaT =g g 6 sor-
aifes wew & fag a6 god www
1 7Y wY T 3 & 1 & qeAT wigaw
g fr somaifas mer g\ g 7
IET HraT qTET WY gy § fn S W
WA & ATET XY AT TOAT W I
®) soaifas wraT wgy § 9 gl
TR AW w1 oy ¥ fw womaifas wrew
FEY Aot wOETX A 9y g2 fE et
ot dar & ameT e G e gt
¢ fr e ow e § o7 fer 93
war fFr W g gma Aw R}
I A F WA AT AT AT AT
¢ fe I RwTERT ATET 9 A &
a7 5 A Tfae smE quivar AW
2

et ¥ a9 arg  wifew qsqEA
¥ faug 3 P & 9 1T TEAT wEAT
wiifs Iaer Trw gATR AA BT
ot wrr ¥ & 1w Aw & ofaw AW
Y g feafiy § fe & ot sk & o
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g a1t faat oz 7wr ag feufa o fin
ufu® & wfgw 6-7 Ee s Qv
qT | AT 18 T § WR wWw ¥
w3 o A wafq fa faar oft &1
I TYAT AT § IT X W 36 TEE
T v @1 & | ag feafa wiiws &7-
| XTI @ E | w9 e yfear A ds
WA IR g v Q§ § A
IawT 1 FaaT g g

awafly Spe : qw AT SEE
qAT T |

oY fewrrasr ws ;T & T Y
TG E | W 9T 67 a9G WK W9
2%

a7 1950-51 ¥ WX AW & gl
oY ¥ w7 fray #7731 WAT ®WY
T ANT 4T, 65-66 X IE ¥F FT 3793
T 597 g AT § wuiE ey ¥ o
wfaw ag mar § | wifaw gegem ) feafa
! fary Tt & fe e @ aw A
T waven waT A e A a7 agd
TA% TNTT TV | WTH I SYYATT W
% qaer 7 st a1 Jw o ot
% a1 |

TA® w9 A1q 2w A} fae & sy
% qw ag wgwt § fr foeefy frt aw
#wft gk @ 7K 1 v & Y 77 @
g W 99 ol &1 geE e 7o
oz § oft ¥ 1 100 ¥ Hawr ¥
ITH INIEA KA 70 TEZ § |
% qgx wgm § f§ 3w A
el A ¥ W oW W
fafrer gy 2@ W %7 30
iz JEIEA ¥ T w1 & e
w7 2w 7 & 7 wifee o & fafres
Fhrom ! miner 7y
§ o faw #) 70w afa ar wEw
#vr ¥ fie e WY fawre § I 0l gu
§ av wft qar wwan & fs ofYfan & o
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¥ faery F|d @ @ and face faets as they are. About

& § ! “ _ﬁ N G, ﬂ"{f their tall talk, about socialism, I would

Fem A M@ FIRIMATTT  njy quote from the speech of no less

w § W ag R fafer agE
srfarT 3 77 T 78 §7 wfaR Nz
¥ 30 qTEE 1 N FAT & G § IO
fee fafrees &1 famm @ 7 Tt v
grfa ) aaive feay ST v T &

A% a9 91 & AT oA
F gray ¥ OF foae ¥ ©F q@ Fe
ATEAT § | TN FISAATHT ST ATIAT
& wrgew § ¥4 qF a8 e & R T
agfg geET AR AE g §§ e
g st & 1 T gETa @ e e
Sty o & gw faagia g
E FT A1EA | OF 99 A UF A
&, UF UF WIGEH A% 99 al 3T
W | wT 7T 7q1q it fafaex
qRT ¥ O & "gr wo w2 oA
STESTH FT WL WA W@ § A Iy
e gt wfas g s g wvmma
g T WX a 7 ITHY FrAr a7 |
¥ AT & fr v are 3w Y Iwfa
FY § ot faradia AraaTd sae # aTey
o 7z a7 FHifad fr g T ag ¥
W ThFeAT A, gA @7 a@ @ AwA
oW d W wx A 2w 3§ foen
7, ¥ a7 ¥ UF OF 9eEH 0 0
FHT § AFT AT AY AR M qOwETY
g A sr ¥ g H IAM R gw
wqY I g Aeqi W ogfew &7

gaTafa A S AT AR AR |

st fem =X §5 0 FE WO N
Twor | X q5 amar g )
Shri Mohammed Koya (Kozhikode):
1 would request.the Finance Minister

and the Government party to come
down from the ivory tower of icealism

a personality than the president of the
Indian National Congress, Shri Kama-
raj Nadar. This is the report of what
he said at Tiruppattur on May 1:

“Although 11 years had passed
since the Congress ac.epted socia-
lism as ijts goal’, Mr. Kamaraj
said, ‘the developmental pro-
grammes of the Government had
not ded in ] ing, let
alone, removing the disparity
between the rich and the poor’.”.

There cannot be a belter tribute to the
Congress Government than the one
from their own president who has
pointed out how their socialism has
failed and how they could not do much
to remove the disparity between the
rich and the poor. I do not know
whether the time has come for them
‘o review their attitude and their
policies.

A friend of mine told me the other
day that the budget was just like
filarfa. Every year, there is some
swelling and from that day onwards,
an effort is made to remove that swal-
ling, but the next year also, another
budget and another swelling come, and
thus a time may come when the man
will not be able to walk properly.

Our country has suffered very much,
and the people are really in starving
or semi-starving conditions, in spite of
the talks over the radio and on the
platform and in the press about socia-
lism. Al] the development plans are
concentrated in certain areas, and
there too the urban areas, and fhe
people in the villages do not get any
benefit of the money spent on them.
The economic disparity between one
State and another is also really
evident. I come from the State of
Kerala which is negle:ted, and which
has got its own problems, and Govern-
ment have not done much to alleviate
the difficulties of the people of Kemila.
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Now we have got the problem of un-
employment. There is the problem of
over-population. We have got so many
problems to tackle. But they are being
neglected. We have got very many
difficulties in our State to contend
with, People are finding it very diffi-
cult to make both ends meet. Even
in the last three months, what all
problems we have had to face? We
faced the problem of starvation.
Immediately after that, we had a
power cut and hundreds of thousands
of labourers were thrown out of em-
ployment, Now we have a diesel
shortage. There is one trouble or
other afflicting the State, but nothing
is being done to tackle it.

I would request Government to see
that disparity between State and State
is avoided and more money is spent
in the backward areas, backward in-
dustrially or otherwise, We have got
the problem of the educated un-
employed. Nothing has been done to
find a solution to it. As far as indus-
tries are concerned, there was the
phyto chemicals project. But what
happened? It has been abandoned.
The oil refinery project is proceeding
at @ snail's pace. The shipbuilding
yard and other Central projects are
going at a very slow speed. Nothing
is being done to expedite matters,

Coming to other questions of policy,
let me take the Defence of India
Rules. The emergency has been partly
lifted. Is it not time for us to see
how the DIR was used by Government,
by the ruling party? When the emer-
gen.y was there and we were all
facing a critical situation, we did not
want to ventilate all our grievances.
But now is it not time to look into
this matter? I also say that in future
Government must see that innocent
people are not troubled.

1 know cases of how DIR was misus-
ed in my State. In a place called
Kondotti, four or five people gave
evidence in a corruption case against
an officer. Immediately, the Collector
suspended the officer. The Congress
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people who wanted to shield this officer
could not do anything against these
people. So they were taken under the
DIR, for giving evidence against an
officer who was corrupt. It was
be.ause the Congress party people
were supporting that officer, they were
shielding him, So they sent petitions
and those people were taken under the
DIR. The learned magistrate observ-
ed when an application for bail was
moved that party and political rivalry
was responsible for this.

In another place, in a village, there
was a feud in the management of a
mosque. People belonging to one of
the parties were arrested under DIR.
The DIR was misused in this case also.

Anybody who is not in the good
books of the Congress Party is called
a traitor. Even in this House, I have
heard people accusing the Communist
Party members as traitors. Now they
have been released. So what happen-
ed to the conspiracy? What has hap-
pened to the pro-Chinese activities of
those people? Either Shri Nanda was
wrong or if they are pro-Chinese their
release was wrong. Now who is
wrong? Shri Gopalan has been con-
gratulated on his release by Shri
Nanda and Shri Hathi and they wel-
comed when he came here,

You cannot question the loyalty of
people in this lighthearted way. To
question the patriotism of a person is
a serious thing. It cannot be question-
ed. You can arrest them if you do not
like them, but do not cal] them trai-
tors. Also when there are charges
framed against them, they should be
given an opportunity to vindicate
themselves before a court of law.
Therefore, 1 would request Govern-
ment that in future at least they
should use the DIR with more (are
and impartiality.

] now come to the language prob-
lem. We find in most other countries
they are generous and magnanimous so
far as the ianguage problem is con-
cerned. Take Malaysia, What has
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Tunku Abdur Rehman done there for
the small number of Tamilians there?
Tamil has been declared as one of the
official languages. When you go to
Malaysia, you see Tamil signboards
there on the roads. Take for example
Ceylon. There is a Tamil population
in Ceylon and Tamil is one of the
official languages. But what is the
case of Urdu in this country, birth-
place of Urdu, where hundreds and
thousands of families speak Urdu?
Urdu has not got any recognition.
Millions of signatures are collected
and sent to the Government, but
nothing has so far been done, and no
steps have been taken to make Urdu
an official language in U.P., Madhya
Pradesh, Bihar. Andhra and other
places. If this is not partiality, what
is partiality?

Shri Humayun Kabir (Basirhat): I
would also like to congratulate the
Finance Minister for the responsive-
ness he has shown to various criticisms
made and for laying down a policy
whioch has broadly followed the stra-
tegy decided for this country many
years ago,

With many of the things which my
hon. friend Shri Krishna Menon said,
1 would agree, Undoubtedly things
mentioned by him are objectives
necessary for this country and accept-
ed by this country, and the broad
strategy fcr achieving them will have
to be followed, but while the broad
strategy may remain the same, tactical
changes aie necessary from time to
time. The major problem before the
country to lay is one of increasing pro-
duction.

My hon, friend who spoke a little
whilé ago, Shri Bishen Chandra Seth,
said many things with which I cannot
agree. In fact, he made certain state-
ments which are not correct. It is, I
think, fantasti: to sugges} that Presi-
deal Nasser is a supporter of the
Islamic Front. In fact, he has been
one of-the most dedicated opponents
of any orjjanisation based only on the
religious community of different
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nations. :3ut one point of my hon.
friend, Shri Bishen Chandra Seth, I
fully accewt, and that is the non-
utilisation of the industrial capacity of
this count'y. It is a fact that even
today there is a great deal of idle capa-
city, and if that idle capacity were
properly utilised, not only would pro-
duction immediately increase, but it
would also help the economy in many
other ways, Therefore one of the
very first things which should be done
is to see that this idle capacity is fully
utilised.

Responsibility for doing so must be
fixed, and I speak both of the public
sector and the private sector. In both
the sectors, unless efficiency is increas-
ed, we caanot reach the targets we
have set before oursclves. We have in
the public sector a very careful audit,
but it is gr nerally an audit of accounts,
an audit in financial terms; theére is
really speiking, no audit of perform-
ance. We should see that there is an
audit of performance, and we should
take carc to scce that responsibility is
properly fixed. If a man who is placed
in charge does not deliver the goods,
some penalty should accrue to him.

At present what happens is that if a
man does exceptionally good work,
there is hardly any recognition. I do
not say that is no recognition, but I
do say that the recognition is not what
he deserves. On the other hand, if
someone simply carries on, then also
there is hardly any penalty imposed on
him, In a situation like this it is not
surprising that a very large number
of people prefer to take the line of
least resistance, Those who do nothing
will not make any mistakes. Those
who are enterprising, those who have
initiative, those who are prepared to
take risks. may occasionally make
mistakes. If we do not allow thet
initiative and enterprise, espcially to
the managers of the public sector, the
public sector will not be able to fulfll
our expectations, and the result will be
that general blame may apply to the
public sector as & whole which will
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be quite undeserved. I woud there-
fore, suggest that some kind of per-
formance audit should be instituted,
and this should be done on the basis
of the performance of the Managing
Director, General Manager or Chair-
man, whatever you call him. Make
him responsible, give him credit
whenever he achieves something, and
if there are any gross failures, especi-
ally failures which are due to any
gross negligence, or something even
worse—these things also may happen;
one can never be sure when one is
dealing with a very large number of
people, all sorts of cognigencies may
arise—impose a penalty. If this is
done, that itself will, to a large extent,
help us tc increase production.

This also relates to the question of
the time taken in execution of new
projects. Again and again we find
that new projects spill over from year
to year. The projects which should
be completed in three years very often
take five or six years or even more.
All this means capital is tied down;
not only that, a good deal of produc-
tive capacity is wasted and human
talents are wasted,

If we make a full survey of the un-
utilised capacity in the country, we
would see that we can by small
balancing acts enable them to perform
much more. Often, for very small
amounts of foreign exchange, the
entire process is held up. Perhaps a
factory or a mill with a capital in-
vestment of Rs 30 crores can with
three or four lkhs of foreign ex-
change at g critical point of time go
into full production. For want of
those few lakhs, very often the entire
production is held up. At the same
time we think of setting up of a new
mill. In this context, I would ask the
government to examine once again the
question of Bokaro. Certainly there
must be more steel mills in this coun-
try. but at the moment, there is a glut
and overproduction. Al] the steel and
iron produced by Hindustan Steel is
not fully absorbed Can we not slow
down Bokaro a little? I am not talk-
ing of giving up or even suspending
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it, but of spreading it over a number
of years so that with the foreign ex-
change that would thus be available,
we can get immediate returns from
projects already in existence, Our
immediate problem is food. With only
a fraction of what is involved in
Bokaro, a number of fertiliser plants
in the public sector itself can be set
up. This would go a long way in
solving our food problem and thus
relicve the economy of one of its
greatest burdens,

I would also like the government to
have a second look at the policy of
right money and credit squeeze. It is
often said that when you have a
developing economy, inflationary ten-
denci are rily aged.
Inflation is no doubt a dangerous
thing, but at the same time, I think we
should remember that when there is a
developing economy and when there
is progress at the rate at which we
have tried to achieve, some amount of
inflation in inevitable. Only it should
be controlied inflation. I think some-
times the policy of deflation has gone
too far in the other direction. The
policy of high interest not only ham-
pers production, but it also acts as @
constant check on the development of
the economy. Various measures can
be adopted to case the situation, Some
of the measures set out by the hon.
Finance Minister are wel ome.

1 would suggest for the Finance
Minister's consideration a greater dis-
tinction between personal taxation and
corporate taxation We want to have
taxes partly (o restrict consumption
Certainly consumption should be res-
tricted. Cannot some provision be
made in corporate taxes by which
some reliet is given to money which
is ploughed back into industry. There
js some kind of tax holiday even today
for new enterprises for five years.

16.53 hrs,
[Mr DEruTy-SPEAKER in the Chair].

1¢ that could be done, it will enthuse
people to put more money back into
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investment and productive activities:
it will not go into consumption. One
of the major objectives of a de-
flationary policy is to see that money
which is available to the community is
not exhausted in consumption today
but is utilised for increasing the pro-
ductive capacity. By a measure like
the one I have suggested. I think there
will be a definite incentive given to
plough back money into industry and
thus strengthen the industrial base. Tt
is common knowledge today that there
is shortage of money and even when
important and necessary industries
are started, it has to be underwritten
very heavily. Very often the under-
writers have to find almost the total
amount of the money which is to be
invested. It is a most unsatisfactory
situation. The suggestion which I have
made will go some way to meet thir
difficulty.

I thank the hon, Finance Minister
that he hag to some extent, simplified
the procedure about the annuity de-
posits and also given some relief. But
1 think there is room for further
simplification. and further relief, not
so much in terms of money, as 1In
terms of procedure, At present one
has to pay the annuity deposit and
keep the receipt and then report to the
in ome-tax department. Later on a
taxpayer has to produce that receipt
again in order to get back his money.
It may be that in the case of persons
who may die, the widows or thelr
successors do not know where the re-
ceipt is. So, why should not some other
means be adopted? I :l.s connection,
1 would like to make two suggestions
for the consideration of the hon. Fin-
ance Minister. I would first suggest
that the deposits may be replaced by
purchasi non-red ble National
Savings Certificates. The savings
certificates will be with the person
who has to pay the annuity deposit,
whatever be the amount of the annuity
deposit for which he is liable, let it
be in the form of national Defence
Bonds or National Savings Certificates,
and if the hon. Finance Minister de-
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sires that thic money should not cir-
culate, that the payer should not be
able to redeem it for ten years, he may
introduce a new class of non-redeem-
nhla National Savings Certificates or
Defence Bonds which cannot be
redeemed for 10 years, Let the per-
son purchase this kind of bonds and
this should be enough to release him
from the obligation of paying the
Annuity Deposit.

My se ond suggestion arises from
the fact that there is today a shortage
of investment everywhere a person is
allowed to invest in any of the major
public sector enterprises, or in cer-
tain industries to which Government
gives a very high priorily, for exam-
ple, the fertiliser industry or machine
tools or the shipbuilding industry, or
the production of power,—there are
industries which have a very high
priority—if investment in these cases
of industries is also a:cepted as a form
of paying the annuity deposits it
would greatly help in raising funds
for important industries. It would
broaden the capital base within the
Community and remove the scarcity
of funds from which we are suffering.
It would simplify matters, and make
it far easier for the income-tax de-
partment to keep accounts. It would
enable a person who pays the annuity
amount to keep a check of what he
has done, and the receipt would be
with him: the share would be with
him, or the savings certificates will
be with him. In this way, he would
be able to deal with his own pro-
perty in a much more effective way.

1 think it has to be recognised that
one of the major problems in this
country is that our economic basc is
too narrow. According to the Fin-
ance Minister himself, less than
200,000 people in the whole of India
have &an income of more than
Rs. 15,000 per yecar, and only about
80,000 people have an income of
more than Rs. 25000 a year. T am
not sure if these figures are zorrect.
because, when we look at the ostenta-
tious expenditure that goes on all
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along, when we look at the cities und
towns, this figure of only 80,000 peo-
ple with an income of Rs. 25,000 or
more a year, seems sowewhat sus-
pect. Whatever it may be, this num-
ber has to be increased. It can be
increased if only we give an incentive
to smaller men. At present, many of
the industrial policies are so shaped
that in spite of the best intentions
of the Government, the benefit coes
not go so much to the small man as
to the larger industries. In the various
investment corporations, in the vari-
ous finance corporations they have a

majority. 1 think the time has
come . . .

An hon, Member: To mudify the
rules.

Shri Humayun Kabir: Yes, cer-
tainly, we should modify the rules.
Also the time has come to change
the definition of a small-scale unit.
At one time, a small scale unit was
a unit with pnot more than Rs.5,000
It was made Rs. 10,006, and
today it is, I think, Rs. 25,000.
With a sharp fall in the value of
money, even Rs, 25000 1s hardly an
economic unit today. Perhaps, a small
scale unit could go up to a lakh of
rupees or so; whatever be the rea-
sonahle amount should be examined
bv the experts in the Finance Minis-
try. The procedures should also be
simplified. At present, many of the
laws are vexatious, and because they
are vexatious, there is great evasion

As I said carlier, there is u case for
some distinction  between personal
taxes and corporate taxes. There is
one more reason I would like to zive
for the consideration of the Finance
Minister, In the case of personal
taxes, a man pays out of his own
earnings and therefore, he has some
interest in gaving. In the case of
corporate taxes, he does not pay him-
self. A man will therefore indulge in
extravagance if the tax rates are
100 high. 1f they are too vexations, all
kindg of infructuous expenditure are
put on the expense accounts and in
this way good money is wasted, sim-
ply because of bad laws. Therefore, if
the laws are improved, I think even

Assam Mail

with a lower rate, the collections are
bound to be higher and that would
ease the situation . . .

Mr. Deputy-Speaker: The hon
Member’s time is over. We have to
take up the next business.

Shri Humayun Kabir; I shall finish
in two or three minutes.

Mr. Deputy-Spewker: He may con-
tinue afterwards, if he wants more
time.

Shri Humayun Kabir: Then, 1 will
finish afterwards.

Severa] hon. Members: Yes, yes.

17 hrs.

CALLING ATTENTION TO MAT
TERS OF URGENT PUBLIC IM-
PORTANCE—contd.

(ii) DERAILMENT OF AssaM MaArL

Shri Hem Barua (Gauhati): I call
the attention of the Minister of Rail-
ways to the following matter of ur-
gent public importance and I re-
quest that he may make a statement
thereon:—

“The derailment of the 3 Up
Assam Mail near Panikhaijti sta-
tion on the Gauhati-Lumding
section on the 30th April, 1966.”

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): On 30-4-668 while 3 Up Assam
Mail was running through on the
main line of Panikhaiti station on
the Gauhati-Lumding section of the
Northeast Frontier Railway, it derail-
ed of its 11th and 12th bogies from
the engine, while the 13th, 14th and
15th bogies derailed and capsized.
The accident took place at 12'42 hours.
The front ten bogies, as well as the
rearmost three bogies remained on
the rails.

As a result of this accident, one
person suffered grievous injuries, two
simple injuries and 23 trivial injur-
fes. Four injured persons were taken
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by an ambulance van to Mauligaon
Railway Hospital, while twenty-two
persons who had received only trivial
injuries were given medica] attention
on the spot and allowed to proceed.

Senior Railway Officers including
the Chief Medical Officer immediately
rushed to Panikhaiti station Ly road
from Gauhati; a distance of 14 Kms.
A medical van was also rushed by
rail.

The first portion of the train con-
sisting of ten bogies that were on
the rail was despatched on its on-
ward journey at 18.45 hours on the
same day.

Through communication was res-
tored at 21.45 hours.

The cause of the accident will be
enquired into by the Additional Com-
missioner of Railway Safety, Calcut-
ta who is commencing his enquiry
today on 3-5-66,

Shri Hem Barua: Since one of the
three incriminating documents seized
from the Naga underground leaders
at Jorhat on T7th March discloses a
broad strategy of sabotage to be car-
ried out by Naga hostiles within the
month of April, may I know why is it
that government did not take the
necessary precautions to see that such
unfortunate incidents do not recur in
the area one after the other?

Dr, Ram Subhag Singh: The whole
House knows that some steps have
been taken and they have been found
quite suitable. 1t is due tb these re-
medial measures that on 28th April,
a day earlier, a live bomb was de-
tected at Dimapur, which is under
investigation by the military person-
nel at present.

Shri Hem Barua: My question has
not been replied to.

Mr. Deputy-Speaker: He asks. why
is it you did not take any actton?
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Dr. Ram Subhag Singh: Remedial
measures have been taken. So far
as this incident is concerned, the
cause is under investigation. But the
first reports from the site do not in-
dicate any ground for suspecting out-
side interference. Therefore, I can-
not say anything positive about the
cause.

Shri Surendranath Dwivedy
(Kendrapara): May I know whether
any defence personnel were travel-
ling in that train and what is the
number of defence personnel injured
out of the 26?

Dr. Ram Subhag Singh: Yes Sir. The
number of defence personnel injurea
is one—Flt. Lt. Pratap Chandra Vai-
dya, who was grievously injured.
According to the report T have just
got, he has passed away.

Shri P. C. Borooah (Sibsagar): May
I know whether the site where this
incident occurred is hill area which
ig as good as the Naga Hills area?

Dr Ram Subhag Singh: The site
is well known to the hon. member,
who comes from that part, because
Gauhati itself is surrounded by hills
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Shri N. R, Laskar (Karimganj): Sir,
the kind of things thet are happening
in Assam are of real concern to us
all. A similar accident, under similat
circumstances, occurred a month ago
I would like to know whether the
hon. Railway Minister is going to
ensure safe journey of the travelling
public in that area?

Dr. Ram Subhag 8ingh: That is our
effort. We are taking all possible
sleps to create conditions to ensure
safe journey to passengers, The hon.
Member comes from Silchar. He knows
what exactly the position there is.
It is necessary that we should face
this calamity with a bold heart.

8hri Swell (Assam-Autonomous
Districts): Sir, incidents of derailment
of trains have to be viewed in the
context of what happened before. On
16th April the same train was de-
railed at Alipur Duar—that is almost
in North Bengal. After that, in Cooch
Behar, yesterday, a box of explosives
is reported to have been discovered.
In the context of all that is happen-
ing in that area on a far big scale
and spread over a wide area, may I
know from the Government whether
they consider that there is a grand
plan behind these acts of sabotage
and whether they consider that some
foreign elements are behind these
acts of sabotage?

Dr. Ram Subhag Singh: As the
House knows, in my statement I said
that —at least that wag our conclusion
—all these things are results of well
organised, well 1 d and well
targeted acts. There we had conclud-
ed: “It seems that foreign elements
or also behind it”.

Shri Swell: Sir, the last part of my
question has not been answered,

What are the likely foreign el€-
ments behind these acts of sabotage?

Or. Ram Subhag Simgh: Some of
the equipments that have been found

are of foreign make. That is the one
positive proof before us.

An hon. Member: Of what make?

Dr. Ram Svbhag @8ingh: French

make.

Shri R. Barua (Jorhat): Sir, today
morning, I remember, we were given
the impression that this derailment
was due to a mechanical defect. But
the Additional Commissioner, Rsil-
ways, has made a statement that the
cauge of the accident is not known
and it is absolutely wrong to say that
preliminary investigation wag held.
How do you reconcile these two
positions?

Dr. Ram Subhag S8ingh: Therefore
1 did not say anything in my reply
and 1 simply said that the Additional
Commissioner, Railways (Safety) has
proceeded there and an enquiry has
started today.

ot fewm qewvew (aaEgY)
Fga gftewior ¥ g & fag sar
HTHTT ATt & o wrve & qoff e
av (1) feot Pz, (2) e Prendy,
(3) wfeem #) fafaed 7z, (4)
A fafeet me, wiv (5) fafew
Teffas www, @ otei wfemal wr
yara R ?

o O waw fay : ax A Wy
am ¢ fw fem-fem wfera) e oo 2
iR g AT F WA )

Shri 8. M. Banerjee (Kanpur): This'
morning when Shri Hem Barua was
pressing for his adjournment .motion.
the hon. Minister of Rallways, Shri
S. K. Patil said that there was noth-
ing extreordinary in it and that this
was just an ordinary derailment. TLs
it a fact tha* when Dr. Ram Subhag
Singh went there after the explosion
he sent some note here saying that
there was a foreign hand in it? I
would iike to kmow whether the
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act of sabotage is completely raled

out or there will be an investigation
into this aspect also,

The Minister of Railways (Shri S, K.
Patil): What I said was that there
was a distinction between the first
two accidents and this particular
accident. The first two were accidents
as a result of some bombg that were
planted there exploding. In this par-
ticular case, there were so many com-
partments of the railways of which
a few were derailed. There were
no bombs or anything of that kind.
Now, it stands to reason, it may be
some kind of sabotage, not the plant-
ing of bomb etc., but some coupling
disturbed or some such thing. It is
a matter for examination as to whe-
ther this is also a kind of sabotage,
not of that type but some other type,
mechanical type. But, accidents of
this type where some wagons are
derailed is a feature which is normal.
‘When 10,000 or 5,000 trains are run-
ning every day, such things do hap-
pen. But because it has happened in
juxtaposition to the other two, there-
fore, naturally people believe that
there might be some act of sabotage
with the hand of some foreign power
etc. This is the only distinction. It
is going to be examined.

Shri Nath Pai (Rajapur): Arising
out of this, it seems it has become
almost epdidemic, this kind of explo-
sions. We have just now received
information of the disturbing explo-
sion at Manmad. Have Government
any information? Can the hon. Min-
ister make a statement about this
explosion in which five people were
killed

Shri 8, K. Patl: That is a matter
about which we are making a state-
ment day after tomorrow. The full
facts have to be ascertained as to
what exactly has happened, what is
the extent of damage etc. That was
not expected to be asked just now.
‘We shall make a statement ourselves
day after tomorrow.
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Shrimati Renuka Barkataki (Bar-
peta): In spite of the security
measures taken by the railway admi-
nistration and police, serious acci-
dents are taking place every alternate
day in this region. In view of the
fact that most of these accidents are
taking place at night due to sabotage,
do the Government intend revising
the timing of running of trains in this
vulnerable area so that after dusk no
trains except express trains, with
limited stops at particular junctions
with assured security, run on the
Gauhati-Dibrugarh sector at night?

Shri S. K. Patil: This is one of the
suggestiuns which the hon. Member
has made. But I will ask the House
to bear with me one thing, whoever
might be the master-mind that |is
planning that our railway track
should be disrupted so that the trains
should not run, and that is, we should
not do something which will help
them achieve their object. Supposing
somebody suggests that because acci-
dents huppen, the trains should not
be run, that is exactly what the
master minds might be planning. The
suggestion of the hon. lady Member
is not exactly that, but because of the
planting of time bomb etc. The
trains should not be run at night. For
bombs there is no division of time
between day and night; whether it is
night or day does not make any
difference at all. But some restric-
tions have been put on the running of
trains a: night. If it is possible to
do something more by way of further
precautions, surely the authorities
concerned there will take them also
into conuideration.

Shri Linga Reddy (Chikballapur):
Apart from sabotage and conspiracy,
of late the railway accidents are cn
the increase. So, are Government
considering any measures to appoint
an expert committee to go into the
question of preventing recurrence of
these accidents?

Dr. Ram Subhag Singh: Actually,
the accidents have not been on the
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increase. Because, if we take the
year 1964-85, the number was 193.
The derailments were 142. The num-
ber of level-crossing accidents is 39.
Derailments have increased but level-
crossing accidents have come down
from 39 to 12. There were 11 colli-
sions in 1964-65 and they have come
down to 4 in 1965-66.

Shrt D. C. Sharma (Gurdaspur): In
view of the fact, as the hon. Railway
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Minister said, that ‘these derail-
ments . . .
Shri Priva Gupta (Katihar): Sir,

Shri Kamath has not come and many
other Members have not come.

Mr. Deputy-8peaker: You are not a
signatory to this.
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Shri D. C. Sharma: In view of the
fact that the Railway Minister has
said that this derailment is being
looked at in juxtaposition with the
two bomb explosions that took place,
may I know from the Railway Min-
ister whether better patrolling of
railway track has been undertaken
than before, whether railway stations
are beinj guarded in a better way
than before and whether the railway
travellinit public is being given a
greater sense of sccurity than they

had when these explosiong and all
this took place?
Dr. Ram Subhag Singh: Patrolling

etc, has been strengthened in a better
way and it was precisely due to that
that one live bomb was found nut on
the 29th. Despite that fact this
derailment has occurred, but patrol-
ling etc. has been quite effective at
Ppresent. .

8kri D. C. Sharma: What about
guardihg of railway stations and giv-
524 (Ai) LSD—9. T

VAISAKHA 13, 1888 (SAKA)

Finance
Bill, 1966

rallway passengers?

14642

ing security to
(Interruption).

Shri Priva Gupta: 3ir, . ..

Mr. Deputy-Speaker: He is not a

signatory.

Shri Priva Gupta: That T know . .".
(Interruption).

17.17 hrs.
FINANCE BILL, 1866—contd.

Mr. Deputy-Speaker: The House
will now resume further considera-
tion of the Finance Bill. Shri
Humayun Kabir may continue his
speech.

Shri Humayun Kabir: Mr. Deputy-
Speaker, Sir, I was speaking about
the need for increasing production
and in that connection I would like to
refer to the question of foreign ex-
change. This has become the biggest
headache for the country today.

One of the suggestions that I have
already made is that we should try
to utilise to the fullest extent the
capacity which already exists in the
country. By small balancing of items
from outside we can get full value
from existing plants. This will to
some extent meet the shortage of
foreign exchange. In many cases
what is happening today is that even
while some of the existing units sre
not operating at full eapacity, we are
simultaneously setting up other units.
This involves far greater outlay of
foreign exchange and the whole pro-
cess of production is also delayed. {4
the existing units can be given the
necessary small amounts, they can
immediately go into full production
and we can utilise this respite in order
to earn foreign exchange {n other
ways as well,

In that connection I would like the
Finance Minister to consider two
more suggestions. Already the Mine-
ral and Metals Trading Corporatinn
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has accepted in principle the jdea of
securing foreign exchange by appoint-
ing agents for a period of 8 or 10
years to sell our iron ore and other
exports. There are countries in the
world which have solved their foreign
exchange problems by appointing
agents whose responsibility it then
becomes to find the needed foreign
exchange. As we go on paying for
the foreign exchange through the ex-
port of iron and other ores our
immediate requirements are met.
This has been accepted in principle
by the Mineral and Metals Trading
Corporation and this can be extended
to other fields as well. I know, this
can also be done in the case of the
production of fertilisers. Here also,
if we can utilise foreign exchange in
order to overcome our immediate
difficulties, within a few years we
shall be in a position where we will
get foreign aid on our own terms.

Reference has been made again and
again to the question of aid without
strings. The fact is that nobody real-
ly gives aid without any strings.
International trade is not a philan-
thropic business. There are certain
strings but the question is, what are
these strings? Are the strings in our
interest or not? If the strings are so
managed, that we can contro] them,
if we are master of the situation then
the strings do not matter; but we
should be clear in our minds what the
strings are and how far those strings
are to our advantage. Otherwise,
what very often happens is that we
may have only the strings am® no
aid at all. I think very often that is
what ‘happens where you have no aid
and only the strings.

Mr. Deputy-Speaker:
conclude now.

He should

Shri Humayan Kabir: I will finish
in a minute or so.

The second suggestion ig this. Today,
when exports are made, certain for-
eign exchange entitlements are given
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but even on these entitlemen's so
many conditions are laid that the
foreign exchange which is given to the
exporter is not fully utilised. If an
industry is given a certain proportion
of its export earnings in terms of
free foreign exchange, it is quite
clear that these exporters will not
waste that amount. They will pro-
bably invest in order to meet balanc-
ing factors in their own production
so that they can increase production
and they can improve the techniques.
I may give you only one example.
Take the sports goods industry in this
country. In the sports goods)indus-
try, at one time we had a very very
large market in South-East Asia.
Today, Japan is gradually capturing
that market. In recent years, Pakis-
tan has also become a very strong
rival. One of the reasons why Pakis-
tan has been able to compete with us
on favourable terms and in certain
cases outbidding us is because the
exporter in Pakistan is given a certain
proportion of free foreign exchange
and with this foreign exchange he
can import jigs and other machinery
by which the rate of production
immediately goes up; and as the rate
of production goes up, the cost of pro-
duction comes down and they can
compete on favourable terms. If
something on these lines is not done,
we will not be able to increase our
foreign exchange earnings.

Finally, I wish to say something
about one general problem in the
country to which a reference has been
made this afternoon as well. It Iis,
unfortunately, a fact that there is a
gulf between what we may call the
Gover t—in Gover t, I in-
clude all the Members of Parliament
as well—in whose hands there |is
authority today and the people. This
feeling has been growing from day-to-
day. We see it in very small things.
First of all, there is not much public
feeling about public property in the
country because of its past association
with foreign domination. Even today,
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in normal times, if there is any pub-
lic property, it is carelessly used. Look
at even a very small item. If a muni-
cipal tap is open, nobody cares to shut
it again. Everyday, we have been
seeing that public property is not
being properly used. In times of
stress, there is often an attack on
public property. The incidents which
happened in eastern India, incidents
which happen in other parts of the
country, show that there is a gulf
between the Government and the peo-
ple. It will not do to blame a few
political agents here and there. Some
political parties may try to take ad-
vantage of public discontent, but they
come after the event. At first, these
mass movements take place. I have
myself seen how in eastern India, the
food agitation took a mass form. At
first, no political party was at all in
the picture. Later on, certain political
parties tried to take advantage of it.

At first, it was a mass upsurge.
Only later did political parties appear
on the scene,

We should not forget that to the
ordinary man, Government does not
mean the Prime Minister; to the
ordinary man, Government does not
mean the Ministers of the Central
Government; to the ordinary man,
Government does not mean the State
Ministers or even high officials. To
the ordinary man, Government is the
police constable on the street; to the
ordinary man, Government is the man
who sells post-cards in the post office,
the man in the Registrar's office, the
sub-Registrar who registers his docu-
ment, the village tahsildar, the block
development officer and s0o on. These
people often have a superior attitude,
they have a kind of condescension to-
wards the public. They are not
public servants and they very often
behave as if the public are their ser-
vants. It is because of this that the
estrangement has grown.

One last word about the D.IR.
That the D.IR. has outlived jts uti-
lity nobody can deny. ‘The very fact
that even the Government is thinking
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of gradually removing it is evidence
that Government recognises the fact.
I would only appeal to the Govern-
ment not to be tardy in the matter.
The gense of Emergency has com-
pletely disappeared and there is no
doubt whatsoever that the D.ILR. has
been abused in every part of the
country. My hon. friend, Mr. Badrud-
duja, made a speech which was vio-
lently emotiona] and many of the
things that he said, perhaps on calmer
reflection, he would mot put in that
form, but he was right in saying that
D.IR. has often been abused. It is
not that the D.1.R. has been abused in
every case, but in many cases it has
been misused or gbused.

It is a general complaint, not a com-
plaint of members belonging to any
one community. People who had any
personal enmities, people who were
victims of jealousies, people who had
stood for election to the panchayats
or the local boards, people who have
evidence against powerful persons
have been proceeded against under
the D.LR. Stories have been circu-
lating of even more atrocious instan-
ces where the D.I.R. has been misused.
I do not want to repeat them, but
it is undeniable that the D.LR. has
often been misused. It is also a fact
that in Bengal about a thousand peo-
ple were arrested and a very large
number of them belonged to a parti-
cular community. Some of them were
arrested even when all the local peo-
ple certified that they were loyal
citizens. I know of one case where
the M.L.A. of that locality, who is a
Congress M.L.A., the president of the
Anchal Parishad, who is also a Con-
gr the Head of that
area who does not belong to any
political party at all, some of the

bers of the panchayat who bel
to all political parties gave in writing
that they knew that man for the last
20 or 25 years and any charge of dis-
loyalty against him was in their opi-
nion not justified. They went further
and said “We are prepared to stand
guarantee for him.” And they further
said “Here is a case where all the
local representatives vouch for his
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integrity and dependability. Is the
report of one single informer who

remains anonymous, and whose name
we do not know, to be given greater
credit?”, This sort of thing has hap-
pened again and again. I hope that
the hon. Home Minister will agree to
remove the emergency as soon as
possible and till it is lifted the D.LR.
should not be applied to any cases
except where there is definite risk to
the security of the country.

Mr. Deputy-Speaker: Now, Shri A.
K. Gopalan.

Shri A. K. Gopalan (Kasergod): I
request that I may’ be allowed to
speak . ..

Mr. Deputy-Speaker: He may speak
sitting.

Shri A. K. Gopalan: It would be
better if an opportunity could be given
to me on the 5th May, because I have
not come prepared to speak today.
For the last 16 months I was not here.
Hauf an hour for me on the 5th, I
think, will not upset the time-sche-
dule . . .

Mr. Deputy-Speaker: On the S5th,
the hon. Minister will be replying to
the debate.

Shri A. K. Gopalan: Let the hon.
Minister reply on the 5th; my sub-
missions will be on those problems
which have already been dealt with.
I would request you, therefore, to
kindly give me half an hour on the
8th. I came here with the idea that
I could speak, but now I feel very
bad.

Mr. Deputy-Speaker: All right, Shri
Sezhiyan.
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Shri Seshiyan (Perambalur): Mr.
Deputy-Speaker, in the recat ‘Per-
son-to-person’ broadcast, the Prime
Minister has stated that the -objective
which Government are following 1is
socialism. She had said:

“Socialism is not a book of
words ‘or a bundle of high-sound-
ing promises. We shall be judged
by our performance, not our per-
formance on any single item in
isolation but our performance as
a whole. What we all want
is a Dbetter life with more
food, employment, and opportuni-
ties under conditions of economic
justice, equality and individual
freedom.”.

In view of the statement made by
the Prime Minister setting out the
objectives of socialism, we have to
see whether Government have suc-
ceeded to any extent in achieving the
objectives set by her, whether they
have been able to give the common
man a better life, more food, full em~
ployment, economic justice and equa-
lity and individual freedom.

In spite of the 18 years of unin-
terrupted rule, or can we say, mistule
of the Congress Party, after going
through three Five Year Plans,
wherein a total investment has been
sunk of the order of Rs. 20581 crores,
where do we stand? The achieve-
ments in the Five Year Pilans are
known too well. Although the fin-
ancial targets have invariably been
fulfilled, it is a notorious fact that
the targets set by Goverrrment to im-
prove the standard of living, to im-
prove the employment opportunities
and the production both in the agri-
cultural and in the industrial sectors
have always fallen short of the
targets. Let us take the Third Plan.
The target for increase of the national
income was set at 30 per cent, where~
as actual achievement was only 18
per cent. In agricultural production,
the bungling is more pronounced.
The annual increase visualised was 4
per cent, whereag the actual achieve-
ment during the Third Plan was only
2.6 per cent, Originally, it was stated
that the target of 100 miilion tonnes
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would be reached by the end of the
Third Plan. Later, with the approach
of the end of the Plan period, they
reduced the target to 92 million.tons.
Now we all know that in 1965-66, pro-
duction was only 76 million tonnes as
against 82 million tonnes achieved in
1960-61. That means, we not only did
not hit the target, but we have gone
down. and lagged behind and could
not produce what we did in 1960-61
In spite of bumper crop years, fmport
of cereals has gone on steadily in-
créasing year by year during the Third
Plan. In 1961-62, we imported Rs. 118
crores worth of foograins, in 1962-63,
it went up to Rs. 166 crores, in 1963-64
to Rs. 199 crores and in 1964-65, con-
sidered to be a bumper year, it went
up to Rs. 307 crores, It is said that
every fourth American farmer is
working. for India. I think it is high
time that President Johnson appoints
a Secretary for Fooq for India also,
because our Food Minister is not here
{Interruptions). I mean the person
whe really decides about our food
matters is in Washington.

There is bungling not only in pro-
duction but also in distribution. In
areag where rice” is taken, if they
want rice, they send wheat; if peo-
ple want wheat, millet is sent. If peo-
ple want millet, bullet is sent. Once
a bullet is put into the stomach of a
man, a hungry man, then there is no
more gquestion, no 'more cry for food,
no more pain of hunger, The food
situation is solved not by giving rice
or wheat or wmillet but by giving
bullets.

Regarding industrial production, I
need not say much, because as against
the 11 per cent annual increase target-
ed, we have achieved only 7 per cent.
I cannot give a better certificate for
this performance than that given by
a Member of the Planning Commis-
sion itself who stated recently:

“Today industrial growth is
stalled and stymied, Large pro-
portiong of capacity are lying idle
for want of raw materials which
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and equipment are out of commis-
sion for want of spares and com-
ponents, The industrial scene is
riddleg with many distortions,
huddles and tangles”.

This is the position of our indus-
trial production. This has been stated
by Shri S. G. Barve, Member of the
Planning Commission in charge of
industry.

Therefore, in agriculture We have
gone down, in industrial production,
we have reached a stalemate. In the
context of what the Prime Minister
saig about giving the people a better
life, more food and employment, let
us see what is the position regarding
employment. In the three Plans, the
targets have never been reached, be-
cause there has been a backlog which
has always been increasing each year.
At the end of the First Plan, I think
it was about 5 million. Then it went
up to 8 million, at the end of the
Second Plan, and to 12 million at the
end of the Third Plan. During the
Fourth Plan, they expect an additional
labour force of 20 ‘million, that means
35 million people to be provided with
employment during the Fourth Plan
period, I do not know how the Gov-
ernment are going to s8lve this pro-
blem.

Instead of solving this problem of
growing  unemployment, they are
bringing in automation and high order
of mechanisation which will surely re-
duce the employment potential.

The other day Mr. Bhagat was con-
tending that automation is not golng
to throw out of employment 14,000
people in one case. I am not going
to that question now. But he should
analyse fully and convince the House
how automation and mechanisation
are going to help. First I want to
say that I am not against mechani-
cal improvement. But at what stage
shoulg it be introduced? When tech-
nological and economic improvements
warrant it, we can introduce it, but in
a country where there ig so much un-
employment, is it desirable to intro-
duce automation at this stage? In the
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Uniteg States also, where a survey
was made by a Committee of Congress
men it has been found that due +to
automation about 25 per cent of cleri-
cal jobs wag eliminated in the five
years 1955 to 1960.

Here I would like to quote what
the late Pandit Jawaharlal Nehru has
stated on this question of highly
specialised mechanisation as early as
in 1942. In writing a forword to a
book, the late lamented Jawaharlal
Nehru wrote:

“Any scheme which involves
wastage of our labour power or
which throws people out of em-
ployment is bad. From the purely
economic point of view, even from
the human aspect, it may be more
profitable to use labour-power and
less specialised machinery, It is
better to find employment for large
number of people at low income
level than to keep most of them

‘ unemployed.”

I want to know Whether the
daughter of the late Prime Minister
is going to follow the automation way
and throw people out of employment
or to take g human point of view. As
I said, we are not against mechani-
sation, put at what stage should it be
introduced? Automation is like giving
a frigidaire to a poor farmer. It is
good, you can protect your food and
meat, you can put milk and store it,
but that he can do only if he has
anything at all to put into it. If you
give him milk or food, he can keep it
in that. Simply giving a frigidaire is
not going to help. In the same way
we are doing this automation.

We have not given a better stand-
ard of living to our people, better
employment opportunities, our agri-
cultural and industrial production has
been stagnating, bllt in other respects
our Planning Commission and the
Government have succeeded eminent-
1y in fulfilling and even over-fulfill-
ing the targets. That ig in regard to
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additional taxation. The Second Plan
visualised a target of Rs. 450 crores,
but in actual practice they took
Rs. 1,078 crores. The Third Plan
target was Rs7 1,710 crores, but in
actual practice they collected Rs. 2,850
crores. Therefore, in the name of
development plans, they have been
putting more burden on the common
people by way of taxation. In all the
Plans they have far eXceeded the
targets fixed in this respect. .In “the
Budget of 1966-67, there is an addi-
tional total expenditure of about
Rs. 170 crores on revenue and capital
accounts, even though the productive
expenditure for plan purposes is less
by Rs. 214 crores. That meansg non-
productive -expenditure which infilates
demands and does not increase pro-
duction will be higher by Rs. 384
crores. Thus, our Government, while
collecting more money from the
common people out of their sweat and
labour, do not put it to proper use;
they go into unproductive, wasteful
expenditure. Instead of creatirg™ a
Welfare State, they are creating a
wasteful State in this country by the
enormous pgwer that they possess.

By virtue of this heavy taxation,
this heavy burden of taxes on the
common people, by unchecked, infla-
tion, by creating more disparities and
by rising prices, it is the common
people who have been punished. If
you see the indext price of consumer
prices of the working classes it has
gone up like anything. The all-India
index figure for food is 179, while the
all-India index for general prices is
173. If you take Madras City alone,
it is even worse, because the general
index figure is 196 there and that of
food 198. For the last two years
1964 angd 1965, prices have gone up by
25 per cent and foodgrain prices by
35 per cent. I want to know whe-
ther the poor worker has Been com-
pensated for those enormous increases.

I can show even specific instarces.
In the City of Madras, in January,
1964, rice was sold at 62 paise per
litre, while in January, 1966, it has
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gone up to 89 paise. Groundnut oil
was Rs, 182 per kg. in January, and
it has now gone up to Re. 3.60 in
January, 1966, ie, by 188 per cent.
Gingelly oil has gone up from Rs. 240
to Rs. 4.19, 175 per cent.; coconut oil
from Rs. 3.43 to Rs. 6.48, 189 per cent.
increase and so on. These fhings
affect the common people. I would
like to know what this government
which is professing socialism and
socialist ideas day in and dnv out has
done about these things. Even in
the public sector where the grain has
a controlled price and the prices are
fixed by the government they have in-
creased the price enormously out of
context. In respect of Bengal gram
dhal procired in U.P. and Punjab at
Rs. 56 per quintal they have fixed the
retail price af Rs. 110 per quintal.
This has been fixed bv a government
order {ssued by the collector of Coim-
batore on 26th January, 1966. Why is
the government looting the people
along with the blackmarketeers and
hoarders!

Prices are rising like anything.
While the price of every commodity
has been going up, the only commo-
dity that has come down in value is
of human life, the price of children.
We want to import automatic machines
but the brilliant automatic machine,
i.e. human belng is being thrown out
of job. Children are sold for one
rupee in Orissa, we are told. It is not
anywhere else in the world. Of
course. in Tamilnad the children are
not being sold; they go to bazaar, buy
some bug poison and give it to the
entire family and the whole family
Rgoes down. The Prime Minister has
stated flve principles, panch sheel of
economic conditions: better life, more
food. employment, economic justice
and individual freedom. On the last
one, individual freedom, I cannot say
anything; onlv Mr. Nanda can sav
something. In futtife it may go to
the extent of the Defence of India
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and deformed. In Madras we see
milkmen putting a hay-stuffed call
before the cow; it is not a real calf:
it has no life in it; the calf dies for
want of milk and hay is stuffed into
it. 1t is placed before the cow so that
they can milk it. In the same way
socialism has become ‘a stuffed calf to
be put before the public to get their
votes. There is no life in it; only the
form is there. There i3 regress in the
socialist march and things proclaimed
by the government. The form is ac-
cepted, but there is no life in it. The
ruling party is only trying to use it
for catching votes. In the past one
year, there have been cement decon-
trol, taxation amendment laws, bonus
pavment legislation, eto. All these
have been black Acts just to help the
capitalist class and just to get some
fundg for the electlons. For four
years they talk of socialism and in
the fifth year they enact all the lawa
to collect funds to fight elections, not
on behalf of patriotism or socialism
but on behalf of big bBusiness for
which they have become % tool in this
country,

Mr, Deputy-Speaker: Dr. Aney. He
may speak while sitting.

Dr. M. 8. Aney: Sir, let me thank
you for finding some time for me to
speak and make a few observations.
The pointg which T am going to raise
now are not exactly related to the
Finance Bill. But you should look at
the Finance Ministry as something
like the heart of the Indian body
politic, and thercfore, it is your duty
to see that all the blood, the pure
blood, from the heart is, pumpe?
through the arteries to the proper
place so that the whole body remains
stout, strong and healthy to carry on
its functions. Therefore, that being
the position, it is appropriate that
questiong relating to the general ad-

Rule being 1 as the Def of
Indira Rule and Mr. Nanda may
attain the title of the Defender of
Indira rules. It may come to thst
stage.  Socialism has been disterted

inistration or the position of any de-
partment, like the Home Ministry or
the Railway Ministry or any other
Ministry can be approprigtely discus-
sed on this motion.
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‘With this view in mind, I shall make
some remarks about the Home Minis-
try itself. It was my ldea to do so
at the time of the Demands for
Grants, but that demand was soon
over and all the rest of the demands
came under the guillotine, and I could
not make my speech then.

Sir, when we began to function as
an independent nation, we drew our
Plan, and for the last 18 years, we
have been working the Plans, and we
have had a system of government, and
everything scems to be all right. But
I only want to know one thing. The
Planning Commission is like an engi-
neer; when a man wants to build a
house, he does not know what to do
first. He wants to know its dimen-
sions; how many rooms, etc. Then
there are plans saying, thig is your
house; there are so many rooms, one
for this purpose and the other for the
other purpose and so on. This also
applies to the area of the room; that
this particular area is yours; this re-
quirement should be properly carried
out and so on. It must be properly
carried out without any discomfort to
anybody. That is the idea of having
an engineer and the Planning Com-
mission is therefore like an enginecr.
So far as the Government of India is
concerned, I may say that it is ad-
mitted by the Finance Minister him-
self in his speech that when proposals
are made by him in respect of taxa-
tion, he took particular care to see
that the people are satisfled that the
measures relating to the development
and Defence of the State are duly
provided for, and with that end in
view, he has made the proposals.

.

I should like to add one more thing
in this connection. He should have
scen that the house one builds has
proper accommodation to carry on all
the activities properly. Our Consti-
tution decided that India should have
a federal government. The primary
idea which was accepted by those who
drafted the Constitution and who got
it passed through the Constitutent
Assembly was to see that the nature
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of the provinces of a federation was
kept in view, and the federation was
to consist of so many provinces. The
Constitution provides—the object of
having a federation State or a fede-
ration Constitution. What was the
purpose that was to be served by the
Constitution? The Constitution has a
long list of objectives. The main
objectives are to sccure equality of
opportunity, equity and social justice,
and all this have to be secured by the
federation Constitution under which
the country was to be administered.
At that time,—I want to ask this ques-
tion—wasg it ever considered that such
and such should be the proper size of
the provinces, what should be the
provinces, what is the purpose for
which separate provinces should be
formed, what is the purpose of the
formation of the provinces and whe-
ther the provinces so formed would
serve the particular purpose? Further,
what is the size of each province,
what is the nature of the duties to be
performed and all that, should have
been considered. I believe the main
idea of entrusting the duty of form-
ing the provinces to a committee of
the House was not considered by the
Government carefully and it was left
almost neglected. After having work-
ed the Constitution for some years, the
idea struck the Government that they
had passed several resolutions in the
Indian National Congress, in which
the idea of forming separate provine-
es on linguistic considerations was
accepted. But when actually power
came into our hands. those who were

ibl the Govern-

resp e for r i
ment of India thought, when we were
not in power, we had certain ideas;
but, do they hold good even when
there is a possibility of the responsi-
bility of running the government
being assumed by wus? The Ilate
Pandit Jawaharlal Nehru, who has
been “the architect of our fortune,
was there at the time when these
resolutions were accepted by the
Congress. It could not envisage at
that time what the exact ~require-
ments of a real province would be.
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Then came the Dar Commission.
Mr. Dar was the president of that
commission. He was entrusted with
the task of examining the question of
the nature of forming States, particu-
larly from the point of view of the
utility of accepting the linguistic basis
as a proper one or whether any modi-
fication of that basis has to be made.
Mr. Dar submitted the report. 1 do
not want to go over the whole thing
again, But Mr. Dar came to the con-
clusion that with the conditions as
they are, the linguistic principle can-
not be accepted as the only principle
and it hag to be modified. The All-
India Congress Committee thought, let
the Dar Commission’s report be pro-
perly examined by their own experts.
So, a committee consisting of Pandit

Jawaharlal Nehru, Shri Vallabhbhai
Pat:] and Dr. Pattabhi Sitaramayya
was inted. The lusi of

that committee have been summaris-
ed at page 16 —pln 62—0{ the Report
of the States Reor

sion. It is a smal} para whlch I shall
quote:

“Between the years 1928 and
1947, the Congress reaffirmed its
adherence to the linguistic prin-
ciple on three occasions:

(i) at its Calcutta gession held in
October, 1937, it reiterated its
policy regarding linguistic
provinces und recommended
the formation of the Andhra
and Karnataka provinces;
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(ii) by a resolution pagsed at
Wardha in July in 1888, the
Working Committee gave an
asgurance to the deputations
from Andhra, Karnataka and
Kerala that linguistic re-
distribution of the provinces
would be undertaken as soon
as the Congress had the
power to do g0 and

(iii) in itg election manifesto of
1945-48, it repeated the view
that administrative units
should” be ‘constituted as far
as possible on a linguistic and
cultural basis.”

The Committee came to the conclu-
sion that....

ot gww W wwTT : ITSAW WY
o, & Tt sqwear wrgeT § | e &
gt &1
Mr. Deputy-Speaker: Quorum has

been challenged. The Bell is being
rung.

1 am told the Bell has stopped
ringing.  There is no quorum, The
House stands adjourned to meet agair
day -after-tomorrow at 11-00 a.m.

17.58 hrs,

The Lok Sabha then adjourned il
Eleven of the Clock on Thursday,
May 5, 1966|Vaisakhu 16, 1888 (Saka).

GMGIPND—LS 11—824 (A{) LSD— 23-7-66—970.
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